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REFERENCE TO THE REPORTED
DEAL FOR THE OMAN CRUDE OIL
AT A HIGHER RATE

DR. BAPU KALDATE (Maharash-
tra): Mr, Deputy Chairman, Sir,
India is buying crude from Oman at
$29 a barrel. India is paying $ 4 a
barrel more than the spot price for
the half a million tonnes of crude oil
it is buying from Oman. At this
price the dea] is wroth about Rs. 120
crores. The spot market price for
this erude now is around $ 25 a bar-
rel, which means the country will be
paying around Rs. 16 crores more for
the supply from Oman.

Whenever the Government buys
crude, such purchases are approved
by an inter-ministerial body ‘called
the Empowered Committee, This
practice has been in existence for a
long time. But in the case of the
purchase of the Oman crude, the deal

was not put before the Empowered -

Committee. It appears that the Min-

ister of Energy is not aware of this
deal.

Besides, the deal has come through
a company called Transworld. This
company was blacklisted by the Ind-
jan Oil Company because in an earlier
case, Bombay High Court bought by
this company or through its good
offices eventually found its way to
South Africa,

I demand from the Government a
thorough enquiry into the deal and
as the deal is still negotiated, it
should be cancelled forthwith.

MR. DEPUTY CHAIRMAN: Now
we start discussion under Rule 176.
Mr, Advani.

PROF. ¢. LAKSHMANNA (Andhra
Pradesh): I am on a point of order,
Sir. Before we take up this discus-
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sion I would like the House to pass
a condolence resolution for those
martyrs who have died during the
last 5 or 6 days...(Interruptions).
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MR_pEPUTY CHAIRMAN; No, no.
Mr. Advani,

SHRI DIPEN GHOSH (West Ben-

gal): Let ug pass a condolence resolu-
tion. .. (Interruptions).

MR. DEPUTY CHAIRMAN: No,

nothing will go on record. Mr. Ad-
vani.

DISCUSSION ON THE RECENT PO-
LITICAL DEVELOPMENTS IN AN-
DHRA PRADESH

SHRI LAL K. ADVANI (Madhya
Pradesh); Mr. Deputy Chairman, Sir,
I rise ty raise a discussion on the re-
cent developments in Andhra Pra-
desh leading to a change of Govern-
ment in that State and the constitu-
tional implications thereof,

Sir, I am happy that this House
has been given this occasion to dis-
cusg a matter in the light of recent
developments in Andhra Pradesh, and
which developments, would have far-
reaching implicationg for the consti-
tutional and democratic get-up of our
country. I am happy that in the
shaping of this motion the Leader
himself suggested that the constitu-
tional implicationg are something that
this House must be concerned with
and, therefore, they must be brought
in. These developments have grave
l?olitical implicationg but even more
Important are the constitutional im-
plications,

Sir, I will first deal with the cons-
titutional implications, and then pass
on to the political implications of
the happenings in Andhra Pradesh.

When the Constitution was being
framed the draft Constitution had
analogougs provisions both for the
President and the Governor. I have
gone through the proceedingg of the



211 Recent Po;z't_zjg:a(

[$bri Lal K. Adveni]

Sub-Committees of the Constituent
Assembly ang the discussions that
took place in the Constituent Assem-
bly while the Constitution was being
given shape, I was struck by the
fact that gt the outset the drafi pro-
vided for an elected Governor to he
directly elected by the people of the
State. This wag the provision in the
draft Constitution. So far ag the
. President is concerned, varioug ideas
wére mooted and ultimately it was
agreed that the President should be
elected by an electoral college com-
prising of Memberg of both Iouses
of Parliament and Members of the
State Legislatures, When it came to
the question of Governor, after con-
siderable debate both in {the Sub.
Committees as well as in the Consti-
tuent Assembly it wag felt that this
would not be a right course. Uitima-
tely, in the Constiluent Assembly it
was decided that the Governor should
be ‘a nominated one.

Originally ,just 55 we have article
54 providing for an elected President,
there was a provision for elscted
Governor also.” We have article 58
indicating the term of office for the
President, in which it is stated that
the President shall hold office for a
term of five yearg hut it can come to
an end either by resignation or by
removal, gnd that the President can
be removed by a process of impeach-
ment. Article 61 goeg on to prescribe
the procedure, how the President pan
be removed by impeachment Iden-
tical provisions were there in case of
the Governor also. But subsequent-
ly, when the Constituent Assembly
decided that there wag going to be
a - nominated Govemor, a Covernor
to be appointed by the President,
then the Constituent Assembly felt
that there was no need for a provi-
sion of impeachment, The impeach-
ment provision was formally gropped.
There was one Member of the Consti-
tuent Assembly, a very active Mem-
ber by name Prof. K. T. Shah, who

[ RAJYA SABHA ]

Developments in 212
Andhra Pradesh

moved an amendment and pointed
out that....., SR |
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Mr Deputy Chairman, Sir, I was
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referring to the cost of Governor in
some detail because let ug at the out-
set understand that the principal
consttutional issue which we are
debating today ig not that of article
356 not that of President’s rule which
hag been abused many times and
about which we have protested. In
the past the role of Governor has
been brought into discussion in this
House generally in respect of abuse
of article 336. Article 356 hag not
been invoked ip this case. It ig article
164 which hag been invoked. Article
164 says that the Council of Minis-
ters in a Stafe shall hold office during
the pleasure of the Governor. This
article ig identica] to the article that
we have in the case of the President
where the Council of Ministers head-
ed by Mrs. Gandhi holdg office dur-
ing the pleasure of the President.
But there is a subsequent clause
which alsc obtaing both for the Cen-
ire as wel] as the States. This says
that the Council of Ministers of the
Centre shall be responsible to the
House of the People, and the Coun-
cil of Ministers in the State skall be
responsible t, the Legislative Assem-
bly of the State. '

I hold that in case of a Govern-
ment in office, that is an incumbent
Government, it is only that provision
that can be invoked, namely its res-
ponsibility to the Lok Sabha in case
of the Central Government anq its
responsibility to the Legislative As-
sem'bly in case of the State Govern-
ment. Article 164 cannot be called
into operation. The Governor has
no right, just as the President of
India hag no right, on the basis of
information that may be provided to
him by members of the ruling party
going to him °~ - orocession and tell-
ing him that most of us have no long-
er any confidence in the present Gov-
ernment,
the basis of that information gismiss
this Government. All that he can go
ig, he can tell this Government ‘“so
many Members have come to me and
it appearg to me that your majority

The President cannot on.
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is in doubt. Therefore I ask you to
convene a meeting of the Lok Sdbhu
at the earliest”. That is the only
course open to t.he President. '
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SHRI HANSRAJ BHARDWAJ (Mu-
dhya Pradesh): Mr Advani, you wert
a Minister in the earlier Government.
There wag & case where My, Charan
Singh wag installed as Prime Minis--
ter without facing any Lok Sabha or
any other House for a single day. At
that time, was it a properly consti-
tuted Government and did any dis-
cussion take place on that?

SHRI LAL K. ADVANI. 1 am very
happy that my friend, Mr. Bhardwaj,
has raised thig question

SHRI HANSRAJ BHARDWAJ. It
is far more important,

SHRI LAL K. ADVANI. Yes, yes,
but I can tel] you that Mr. Sanjiva
Reddy who was the Presiden{ at that
time, did not dismisg the Govern-
ment. H

SHRI J. K. JAIN (Madhys; Pra-
desh): Mr Morarji Desai had sub-
mitted hig resignation and then he
stakeq his claim. Here the Chief Mi-
nister did not submit his resignation.
So he wag dismissed.

SHRI LAL K. ADVANI: I know
that I am coming to that. After gll
this is not a matter which hag arisen
now. Similar problemg arose in a
very between the years 1967 and
1969. I have studied those cases
thoroughly. It ig a question of the
Governor Withdrawing his pleasure,
The question is not merely of prov-
ing your strength on the floor of the
Assembly. That ig part of it Bug the
essentia] aspect ig that the Governor
cannot substitute his subjective gatis-
faction for the gbjective satisfaction
of the Assembly, The crucial issue
is that. Neither the Governor, nor
the President can do this. This is the
crucial issue. (Interruptions). I am
sure they would like to understand.
I am willing to reply to any question
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Thig ig not a question affecting only
Andhra, The other day it was pointed
out to Mr. Narasimha Rao, the Union
Home Minister, in this House and in
the other House that when the Spea-
kers’ Conference met in 1968 and dis-
cussed this issye threadbare, they
came to the conclusion that the majo-
rity of an incumbent Government
should pe tested only on the focy of
the House, not in the Raj Bhavans,
not by the Governors. Thig ques-
tion again wag raised in 1870, A Gov-
ernors’ Committee was  constituted
with Mr. Bhagawan Sahay as the
Chairman. Mr. Bhagawan Sahay was,
at that time, the Governor of Jammu
and Kashmir. That Committee came
to the same conclusion. The Gover-
nors’ Conference endorsed that con-
clusion. When all this wag pointed out
to the Union Home Minister the other
day, he said, in this House as well as
in the other House, that this may
have been the decision but this was
not binding. and further that this was
not followeq no one followed i, I
can cite to you numeroug instances
where this has been very scrupulously
followed. ‘

When Mr. C. B. Gupta was the
Chief Minister in 1969 in Uttar Pra-
desh and there was a split in the party,
hig Government was reduced top a
minority, This happened in Novem-
ber 1969. At that time a letter went
to the Governop from the opposition
demanding that he be dismissed Go-
vernor Gopala Reddi reylied back in
his Jetter:

“The question whether the Chief
Minister hag jost the confidence of
the Assembly at all times should be
tested in the Assembly.”

The Assembly was summoned in
February 1970 and Mr. C. B, Gupta
had continued to be the Chief Minister
till then even though he lost his
majority. The Governop took a right
stand. In fact, in an informal chat
with presg correspondents the Gover-
nor said:
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“It ig not the business of the
Governor to count headg of mem-
bers."
- .. (Interruptions) ...

SHRI HANSRAJ BHARDWAI:

This {s. . .

MR. DEPUTY CHAIRMAN: I am
sorry, at every stage you can’t argue
like this. You will have your time

later,

SHRI HANSRAJ BHARDWAJ:
On the Haryana issue, . .

MR. DEPUTY CHAIRMAN: Please
take your seat.

SHRI HANSRAJ BHARDWAI:
. . .Morarjibhai brought the Haryana
memberg for a count... (Interrup-
tions) ...

MR. DEPUTY CHAIRMAN: You
can take your chance later. At every
stage you can't get up and put ques-
tions.

SHRI LAL K. ADVANI: I will
answer every gquestion—] have no
objection. (Interruptions)...

MR, DEPUTY CHAIRMAN: When
you have your chance then you show
all your knowledge and all that,

SHRI SYED SIBTEY RAZI (Uttar
Pradesh): He i trying 1o mislead the
House. So many instances are there
when the Government was dismissed.
Even in Karnataka... (Interrup-
tions)...

MR. DEPUTY CHAIRMAN: You
take your seat. This way if you go on
disturbing, I am gorry, we cannot go
anywhere. Your mame 33 on the
speakers’ list...(Interruptions)...

SHRI P. N, SUKUL (Uttar Pra-
desh): Mr. C. B. Gupta. .. (Interrup-
tions). ..

MR. DEPUTY CHAIRMAN: No, Mr.
Sukul... (Interruptions) ... Please
don’t recorq Mr. Sukul. May I re-
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quest Members from  thig side. .
tInterruptions) ... Take your seat.

You have given the list of speakers.
Your name is there and others names
are not there... (Interruptions)
Ask your Whip to give your name if
yoy are go eager to speak. But don't
disturb every time...(Intepruptions)
You may be knowing innumerable
instances, Then you cite your exam-
ples when you get your chance or
vou brief your pther friends who are
zoing to speak on your behalf. But,
don't disturb. This way we can’t pro-
ceed. .. (Interruptions) . ..

SHRI HANSRAJ BHARDWAIL
You allow them frivolous points of
order,

MR. DEPUTY CHAIRMAN: No, no
(Interruptions) ...

Wt wwdr aem (FaER)
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SHRI HANSRAJ BHARDWAJ:
So many frivolous points of order you
were listening to and when we are

saying something of sense, you  are
discouraging up.
MR. DEPUTY CHAIRMAN: All

rvight. Thep you go on disturbing
others; don’t allow them to speak.

SHRI HANSRAJ BHARDWAJ:

They always disturb us,

MR. DEPUTY CHAIRMAN: When
there is a peaceful and meaningful
debate, please cooperate. 1f you have
examples when ‘your turn comes you
can cite them. But this way he will
take a whole day.
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SHRI LAL K. ADVANI: Mr.
Deputy Chairman, Sir, I can under-
stand their anguish, their anxiety. Mr.
Bhola Paswan Shastrj was the Chief
Minister in Bihar in June 1971, A
major constituent of his Gevernment
withdrew gupport and so he became
a minority. But the Governor did not
dismiss him even though there was a
demand by the Opposition. The Gov-
ernor allowed the minority Govern-
ment to stay op in office till July 1971, .
He said that the Assembly would be
convened in the pormal course. He
resigneq only when the Assembly was
convened. What to say of those days?
It is a long time past. 1 am sure the
members of the ruling party must
have reaq an articla which appeared
only Saturday last in the Timeg of
India—by Mr. L. P, Singh. Shri Singh
has been a senior Governor, a con-
scientious Governor, whose 1record
everyone would accept has been ex-
cellent whether he was in the Gov-
ernment as an administrator oy later
as Governor. Mr. L. P. Singh writes
an article in which he discusseg this
issue at length anq recalls—I quote
his own words: “On four occasions
(not one) one each in  Assam and
Meghalaya and twice in Nagaland, 1
followed that procedure in 1979-80
leading in ‘each case to a change of
Ministry by resignation of the Minis-
try just before tha sitting of the As-
sembly in two cases, by resignation
after a no-confidence motion had been
moved in the thirq case, and bheing
voted out in the fourth.” In ng case
did he try to substitute his own sub-
jective  satisfaction for the satisfac-
tion of the Assembly, He gaid, “This
is not my function, My function
comeg in only at the gutse; when an
election is held, ang after the election
Governor hag to  determine which
party has the majorit7 and tg invite
the leader of that party to form a
government. Once that government
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has been formed, thereafter only if
thers is a no-c onfidence motion
against him and yet Government re-
fuses to resign, he coulg dismiss him.”
The other gituation warranting ig dis-
missal ig alsq indicateq by the Spea-
kers' Conference and the Governors’
Conference. Suppose the Chief Minis-
ter loses the majority and still refuses
to convene q meeting of the Assembly,
then the Governor or the President
has a right to take action against him.
This has been conceded. It is not
written in the Constitution, but the
Speakers’ Conference ag well gs the
Governors’ Conference gaig that in
that situation if he refuses to c¢all a
meetingl-an  early meeting—action

can be taken. '

f!l fact Mr. Dharamwvira dxsm1ssed
a government became they wcre not
wxllmg to call a meeting of the As-
sembly within  threz weeks as he
wanted it. They wanted six weeks,
He said, No, it should be done .in
three weeks " At that point of time
there waq a2 debate even on this,
whether what Mr. haramvu'a did
was right or Wrong. But what Mr.
Dharamvira aid wa;: sxmply to insist
op a session of the Assembly thhxn ]
reasonable time. He did not say.
“I am satisfed tha, you have lost
your maJonty”

Su'! what has happened in. Andhra
is absolute]y shocking, 1t bafiles ene
how 3 Governor vould do it. ‘There-
fore, I am not surprised at Mr, L, P.
Smgh's reactxon to the Andhra events
He wrote hig article only on the Basns
of the Kashmir happemngs He did
not have Andhra in mind when he
© wrote this artxcle After that tois
Andhra development took place A
brief letter has appeareq in the Times
of India day before yesterday, in
which Shri Singh says: “I refer to
what the Andhra Governor hag done...
One would have thought that such
grossly partisan behaviour and such
d;sregard of bare decency in deslings
Wxth the Chief Minister to be impos-
sible only until yesterday.” Now this
is a comment not by a politizal person.
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And the language that he has useg to
describe the conduct of the Governor
is that it is not only unconstitutional
but even the bare decency in dealing
with the Chief Ministey hag been
brushed aside. And he adds: “Look-
ing at what two Governors have done
during the last few weeks (he is here
referring even to the Kashmir Gov-
ernor) ¢ne wonders whether we are
witnessing the twilight of our fede-
ralism.” Now this ig by Mr. L. P.
Singh. This ig not from a political
ledader out to make political gain,
This is not by an Opposition party
whose business it is to see that the
Goverriment is ousted  (Interrup-
tions) I would uppeal to you to try to
view the whole matter in a proper
context, Therefore, when Mr. Nara-
simha Rao said the other day that
there were no instances where the
Speakers Conference view was follow-
ed. I wag surprised. There are so
many instances. L. P. 8ingh's four
instances I have quoted. Earller also
there were instances, I can go on
natrating mstances AL that g being
repeatedly cited from the othey gide
is about Morarubhax and Charan
Singh not having proveq their mdjos
rity in the House. And they vesigned
on that account. Suppose they had
not resigned, the . President wouid
have been entitled to tell them to
convene a meeting of the Lok Sabha.
The_ question of dismissal could come
in only if they refused to do so.
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. SHRI HANSRAJ BHARDWAJ:
Cap you become Prime Minister. with-
out majority? That iy the question.

SHRI LAL K. ADVANI Thig is
precxsely the jssue. Mr, Deputy Chair-
man, the country is aghast that a per-
son who does not have the majority

becomes the Chief Minister. This is
exactly what has happened. (Inter-
rupteons) .

SHRI HANSRAJ BHARDWAL:

Mr, Charan Singh is your leader to-
day. He committed a fraud on you,
no¢ on us.
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SHRIMATI USHA MALHOTRA
(Himachal Pradesh): He committed

fraud on you, Mr. Advani. (Inter-
ruptions)

SHRI LAL K, ADVANI: Four or
five days after he wag insialled as
Chief Minister by Mr. Ram Lal in the
Raj Bhawan, Mr. Ehaskar Rap has
come out with a list of 95 Members
who were supporting him. This is the
list that hag been publisheg yesterday.
(Interruptions)

Mr. Deputy Chairman, Sir, this i5 a
newspaper from Hvderabad and this
hag, menfxoneg the list of 9% Last
fijght I happened to go to the place
‘where the MLAg from  Andhra are
staying. (Interruptlons) 1 found that
39 MLAs of this list were present
there, (Intermptzovw)
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PROF. C. LAKSHMANNA (Andhra

Pradesh): The number of Telygu
Desman MLAs are 201. Out of
201...
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SHRI K. MOHANAN (Rerala).,, it
you have the guts contest the As-
sembly electxons and come.

SHRI VITHAL RAO MADHAV-
RAO JADHAV (Mabarashtra): Mr.
N. T. Rama Rao is acting on ansther
stage of political scene by producing
bogus M.L.As.

st Jwawmfr o grEwen o
s frear gwy AT A9 7

) /W gow et o TE
wwg ¥ four, BT A7 age ww frar g

_ SHRI LAL K. ADVANL: I can-
plete after 2 o’clock. I have no ob-

jection.
ot Jvewmafy @ =g @z &
avmangr 257 ax 3 fauw wafes

TR
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The House then adjourncd
for lunch at three minutes
past one of the clock.

——

The House reassembled after lunch
at one minute past two of the clock,
Mr. Deputy Chairman in the Chair.

MR. DEPUTY CHAIRMAN: Shri
Advani. Please conclude within, say,
ten to fifteen minutes. You have
already taken half an hour.

SHRI LAL K. ADVANI:
not taken......

I have

MR. DEPUTY CHAIRMAN: There

are many speakers. We have to
keep the time in mind. Othermse
we cannot finish.

SHRI LAL K. ADVANI: You
would appreciate’ that even at the
outset, I said I would not take much
time,

Sir, T was referring to the basic
issue involved in the whole episode;
namely, can the head of State dis-
miss the head of the Government on
the basis of extra-legislative infor-
mation that he acquires. Whether
that information is right or wrong is
not the issue. The issue is, he ac-
quires extra-legislative information
that the Government has lost its
majority. What is the duty of the
head of State at that time? Can he,
on that basis, dismiss it,

I happened to go through a series
of very learned lectures delivered hy
the former Chief Justice of the
Supreme Court, Mr. K. Subba Rao,
way back in 1970 when these issues
were being debated all over the coun-
ty. In these, he - had raised this
specific issue while discussig the
question of the powers of Governors.
He says that he looked. around for

examples of this kind in other parts -

of the world and he discovered that
a case of this kind took place in
Western Nigeria, where Akinola—
that was the name of the Premier of
‘Western Nigeria—was dismissed by
the Governor, though the legislature
had not expressed “no confidence” in
him, on the ground that the Goves-
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nor was satisfied on enquiry that he

had no majority. And Mr. Subbha
Rao comments:
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“We need not adopt the colonial
instance as a convention to govern
our republican polity. Rather we
shall take note of the fact that
since the year 1783, there was no
such case of dismissal in Great
Britain and, accept as a convention,
that the King has no such power.”

Sir, in 1970 Mr, Subba Rao had to
undertake laborious research to find
out even this single example, and
that from Western Nigeria, In
the year 1984, he would not have had
to go out of India at all. In India
itself there have been a series of
cxamples of thic nature where the
Governor, saying that the Chief
Minister had lost his majority, dis-
raisses the Government. It happened
in Jammu and XKashmir. It has
happened in Andhra. - Sikkim was
slightly different in nature, where
the dismissal was not on the basis
of majority or minority. It had
nothing to do with majority or
minority.. But there too the Head of
State invoked the provision which
says that the Council of Ministers
holds office at the pleasure of- - the
Governor, to dismiss the Ministry.

I am sure that members of the
Government must have gong through
the numerous editorials, comments
and articles thai have appeared on
the Andhra episode. They would
notice that while all of them have
pointed out that the Andhra episode
is "an aberration, some have also
asked what would happen if some-
thing similar happens at the Centre,
and the President usurps the authori-
ty- of the Lok Sabha to determine
whether a particular Government
has lost its ‘majority or continues to
have a majority. As I said at the
very outset, it is open to any Mem-
ber of Parliament to approach the
President, or a Member of the Assem-
bly to approach the Governnor, and
say that the Government has lost ite
majority and those who were sup-
porting the Government, had with-
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drawn their support and that there-
fore, the number that supports the
Chief Minister or the Prime Minis-
ier is not what he claims. It is' a

minority. But after acquiring this
information, the duty of the Presi-
dent or the -Governor, as tihe case

may be, is to convene an immediate
meeting of the Lok Sabha or an
immediate session of the Assembly
and have Government prove its
majority. Nothing more, nothing
less. It is this dismissal that has
caused concern to everyone.

Everyone almost unanimously has
feit that what the Govcrnor of An-
dhra Pradesh has done has besmirched
the institution of Governorship. He
has brought the dignity of this high
office down and I was indeed sur-
prised to read the language used by
some editorial writers some of whom
I know to be wery sobre, very restrai-
ned in expression. Most of us read
English newspapers. I have before me
a typical example of the Nay Bharat
Times whose editor is normally very
restrained in his expression. T find
that the editorial that he has written
on this particular episode bears the

caption, ‘mryT § g TANIAT T

“Shame upon such Raj Bhavan”.
And you see the editorial itself, the
lenguage and expression give vent to
strong indignation. The indictment
that he has made is severe. He
writes: -

4 g oY AT F TITNET TIAX FT TF
q fF F7 BEF qo5A1 8 JTEAT FIq
I FAIIA, TXATT ATC ML 59
3 q7q RKTe 1 IR g@ EAT NI
§ AT AY AT QTT 95 7 fv I
1§ qrEf FAF W TIHT VKATT  FY
AT AT F ¥ G AU 7

H

In the whole country there
has been a very strong reaction to
what Mr. Ramlal has done. This
cuts across newspapers some of whom
‘may be pro-grovernment, others
anti-Government. They may have
their own prejudices and predilec-
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tions. But there is near unanimity
that what the Governor of Andhra
Pradesh has done is thoroughly in-
defensible. So far as the Gever-
nor’s conduct is concerned, as I said,
at the very beginning, the Consti-
tution does not give me the right to
move a motion of impeachment
against the Governor. It is this that
made me raise this discussion under
Rule 176. If I think that /the Presi-
dent has done something wrong, I°
can initiate a motion of impeach-
ment against the President. If I
feel that the Chairman or the Deputy
Chairman of this House or the
Speaker or the Deputy Speaker of
the other House have done something
wrong against the Constitution, there
is a provision for that in the Consti-

tution. There is a provision against
the Judges of the Supreme Court,
against the Judges of the High

Courts, there is a provision against
the Comptroller and Auditor Gene-
ral, against the Chief Election Com-
missioner. But there is nothing in
the Constitution which entitles a
Member of Parliament in the Rajya
Sabha or in the Lok Sabha to move a
motion when the Governor has done
something wrong, something un-
constitutional. Here T feel that what
the Governor has done is totally un-
constitutional, totally without pre-
cedent and it has no sustenance. I
have with me a list of Members of
the State Assembly who have pre-
sented themselves to the President
today, and...

SHRI RAMANAND YADAYV: They

have came with bogus identity
cards. .. ,

(Interruptions)
SHRI PARVATHANENI UPEN-

DRA (Andhra Pradesh): You should -
be ashamed to say that. You are
shouting shamelessly. Be ashamed
of it. 'This is how you are running
democracy in this country.

SHRI SYED SIBTEY RAZI: You
have no sense of shame. You should
know how to behave in Parliament.
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[
SHRI PARVATHANENI UPEN-
DRA: Don’t teach me. I know hov&f
to behave.
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(Interruptions)

All of you come and ‘I will show
you. I will challenge. I challenge
them all. Let the Prime Minister and
all others come there. I challenge
the Prime Minister. .. (Interruptions).
You remove a majority Government.
Shame on you... (Interruptions).

MR. DEPUTY CHAIRMAN: Please
take your seat. You will have time

to speak.

PROF. C. LAKSHMANNA: Point
of order...

MR. DEPUTY CHAIRMAN: No
point of order. Mr. Advani.

SHRI LAL K. ADVANI: If the
Treasury Benches are so much confi-
dent about the support they command,
their party command or the Govern-
ment you are now supporting com-
mand in the State Assembly, it is
absolutely beyond me why the Gov-
ernor of that State should have said
‘no’ to the simple rtequest by the
Chief Minister: “You convene the
Assembly day after tomorrow, after
43 hours”. If Mr. Bhaskara Rao,
whose Government you- are support-
ing, was so confident that the majo-
rity was with him, there should have
been no hesitation whatsoever in his
insisting: “All right. Call a meeting
of the Assembly day after tomorrow.”
It is this that is baffling and makes me
ask: In this entire affair in which
Shri N. T. Rama Rao’s Government
has been gunned down, was Mr. Ram
Lal the gunman or only a gun; and
the trigger was somewhere else??

Sir, every one knows how fhe Cong-
ress Party functions today. I would
be very happy if I am assured and if
I convinced that this was only the
error or the folly of an over-zealous
Governor. I would be happy. What
really worries the whole country is
that in a country and in a political
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situation where within the ruling,

party even the smallest decision can~
not be taken without clearance or
approval from the top, how dare a.
Governor like Mr, Ram Lal could go
out of the day to approve of something
that New Delhi disapproves? These -
are questions which need to be ans-
wered. .. (Interruptions).

.MR. DEPUTY CHAIRMAN: Mr.

Sukul, you may make your point
when you speak.
SHRI LAL K. ADVANI: On the

cultural level, on the linguistic level
and on the religious level, we pride
ourselves as being a country where
there is unity in diversity. There, we
not only tolerate diversity, we are
proud of it. But I sometimes wonder
why on the political plane we can be
so intolerant of diversity. After all in
the whole country, most of the States
are ruled by the Congress Party.
The Central Government belongs to
the Congress Party. If there are three
or four non-Congress Governments—
one in Jammu and Kashmir, one in
West Bengal, one in Andhra Pradesh,
one in Karnataka and one in Tripura—
why are you so intolerant? For the
last one and half years this has been.
a constant issue in debate that this
Government is going fo be toppled,
that Government is going to be top-
pled... (Interruptions).

-
AN HON'BLE MEMBER: In Jammu
and Kashmir they themselves toppled.

SHRI'LAL K. ADVANI: Mr. Deputy
Chairman, I would say that in the
case of Jammu and Kashmir what
was objected to was the procedure in-
which it was done. It was said that
there should have been an opportu-
nity given to Dr. Farooq Abdullah to
prove his majority o the floor of the
House. Even Dr. Farooq Abdullah
did not dispute that he had lost the
majority. The issue was very limited.
This is the first time when a party,
which had commended the over-
whelming support of the people, has:
been toppled and toppled even though
the... (Interruptions)... legislative
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majority also was not lost. As I said,
even today, 167 MLAs support Mr,
N. T. Rama Rao.

SOME HON’BLE MEMBERS: No,
no. (Interruptions).

SHRI LAL K. ADVANTI: Sir, I am
very glad that Madam Prime Minister
herself has come to the House. I
would like to be reassured, I would
like to be convinced, on one thing. It
is this that shakes the confidenee of
the people: Here ig a democracy, here
is a parliamentary system of govern-
ment, here the Constitution-makers
contemplated that there would be one
party at the Centre in office and there
could be other parties in office in the
States. But what has happened in
Ardhra today has shaken the basic
fabric of the nation and one begins
to feel that, after all, only because
Mr. N. T. Rama Rao was not willing
to play the role, say, that the AI-
ADMK is playing, it is only because
of that that he is penalised. If Mr.
Ram Lal has done something wrong,
he could be removed by the President
because, unlike the State Government
of Andhra Pradesh or the Govern-
ment of any State, the Governnor
holds the office only during the plea-
sure of the President. Nothing else.
He can immediately be sacked. But
there is a talk these days. “All right.
Let us make a scapegoat of Mr. Ram
Lal”. And Sir, added to that, there
is the dangerous talk of dissolving
the State Assembly.

SHRI DHARMAVIR (Uttar Pra-
desh): Sir, on a point of order. Sir,
¥ would like to draw the attention of
our honourable Member, Mr. Advani,
fo one thing. In 1977, in U.P, we had
proved majority in the House and,
after ten davs. vour Government and
your Home Minister, dismissed the
entire Assemblv. Not onlv that. Nine
Assemblies were  dissolved. Why
don’t vou point that out also? (Inter-
ruptions).

SHRI LAL K. ADVANT: We have
discussed this issue ad nauseam and
the honourable Member would be
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aware that at the very outsct I had
said that article 358, or rather the
misuse of aricle 356 is one issue which
we could deal with later.
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SHRI DHARMAVIR: You also men-
tion these facts. What did you do
during your Janata period? You dis-
missed nine State Governments. Youw
mention that also. (Interruptions).

SHRI LAL K. ADVANI: At the
moment, a very dangerous precedent
has been set in Andhra Pradesh.

Sir, a dangerous precedent has been
set in Andhra Pradesh and unless
this is rectified right now, unless the
original situation, the status quo ante,
ie restored in Andhra Pradesh, unless
the Governor, Mr. Ram Lal, is sack-
ed, and unless Mr. N. T. Rama Rao,
who has been elected by the people
of Andhra Pradesh with an over-
whelming majority, with an over-
whelming mandate, is restored back
to his office, the foundations of our
democratic structure would have been
greatly impaired. This is my sub~
mission, Sir.

Sir, I except fthe Government to
come out with full clarifications. I
have not dealt with the smaller points
like the many hurdles that the MLAs
had to cross only in order to reach
Delhi.

SHRI PARVATHANENI
DRA: Sir, just one minute.

UPEN-

SHRI LAL X. ADVANT: Sir. this
morning’s “Statesman’ says that pres-
sure was being brought upon the
President to see that he does not meet
all the MLAs, but he meets only a
few, only the former Chief Minister
All these things
do not behowe the ruling party which
has a clear majority in Parliament,
which has a clear majoritv in most of
the States. It would he fitting if right
remedies are taken for the situation
and the whole thing is not tried to he
swept under the carpet. Thank you,
Sir.
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MR. DEPUTY CHAIRMAN: Now,
the honourable Prime Minister.

SHRI PARVATHANENI TUPEN-
DRA: One minute, Sir, (Interrup-
fions). Just one minute only.

~ SOME HON'BLE MEMBERS: No,
no. (Interruptions).

MR. DEPUTY CHAIRMAN: No.
Mr. Upendra. Please take your seaf.

SHRI PARVATHANENI UPEN-
DRA: Only one minute, Sir. Let me
make my submission.

MR. DEPUTY CHAIRMAN: No, no.
Please sit down.

SHRI PARVATHANENI UPEN-
DRA: Sir, I belong to a party which
has been directly affected. Before the
Prime Minister replies, let me tell
something for her information, let me
tell something which she does not
know.  (Interruplions).

MR. DEPUTY CHAIRMAN: She is

not replying to the debate. She is
only intecrvening.
SHRI PARVATHANENI UPEN-

DRA: The Prime Minister does not
kinow many things. Let me tell her
something. (Interruptions).

MR. DEPUTY CHAIRMAN: No,
please Please sit down.

SHR' PARVATHANENI UPEN-
DRA: TChiz is unfair. (Interrudtions).
Thais ig unfair.

MR. DEPUTY CHAIRMAN: No,
please,

SHR™ PARVATHANENI UPEN-
DRA: T would request you to give me
one miriute only. Please give me five
minutes, Madam Prime Minister. I
will to]} vou many things which you
do not krnow. (Interruptions) Let rie
fell you what happened. (Interrup-
tions) Let me tell you what happened.

MR. DEPUTY CHAIRMAN: Please
take your seat.

SHRI PARVATHANEN: UPEN-
DRA: Give me just five minutes. Ma-
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dam. I will take only five minutes.
(Interruptions)

MR. DEPUTY CHAIRMAN: Please
take your seat, (Interruptions).

SHRI FARVATHANENI UPEN-
DRA: You do not know many things
are happening there. (Interruptions)
You do not know many things. (In-
terruptions) This is very unfair. The
Prime Ninister is not aware of so
many. .. (Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Upendra, please take your seat. (In
terruptions) Nothing should go on re-
cord. Mr. Upendra will not go on
record. (Interruptions) You are not
supposed to control the House. Let

me control the House. (Interrup-
tions) ...

SHRI PARVATHANENI UPEN-
DRA; *

{(Interruptions)

MR. DEPUTY CHAIRMAN: First
you should respect the Chair. (Inter-
ruptions) Your name ig there on the
list. You can speak at that stage
at length in the time available. The
Prime Minister is only intervening.
The Home Minister will reply to the
dabate. (Interruptions)

SHRI PARVATHANEN]
DRA:*
MR. DEPUTY CHAIRMAN: Please

take your seat. Don’t record him.
(Interruptions) )

SHRI PARVATHANENI TUPEN-
DRA:*

MR. DEPUTY CHAIRMAN: I re-
quest you fo please resume your seat.
(Interruptions)

SHRI PARVATHANEN]
DRA:* )

SOME HON'BLE MEMBERS: No,
no. (Interruptions)

SHRI PARVATHANENI
DRA:*

UPEN-

UPEN--

UPEN-

*Not recorded as ordered by the
Chaix.
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AN HON. MEMBER: He has gone
mad. (Interruptions)

SHRI PARVATHANENI UPEN-
DRA:*

MR, DEPUTY CHAIRMAN: I re-

guest you not 1o insist.
fo obey the Chair.

I request you
Otherwise I will

have to... (Interruptions)
[
SHRI PARVATHANENI UPEN-
DRA:*
(Interruptions)

MR. DEPUTY CHAIRMAN: First
you allow the Prime Minister to speak.
After that you can seek clarifications.
(Interruptions) Please take your seat.
Don’t record Mr. Upendra. (Interrup-
tions)

[
SHRI
DRA:*

MR. DEPUTY CHAIRMAN: T am
sorry to say. This is misbehaviour.
You are not obeying the Chair. Please

PARVATHANENI UPEN-

take your seat. (Interruptions)

SHRI PARVATHANENI UPEN-
DRA:* )

MR. DEPUTY CHAIRMAN: Don't
record,

SHRI PARVATHANENI UPEN-
DRA:*

MR. DEPU'TY CHAIRMAN: This
will not go on record. (Interruptwons)

SHR!I PARVATHANENI UPEN-
DRA:*

MR. DEPUTY CHAIRMAN: Please
take your seat. (Interruptions)

SHRI PARVATHANENI
DRA:*

UPEN-

(Interruptions)

MR. DEPUTY CHAIRMAN: Hon.
Prime Minister.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI). Sir_ I have
not come to challenge anybody or to
accept any challenges. I have come
to make a brief statement because so
many misleading stories are being
circulated. I am not going into the

*Not recorded as ordered by the
Chair., ’
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merits of the case in Andhra Pradesh.
I should have liked to reply to some
of Shri Advani’s points, though 1
have not heard the beginning of his
speech. My colleague the Home Mi-
nister and others will do so later. In
view of what has appeared in the
Press, what I have heard and what
leaders of the opposition parties have
been repealing, 1 thougiat I should
avail myself of the earliest opportunity
in this discussion to state some facts
regarding developments in  Andhra
Pradesh. Much heat has been gene-
rated by the hon. Members of the op-
position. Just now the House was
witness to the sort of situation that is
sought to be created in Andhra Pra-
desh itself. You can understand the
intimidation and so on that is going
on. (Interruptions) In Shri Advani’s
speech, he perhaps obliquely or not
so obliquely wanted to point the fin-
ger at us.. Now, I am not unused to
this sort of campaign of character
assassination which  the opposition
leaders have now launched. Shri Ad-
vani has only to look at the back and
present numbers of R.S.S. newspa-
pers to see what what utter slande-
rous lies, they have been writing about
me. Not today but long before I was
in Government because of my stand on
matters. This is clear to everybody.
The onslaught is in the same vein
today—since they could not find any
other cause—~they have tried many
ways to achieve opposition unity.
Now they think they can make this
work. In earlier years also every
possible subject and gimmick has been
used by diffrrent marties at different
times to vilify me nrd to discredit me.
This is known in our countrv and it
is also known abroad. Infermatinp-1
leaders have spoken to me of *thi-.

Now also, opposition arguments are
based on certain assumptions and
premises which are tofally unfounded
I consider it essential to set the record
straight. T wish to place the follow-
ing facts Tbefore this hon. House.
Firstly at no stage did not Governor
of Andhra Pradesh consult me in his
decision to dismiss the Rama Rao
Ministry.
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SHRI V. GOPALSAMY (Tamil
Nadu): Ulter falsehood.

MR, DEPUTY CHAIRMAN: You
may not agree. That is all.

§HRIMAT1 INDIRA GANDHI; I
am going to repeat Sir. At no stage
did the Governor of Andhra Pradesh
consult me in his decision to dismiss
the Rama Rao Minislry or to invite
Shri Bhaskar Rao to form the Govern-
ment. When we were trying to assess
the actual situation, we learnt that
the Governor had already initiated
action to swear in the new Chief Mi-
nister, and that our party M.L.As,
there had extended their support to
him, that is to the new C.M. The
conclusion which the Governor had
arrived at that Shri N. T. Rama Rao
had lost the majority in the Legisla-
tive Assembly wag based entirely on
his own judgment and was not in any
way influenced by me, my Govern-
ment or my party at the Centre. (In-
terruptoons) If Shri Advani thinks
that every single decision is taken

here, he is much mistaken and if he .

is mistaken about ones thing, he can
obviously be mistaken in many other
matters. Even our decisions here in
Delhi unless it ig a very important
matter which has to come before the
concerned commitiee or may come
to me personally, I may say that 90
per cent of decisions are taken by
those concerned whether in the Party
or in the Government. We do not
function like the Marxists or the BJP
... (Interruptions).

MR. DEPUTY CHAIRMAN: Order
please. Mr. Gopalsamy, please sit
down.

SHRIMATI INDIRA GANDHI: Sir,
now. that the Governor has taken a
decision, the question of majority or
otherwise of the new Government
has to be decided only on the floor

" of the Andhra Pradesh Legislative
Assembly.. (Interruptions).
SHRI PARVATHANENI UPEN-

DRA: Why did he not do it earlier
within 48 hours? You are talking of
democratic procedures now,

[ RAJYA SABHA ]
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PROF. C. LAKSHMANNA: These
are double standards of democracy. Ig
this the way democracy has to func-
tion?  (Interruptions).
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SHRIMATI INDIRA GANDHI: Sir,
I should have been impressed by
Shri Advani’s views on the import-
ance of the Legislative Assembly
meeling but for the fact that he very

. conveniently forgot to refer to the dis-

missal of Shri Devaraj Urs’ Govern-
ment by the then Janata Party Gov-
ernment.

SHRI M. S. GURUPADASWAMY
(Karnataka): There was an inquiry
on Devaraj Urs. Don’t mislead the
House, (Interruptions),

¥
+ SHRIMATI INDIRA GANDHI: I
am sorry Mr. Gurupadawamy....

SHRI M. S. GURUPADASWAMY:
He was dismissed because there was
an inquiry of corruption against him,

SHRIMATI INDIRA GANDHI: The
judgment did not figure in the de-
cision. At that moment there was no
question of the judgment, T have seen
(Interruptions). It is because some-
body hag raised this question. I am
not justifying it; as I said I am not
even replying to the points made but
because a member has specifically
mention this fact, I thought that I
should refresh his memory. That is
all T am trying to do. I should also
like to...

AN HON. MEMBER: Two wrongs
do not make one right.

SHRIMATI INDIRA GANDHI: No,
that is not what I am saying. 1 am
refeshing his memdry. (Interrup-
tions) I am not here to answer ques-
tions. I should also like the House
to know that I am told that since
1967 during my tenure there has not
been a single day when there has not
been an opposition Government some-
where in the country. Now, Sir,....
(Interruptions).

PROF. C. LARKSHSMANNA:
The people voted the opposition
Governments and you dislodged them,
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SHRIMATI INDIRA GANDHI: Sir,
I am sorry, I have to repeat this be-
cause I do not want the records to
be wrong. Now that the Governor
has taken the decision that the ques-
tion of majority or otherwise of the
new Government has to be decided
only on the floor of the Andhra Pra-
desh Legislative Assembly, I uynder-
stand that the Chief Minister has al-
ready announced his decision to ad-
vise the Govesrnor to advance the date
of the convening of the Legislative
Assembly. (Interruptions). I empha-
tically refute the charge.... (Inter-
Tuptions). Your shouting ig not going
to cow me down. Yoy do it every
day and you do it today till you are
blue in the face.... (Interruptions).

MR. DEPUTY CHAIRMAN: Please
take your seat; everytime you can-
not stand up. Please have some
patience.

SHRIMATI INDIRA GANDHI: 1
emphatically refute the charge that we
are toppling governments. Anywhere
that. ... (Interruptions).

MR. DEPUTY CHAIRMAN: Mr.

Dipen Ghosh, you allow the Prime
Minister to speak. You have some
respongsibility towards the leader of
the vparty.... (Interruptions). Mr.
Mohunta, you have been a senior
Member: don't behave like this.

SHRIMATI INDIRA GANDHI:
Anywhere that governments have
fallen, it is because of their own in-
ternal dissentions which have caused
their parties to break up.

SHRI PARVATHANENI UPEN-
DRA: You are expert in breaking
parties.

SHRIMAT] INDIRA GANDHI: We
have nothing to do with that. Did we
have anything to do with the break-
up of the Janata party?

UPEN-
party

SHRI PARVATHANENI
DRA: You broke your own
twice....

[21 AUG, 1984 ]

238

Developments in
Andhrg Pradesh

MR. DEPUTY CHAIRMAN: Please

AN HON. MEMBER: That is their
culture,

MR. DEPUTY CHAIRMAN: What
type of culture yoy are showing?.
You are speaking of culture? Have
some sense, Yoy talk of democracy
but you yourself pehave like this.

SHRI PARVATHANENI UPEN-
DRA: What democracy? It is a shame
....{(Interruptions).

MR. DEPUTY CHAIRMAN: That
is obvious from yeur conduct.

SHRI PARVATHANENI TUPEN-
DRA: Let us not talk of democracy.
What democracy?

SHRIMATI INDIRA GANDHI: It
is the Opposition governments who
themselves spread the stories of top--
pling. You will remember that be-
fore the last elections in West Bengal, -
we heard a great deal that we were
going to topple the CPIM govern-
ment, that we were going to have the
President’s Rule. But none of that
happened. We have never, at any
time. wanted to topple a government.

SHRI PARVATHANENI UPEN-
DRA: Samething you told me.

SHRIMATI INDIRA GANDHI: I
am pained to note that leaders of the
Opposition parties now. as before, are.
trying to put the blame for every- .
thing on me, ‘on, the Congress Party
and on the Central Government, Now
that I have stateg the facts before
the House, I can only hope that the
Opposition leaders will desist from
misguiding the public and provoking
a needless controversy on this issue.

MR. DEPUTY CHAIRMAN: Shri
Rahmat Ali.

SHRI DIPEN GHOSH (West Ben-
gal): I am on a point of order. You
listen to me first Sir, notice has been

A
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[Shri Dipen Ghosh]

given under Rule 176; there are
names of Shri Advani and others. We
raised this issuc. There are names
of the Memberg belonging to defferent
parties. Just now, Prime Minister had
also intervened. She belongs to a
party. She is leader of that party.

MR. DEPUTY CHAIRMAN: What
is the point?

SHRI DIPEN GHOSH: I think that
before you call anybody from that
side, youy should call this side.

MR. DEPUTY CHAIRMAN: I will
tell you. I think you have been here
long in this House. This is the pro-
cedure, In such discussions, it is al-
ways the first name that appears,
who is called to initiate the discus-
sion. Other names are left out. All
others go party-wise. The names are
supplied by the parties. This is the
procedure followed so far. This is the
record.

SHRI DIPEN GHOSH: The Prime
Minister has alreedy spoken. She be-
longs to that party, (Interruptions).
Does she not belong to that party?

MR. DEPUTY CHAIRMAN: No, no,
that is not the procedure.

THE LEADER OF THE HOUSE
(SHRI PRANAB KUMAR MUKHER-
JEE): I would just like to submit for
the information of the hon. Member
that the Prime Minister or the Leader
of the House, at any point of time
on any issue, can intervene. If he
does not know the rule, I am sorry to
point out that but I can only....

SHRI DIPEN GHOSH: Let the
Leader of the House show me the
rule in ‘Discussion Under Rule 176’
Where is it mentioned that the party-
wise discussion will take place under
this yule? Let him quote the rule.
When he is saying all that, let him
quote the rule.

MR. DEPUTY CHAIRMAN; This is
the procedure in this House. I think
you must have known it by this time.
(Interruptions). This ig the rule, you

must know it.
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SHRI DIPEN GHOSH: Where 1t~
the rule?

MR. DEPUTY CHAIRMAN: This iz
the procedure in this House. I think
you are already aware of this, (Inter-
ruptions), Yes, Mr., Rahmat Ali,

w1 dgE gAw W@l (e
wew) - gt fegd JweRT 91Es,
gary gefed seliw wiew fafaws
gy zfeger wigd J ey wdw
F 9 ¥ W &g ¥
ST F gy W@l & 3T ¥ TW
g9 qr AT AT Fr R
AT 9T UF % AT AIE IR
el & | T A 9T ¥ mg Q|
oS FeAT =gl § fF gar wew
fgrgears ® fwewm gsedc A #Frwy
T ®T g AT AT g qA 4Z
wra g % gwi qew § st afenr
M7 s fwew a1 foed a@dr €
agr Fw wfem fremw & fwew o1
s S §, IR wa feew wfear
Faqr ¥ AT A9g 9gd weg WA W
H oo ordr & A 6T 5@ F A
Sq 1 feed ¥ ave &1 fagt srat €1
aqr sl & fFude o wwIwd
fperarell #1 &Y % Wiy 9@ FI
@y 9T Wy AT gEHG [ 9E
TR SRA qEAET ar o
afeat frem# FT@EE Haww fey
fagar asg & g fwew a faw wifar
ot § @ arf Ffew S§ AT
fesd ® @@ FT AT 97 1 M T®
qg o FT @ g ofF ooy
AN qigd F WA dFAT F
219 3 a1a FET fF WM a9Ee
g (wagw) sw &1 Agws WAG
g 91 fF A Feld gu gAe  dle
TATAT & G F  &H
fFat mar § 1 s J1T a3 qifagrie
F qIZT FAY 4T IWATA HT FANH
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A G oW FTOFTWT § fE
wrgfad #1 eq (91 747 g, afawq
¥ faorag & arfas gew av dfau
#  ga gt Ag 0@ ang frarEr
wgai § (swmuw) WO giex oAy
T 1 K ug A A AW g fE
faoga @ wew wE gran, Dfafesg
# ®ET gy g, dex fautam ¥
guIsT gid1 g, GEHWr gar g o
T TFo Elo THIUI F T4 U
N AFE &, AT FLIA I ANG §
gIFT 1 g1 ql 9 FT A9 gH
93 wue ag fFar s gFar o § ug
qIT S FAT gl g A segfa
F ggE ¥ AW qUEWA @&
HLHTA A1 JIRAR G418 FT qACE-
T4 & AIAT fgarEd &1 SwEE
At FANAT  F AW & geAr
sigar § & wagenr wiedr §,
ST Um0 o WHIWE F FeHT WY
SASIE §, FT IANTT F TH o TeHo
Ugo®! = &y <@ Wl ! Fl
TE Fq & TR fHar o gwar 7
T WEW TEFENE & A AN
(saguw) foeett @@ ¥ €, feeely

¥ ogmal ww & fau S g
gfeqaiy fFar mr g, § S99 0¥

SHRI DEBA PRASAD ROY (West

Bengal): Who are you to stop me?
I will show you. Don’t try to shout
at me. (Interruptions)

siréige wgaa ot ¢ @ g e
N FF FW § (WAMA) A
ferly Juewa wgs, § @@ WS
FI TR 91 5 S R A aw F
§ o swgfa & e ¥ @
PR S AWT [ AT OAWEFAT F
gawRar @iw  fafeer uae are
AFUT UEF F qEILT AT 39
ST §U4T | IT A SUH HIgE g
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arg 739 § f& Ja WA S g
FI, QAo &0 ITAIVT FT JHIT Y
Fgqg 7 W foedr & z@AI? qu

gt & wgA7 @A wmr g, afwa

w7 T 9| & avg ¥ faerar
ST aFar § & sq gde 2o wATHT
wigs #1 der] A9w qE ¥ fewama
gAT ML S Yo Eo THIVT  HIGA
agi st aofey @ &3 ar
ux feafse wEr ot 9w sz
A TR  H  MAET F HqAY
(fmawm) W AT AT GOSEAFT
FEFEY W W 97\ H OnS@A
(sgamw) a1z fewar =gar § 5
IW W AG AW 9T F@aal T &
(fgama) wqqT mwAr  afeRw #
fsg am &1 g@d WA AT
FET & AT wF A GAAT FEAT §
AT F wEw A1 FE uEtAa §
Wt gww wgt fEmr ar ogwar ¥
A¥ ST 16 TAET & WEHT TA
¥ fow & 2w ¥ AWM Taw ¥
ffFer g Wwed AW @lw ¥ M
SE F T A1 WO qrets
fog & fasr v Fgw gl o
wifrer § 59 F G I AT ST W
EEICHIIE-CEUIIE T R I S O
HUFAT W) 99 & A T HR ST 9T
T owreER TF ¥ Ay fgar 1 #®
gedl wrgat g & s anfer &
AUFA TAAT F @ 1 FC &
FW § AR Wa TEAT wAwEA
waT g &% awse w3 &1 AArte
gifaw & av @M & ary f@aw ™
F AT FE ATA FE0 97 ag WIEHT
JqT F FHEAT FA A clAq
MNT THFHT T T @A q1T T
ars MY s A 9w F qarfas
TH o o WHTYA  TTET & AR T
5 ag = 2 1 ARl 9
FE F A7, HIWAT § AGH
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=t §aT TEAA FA

g ¥ AT 9T UFo Zlo VWA
qrgs F TEAET I & TERIT fwAT
a1 34 #1 fsfEma fwar war, gwaos
fear war 1 F 37 gefiarg § 9
EIE T G A G RO C k)
U 0 & UWUF grga 7 a7 fear o
3 ¥ fgamafadt ¥ Azt &1 w@r @
T g awg 1 az@qFr 3T Al
¥ owmATH A FTATy F ST &
SI13T q4 9T w30 =r3ar, afxa §
L qqW Fws ¥ orfaardzfas &
T A Wga ¥ IO ATEA §
fs St =t wmre sngfeas & arg
@ ¥, Wg 9% asvarg %
gigr g3 & faar ofowgi s warq
§ dafgs faar ofewd of, 37 ®
gizq &1 g9t A & far 94 F
517 a3t 49171 Ty fqew & fFan

gatz ORI | #37 WT AT gET §

fF sa = Uao &o Wiy A3l
oy W% fAfAeeT aT %7 as §
Fgi fRad &1, &I AT galdr
HIT gaiay 3T qar g & miwr XA I
waga AT uF meer fvarea &)
gfmas <aar 4195 F1 IEIN AN
£ & @ fear  (s9sumA) §F 3R
Y% 97 Az 9 @S FOAT qlEAT g
fF o7 I wrE wa T wFfvag
¥ uwgER Wy ¥ A IAANT F
a7 Sugivur A1 Al @ A
®TIT FAFFIT afexare Orar 97
SREIN GZd ANAWT  F AT )
arso qo TR wT f5 T o
FIT FATT AT w3 IEA ST F
faxr Terre FRar &y fer = fag
HIEH T JTHR(T JAT | AT 3T 5
FORT o y2a@ & st #whevs frar
war F 1 §gg W% 97 73 W aw
AT A3 3 ggma ara
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T 97, FSFIE A 9Y, FRFAN
T2 A A ARJ | wFATAT AT
AMTAL, L AT A T gAd
@3 § § u: Fgdr, W7 a3z F34T
fF a7 @ =17 feal &1 &4
A7a7T FXA, 43 w31 5 a7 e
WA AfF AT F oA F owAAA,
ATfg™ a1 FarT gar § ? faam
A BT ATIATY F AT AT a9
AT Aferars frar ? & qwAr
NG fF AqT Taw & O W
feeat mrw §, gAwr @ warfger
Tiszafa & aA g Tar &, F e
fafver § faad & faw darv §,
§ 3% qear s g 5wt
W s omig giv & fowerar
& = @ fesar gF 9gAN § Fr
qa wimar ¥ & fesd § oad
= WE ) ZIFT HW [ATE T N
FOT OSHfREWA & ald FIR
A, HIW QIQ WIET  FT arav
ACIIEICEC S i B e i
& ¥ ot =g g fF o &Am
A F S THo TAo To fasddl
T F AT F AT FAT 4ET gI9A
4 Ag 53T & 1w Ry T 2rIA
faas 530 Fawat & Y@y ar
Al § At 97 IR0 F47 adf v
STAFA § 7 FI 37 T3 §F TFRIT
frar At a%ar & 5 fret % 5
TZIT gizA ¥ 3°F var war §
AT TE A, TIE A9 WE ST
TFoTAo To AT & I qref
IFg F Arg T FFT mi wr Ha
77 @ arg § ? FIr mwm g
Al & R FT ARy £ fF R
qAifa? & @rg FI¥ qry FJrg F?
& g fatazrq & arq agara oF
FIAT 13T § B Tao Tro 7RIS
qT§a A, ITIE FHAT A, ;g gIw
A ATAWA 9T I AT FRTE-



‘245 L
Recent Political

A g AT T ARIA HIT IIHT YH{EE

Jar FF F faw grgry st
#L FUIFAE FT A7 F1F
$°¢ A9 WIATN ¥ HEAE  v@d
g7 3% Atag feur § 1 9

qL W ART AW B gq4Tag AR
gl gl =7 -g@  Atv  AwRIq
F1 ala g 98 9ghan . § gt oo
agey &1 ardf, FTAr 9FeT AT
@igr q37 A1 wlear @ar g,
T g% 4Ty § I fpar AT 9537
Ef7 Ao aYo TAITA ¥ TY UG
AR greafadi & a9 # oavv 7
FNE 7 FAT T At 7 T faar
AT 9wl § 5 THo Ao Tao HI
Fr freda ady faam mar g ? aram
g w1 g3d & F1 a7 wfwwre

W@y § 7 (aAy @ =)
A& JAEA §1gd, UF ala
WTH oy FE | T fEgem

oar gig g_x # w1 I w@&@
419 FHIIMT Fr oAl 7T F3
AFAT § A A 7 Arer 938 #i
fzv 4 7@ 4 qrfaar <raargr ?
.. .. (cg=ama

PROF. C. LAKSHMANNA: Mr.

Deputy Chairman, Sir, point of order.

‘What is this? He is talking about
sarees ang all those things.
st qa7 EAA WAt . J& %

fs #idg &1 alcas g, A A=
Sy iy wET B oag O T
¥ @3 qix @ BAA Agar § fE
94 g qew § AT AT {7T 3O
1967 # ar =g & SA@l  fgegears
# ot ¥ ATEER gEAd
41, FHT FAINT § F9q7 1
Ig MF 9T AAN TERA AT A
g AT FE AT &7 FOMF TV OAIHL
EERCREIE TR 1 S CA A VI CA
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FfeF 49 q5F W WZ0LTT AT AR
I3 F [ATI6 ITTT 0 ANA-
wq ® LT W HLT | FHT 3T
IfFmAT 33 T wEA @I
(arz Y H)

F fat ofrer @ qqq MWT A
TET 0 F o#g qig aaAAr  FAIFAr
B 170 2o TG F AT F
A oFngi T FEEr gg, 30
3T gAfEat wr Pl e
T, 20-30 AT AIEl A W
T90 Zlo WMUA FIgd &I o AT
g\ sAnr fexdzafory #1 3T QA
I FW FT T A IR’ BT AR
& =% =l » gwlEl &l
FUEIIL (E (I i i IR

? ezl & ar@ F@ Al
g dr AT FAr ATE g
Wq qg 3w & fAx wAfum o
T, WA AT ITF AT Z qG
Sedl Sr6 3, A T 33 AT
g o frdT &1 FIfTz 9 3@ 19T
forast a5 & 29, g4, ST g AW
T, fgeg A AEAwAl F 9T,
SIET fgslt qag 2%, 1 afew g
T AT A W F@ F fay ang
T g 6 39m @EA FE AW
MEeWizga dlgl 54T HT AT
93 gg gar g fF s F
AFET F GT TGY  JA FD
AT g3 FEa & [ 93 W H UF
FicaHIZd drgT X afgad § IAT
@ E ) wig, Ay T AT [e-
Zfedl 1 7598 FU |

Mp /Y g i

3
]
34

§ mifgt & g AT F@ AEAI
g & gfar =1 gad af wegfad
¥ @y 3@, g9y @y ar ahw
30 & Agt IT AT F FfAW F
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SHRI DEBA PRASAD RAY (West
Bengal): Who are you to stop me? I
will show you. Don’t try to shout at
me. (Interruptions)
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What is this? He is talking about .
sarees and all those things. .
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SHRI DIPEN GHOSH: Mr. Deputy
Chairman, Sir, I would have been happy
if the Madam Prime Minister would have
remained in the House to listen to the
Opposition party leaders. (Interrup-
tions) I know that she had died to de-
fend an indefensible act—and I pity her
that she had to defend an indefensible
act. She is busy in toppling the govern_
ments, particularly the State govern-
ment which are not inconformity with
the ©policies and activities of the
Government at the Centre. So she
could not remain present in the House to
listen to the Opposition parties. But, Sir,
even a gullible will not believe what the
Madam Prime Minister had sought to pro-
ject here, as if that political drop-out of
Himachal Pradesh who happened to  be
the Governor of Andhra Pradesh could do
anything without being certain of the fact
that his act would be approved of by
the Centre. Sir, we know and you know
Sir- what happened in the body politic
of our country since 1959. The Madam
Prime Minister tried to defend that sinc
Prime Minister tried to defend that
since 1967 her Government was for
stablizing non-Congress governments.
But,Sir when she was not yet the
Prime Minister, she used to live with
the then Prime Minister as Congress
President. . .

SHRIMATI USHA MALHOTRA: Point
of order,

SHRI DIPEN GHOSH:...She mur-
dered democracy in Kerala in 1959.
(Interruptions) I know. I will reply.

SHRIMATI USHA MALHOTRA: When
the Hon’ble Prime Minister is not here
to reply to this insinvation should he not
abstain from saying such things? Deputy
Chairman, Sir. T will not allow this to
happen. He cannot go on blaming the
Prime Minister. (Interruptions) I  want

1044 RSD—9.
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your ruling on this. (Interruptions).
Sir, I want your ruling.

MR. DEPUTY CHAIRMAN: All
right, Take your seats,

SHRIMATI USHA MALHOTRA: I
will take my seat. But what has gone
on record should not be there.

MR. DEPUTY CHAIRMAN: I will
see the record and see if anything un-
parliamentary has gone on record.

SHRI DIPEN GHOSH: My col-

league Mr. L. K, Advani stated: Who

was the gunman?’ *Yes, I am

3p.M, quoting Shakespeare only in
order to remined you.

SHRIMATI USHA MALHOTRA:
We will not allow this.

SHRI SYED SIBTEY RAZI: I stand
on a point of order. What my learned
friend has stated, I think, is not par-
liamentary. It is all insinuation, he
is trying to pass. I think unparlia-
mentary language should not be used
in the House. I request him that the
dignity of the House should be main-
tained. Otherwise, in this way it will
not be possible to run the House.

SHRI DIPEN GHOSH: Sir, is the
word *unparliamentary?

SHRI T. BASHEER (Kerala): If he
think that he can say anything in

this House, we cannot tolerate.

SHRI MADAN BHATIA (Nomi-
nated): Sir, on a point of order.

MR. DEPUTY CHAIRMAN: Yes.

*Not recorded.
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SHRI DIPEN GHOSH: What is the
point of order in it?

MR. DEPUTY CHAIRMAN: Let me
hear him first, How can I say now?

SHRIMATI KANAK MUKHERJEE
(West Bengal): It is not unparlia-
mentary, Sir,

SHRI KALYAN ROY
Bengal):*

(West

MR. DEPUTY CHAIRMAN: It is
absurd. Do not record. (Interrup-
tions) Mr. Ghosh. I am sorry. Flease
expunge all the references to.*

SHRI DIPEN GHOSH: Please
show me the rule. How can you? You

cannot. Under what rule? I have
quoted Shakespeare. (Interrup-
tns)

SHRI KALYAN ROY: If he refers
to Tagore, what is wrong in it?

MR. DEFUTY CHAIRMAN: Please
take your seatf.

SHRI KALYAN ROY: He is quot-
ing from certain literature. You are
completely going out of your jurisdic-
tion. It is ridiculous. I can understand
their ignorance: I cannot understand
your ignorance,

MR. DEPUTY CHAIRMAN: Mr.
Kalyan Roy, everybody is ignorant
except you. (Interruptions)

SHRI KALYAN ROY: You are tell-
ing to remove Shakespeare from the
House. Can we remove Tagore from
the House?

SHRI DIPEN GHOSH: 1 will show
the proceedings of this House. Just
listen to me.

MR. DEFUTY CHAIRMAN: Mr.
Bhatia is on a point of order. He will
speak. You please sit down.

*Not Recorded.
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fgm, uw drAR F) gAY, IAFT
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SHRI MADAN BHATIA: Mr,
Deputy Chairman, Sir, I would like
to make one submission in all humi-
lity that when the honourable Mr.
Advanj started his speech in the beg-
ining he set the tone, namely, that at
this juncture we are seeking to inter-
pret the Constitution of India. It is
this interpretation of the Constitution
of India which is going to govern
the destiny of the political affairs in
this country. I feel extremely sorry,
Sir, that at this juncture when we are
filled. .. (Interruptions)

SHRI K. MOHANAN: Sir, we will
not allow. Is it the point of order?

MR. DEPUTY CHAIRMAN: Point
of order?

SHRI MADAN BHATIA: I respect-
fully submitf, Sir,.......

MR, DEPUTY CHAIRMAN: What
is the point of order?

SHRI MADAN BHATIA: I wish to
put this particular point. Are these
abuses to which this debate is being
reduced to fall within the context of
this particular subject? It says consti-
tutional implicaticns of the happen-
ings (Interruptions). They are de-
faung the whole debate. They are be-
ing untrue to the oath of th Constitu-
tion that they have taken,

SHRI JASWANT SINGH (Rajas-
than): I want to make a short ques-
tion which has appeared before us
just now. This short question is about
what is parliamentary and unparlia-
mentary. I do not think
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there is anybody in this House who
even, for a moment, suggests that
which is unparlimentary, ought to go
on record. I would also submit, at the
same time, you as our Deputy Chair-
man are not only the custodian of the
proceedings of the House but you are
also the custodian of the dignity and
honour of this House. So, as custodian
your powers are our accumulated
powers. The powers of the Chair
are not independent of the House.
The powers of the Chair are accu-
mulated powers of all of us who sit
here and we repose those powers
in the chair in the confidence that the
chair will conduct the proceedings in
accordance with the best judgment
that the chair can apply on any parti-
cular point. Sir, on the question of
parliamentary or unparliamentary. I
would like to submit what is rele-
vent about expunction. The Chair
is within its right to expunge that
which, is unparliamentary. , But
should the expunction be such as to
take away a whole chunk from a
debate, should the expunction be such
as to be motivated merely because the
inferences are uncomfortable, then
Sir, I do submit to you that the right
to exercise the power to expunge
from the proceedings is a right which

ig yours because we have .... (inter-
ruptions)
SHRIMATI USHA MALHOTRA:

He has exercised.

MR. DEPUTY CHAIRMAN: Mr,

Jaswdnt Singh, please conclude.

-t

SHRI JASWANT SINGH: There-
fore, Sir, references to literature whe-
ther they are to Tagore or to
Shakespeare, we have earlier instances
...(Interruptions) I would appeal to
you .. (Interruptions).

MR. DEPUTY CHAIRMAN: I ap-
preciate your point. But you would
also appreciate that a Memeber can-
not make inuendos on the Hon'ble
Prime Minister every time (Interrup-
tions). He should desist from making
any such references. They talk no-
thing else except... 6 (Interruptions).
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SHRI JASWANT SINGH: Sir, I
appeal to you. The fact is that
the Prime Minister found it necessary
and found it tit to istervene in the
debate even though it was on a small
matter of clarification and after her
intervention if the Members, in the
context of what 1is taking place—
because there are high isues of consti-
tutional and political importance...

MR. DEPUTY CHAIRMAN: Who
has stopped him from making submis-

1934 ]

sions on those high jissues? He is
making unnecessary remarks. (Inter-
ruptions).

SHRI DIPEN GHOSH: Sir, Just

first of all. Thig is
If you make remarks

listen to me,
unfair to me,

about my submissions, about my
spech. then you should listen to me
first, -

MR, DEPUTY CHAIRMAN: Yes,

I am listening to you.

SHRI JASWANT SINGH: Sir, I
will conclude in a minute.

SHRI KALYAN ROY: If you say*
that will be all right (Interruptions),

SHRI JASWANT SINGH: The
Prime Minister is the head of the
Government and if in the process of
discussion and debate, the Prime
Minister comes in for being pilloried—
the Prime Minister in her statement
pilloried us, the Opposition; she said
a lot of things....

MR. DEPUTY CHAIRMAN: That s
all right. Please take your geat.

SHRI JASWANT SINGH: I appeal
to you. Mr. Depuiy Chairman, that
whatever you have expunged ....
(Interruptions).

SHRI DIPEN GHOSH: Nothing has
been expunged.

SHRI JASWANT SINGH: You got
up in the heat of the moment and said
that you will expunge everything.

MR. DEPUTY CHAIRMAN: I did
not say “everything” (Interruptions)
Let us proceed with the debate.

SHRI F. M. KHAN (Karnataka):
Sir, on' a point of order,

MR. DEPUTY CHAIRMAN: let us
proceed with the debate.
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SHRI DIPEN GHOSH: Sir, I have
faith in parliamentary democracy.
I have faith in you. I have faith in you
to conduct. .,

SHRI F, M. KHAN: Sir, Mr.
Jaswant Singh made a reference that
the hon. Prime Minister referred to
them. She referred to the Opposition
parties, She did not refer to any
names.

MR. DEPUTY CHAIRMAN: What-
" ever the Prime Minister said is on the
record. They can see it. There is no
need to have a debate on that. (In-
terruptions).

SHRI DIPEN GHOSH:; I have
just...

MR. DEPUTY CHAIRMAN: Please
proceed. Don't waste time.

SHRI DIPEN GHOSH: I am not
wasting time,

MR. DEPUTY CHAIRMAN; Please
proceed.

SHR] DIPEN GHOSH: I had simp-
ly quoted Shakespeare.

MR. DEPUTY CHAIRMAN: Leave
that point.

SHRI DIPEN GHOSH: I will not
leave it. I shall not leave it.

SHRI KALYAN ROY: Sir, you have
banned all good literalure from the
House,

SHRI DIPEN GHOSH: Sir, I will
quote from the proceedings of this
House, You will recall. in 1968 when
the West Bengal United Front Gov-
ernment was dismissed at the behest
of the Centre by the Governor, - Mr.
Dharamvira, in the debate on a subs-
tantive motion in this House which
lasted  for two days late Mr.
Bhupesh Gupta spoke for two hours
and he referred to Lady Macbeth
with the  blood-stained dagger.
So I will quote that and say that*
(Interruptions) Democracy is being
murdered in the States, one by one—
Jammu and Kashmir, Sikkim. Pondi-
cherry, Haryana ang Andhra Pradesh
—before the Lok Sabha polls. Now, I
will refer... (Interruptions).

[ RAJTYA SABHA]
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SHRIMATI USHA MALHOTRA: Sir.
you please expunge those words.

SHRI DIPEN GHOSH: Sir, I now
restrict myself to other points. Mr.
Advani, my colleague, has dwelt on
the constitutional aspects of this issue.

SHRIMATI USHA MALHOTRA:
Sir, on a point of order. (Interrup-
tsons).

SHRI MADAN BHATIA: Sir, you
have already expunged those remarks.

SHRI DIPEN GHOSH: No. there is
o expunction.

SHRI MADAN BHATIA: Whatever
he hag said subsequently must also be
expunged.

SHRI DIPEN GHOSH:
guestion is whether......

o Hwi gwizaw ggEan (T9d):
grawnfy wgea, st 3R S
gl & F=A ! TR w1 fET
 EAATT FT ATF FHAT  ATEAT
g fr ma= w1 #1garg 71 @ A ifay,
TN ewne wedl HoOFET g% ...
(aagemq) =) =Tex  ag ¥l &
(saamiw)

SHRI DIPEN GHOSH: Not of Saf-
darjung Road.* (Interruptions)

MR. DEPUTY CHAIRMAN: 1 will
look into the record and see if there
is anything to be expunged (Interrup-
tions).

The most

e 41T g Al |

St wewt Arerer (freat) - war
9% WE WMET ag § f¥ ag
fegsmwa gw atg & =y =@ g7 §
B wreg 9o W EwTREr FTEA g1
TATE . (smamw) HTeF fwar
.. (S@ayw) § 77 fAgaw & @I E
& I aEFEY € gTER Aty T3
& 797 69 THo TTo THo WA E ...

(=@ama) g7 At Aifqq)

SHRI DIPEN GHOSH: Now, in
reply to the Prime Minister’s statement

*Expunged as ordered by the Chair.
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I quote whal | said, even a gullible
will not believe what the Prime
Minister has sought to project here,
that she did not know anything nor
did the Congress-I High Command in
New Delhi know anything. I quote
from the editorial of The Statesman
of August 19.—

“Nor can anyone in Delhi argue
that is the climate that has been
created uder Mrs. Gandhi’s benign
aegis any State Governor dares to
take a single step without being
certain of the Prime  Minister’s
approval.”

This ig the fact of life in today’s India.
(Interruption) There is no peint of
order. The Prime Ministey has made
a statement and we have the right to
reply to her statement. (Interrup-
tions) What I want to say is that
this political drop-out of Himachal
Pradesh could not do anything...

st wma wfes  (Sav 93w) ¢
¥ saFERT AT WA O§ 1 AWA,
wIA7 39 gryw § AT W &
§ zo arax #r APz #§ gy arar
Figar g fF ¥ar @ § #av wAq
g | ma F Aamfas amwg §
ndy ferfayi  § w3dT @ o fAoa
FT § 4T TArgafs St o Faoia
FTx § ar gar fegfyai § wgt 5%
f5 #ty frazifor @ w4 are,
TfExgaT mradr & wigw fyfawee
3% & fRu gamr 41 A% v
#Y 4g giar a1 f¥ ug w7 g owar
ar Iasr fAwa =gy ar wAg g
awat g1 wira AfF T agr wdf §
@ gaFr arg fawm@aar, sTd ar
¥ AT . (cameamA) ag AT
TIFIT (mwaa.a)
SHRI DIPEN GHOSH: No, I have

not taken anybody’s name. I have
simply said the political drop-out of
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Himacha] Pradesh. I have not taken
anybody’s name,

st e fog (dare) @ 0 AT
STET MG RIS 7 & | ARl Al 227 &
v § 38 ¥gw arawsv g | gAafag
& @wzar g, «f% sifag, f& 95
i T UFo THo AF T R
e @3 & afed 95 g, 95 oAE
FAA F 57 . . .|

You can check up from your own
sources there,

§oft et ArEw o 69 U o To
To H1¥ & @rag &y .8 .
(=maE)

'
'
| 3

Wt ast ety ()
ag IR ® Wiy F
(Fmau)

SHRI DIPEN GHOSH: This is not
your DTC bus depot. What I want to
make clear to you in reply to the
Prime Minister’s statement is that the
political drop-out of Himachal Pra-
desh could not dare doing anything
without being certain of New Delhi’s
approval. In support of this I have
quoted from the newspaper, ’

I am not going by numbers as
others have done it. Already a talk is
going on in the whole of Andhra
Pradesh that the Governor of Andhra
Pradesh cannot count up to 100 him-
self. I am not going into it. My
point ig whether the subjective guber-
natorial judgement can be a substi-
tute for the objective legislaiive
opinion in a democracy. This ques-
tion has to be debated and discussed
here. (Interruptions). Tf they conti-
nue barracking me, I will continue to
speak. I have enough lung power. 1
have not come here on the mercy of
anybody from that side. I am not
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[Shri Dipen Ghosh]

going to be cowed down by their
shouts. 1 know all about them.

Sir, my point is whether Governors
can appoint and dismiss Chief Minis-
ters at their will? Should Raj
Bhawans replace Vidhan Sabhas? If
this is what the ruling party at the
Centre and; madam Prime Minister
want, then they should abandon their
idea about participative governance
and State autonomy.

s} ool AT T3 &TT $ITE
TN F ? Fa A UF Ay
ATEAT ASE & . . . (WFEE) .
17 fasdare §, gardwse & Uw
¥ f&¥, wg @0 *r sqeAv § 7
T @S, IER FA R !

#§ ot g gy arear, afew 4
SavEEr ¥ &ty v & wW Ay
2 1 T Wz § TRt W1 wex
wrAT AE &G |

SHRI DIPEN GHOSH: If majority
is not decided on the floor ef the
House in accordance with the decision
of the Presiding Officers’ Conference
as quoted by my colleauge, Shri L.
K. Advani, and if the majority instead
ig decided in dubious ways at Raj
Bhawans through parades, then 1
should say that Parliamentary Demo-
cracy has no meaning. If gubernato-
rial flunkies supported by manipula-
torg are enabled to override the objec-
tive legislature test, Parliamentary
Democracy will lose its meaning.
Now, Sir, I want to say one thing very
categorically and I would like to
appea) to the other side also to think
over it and it is this that a person
who could not be kept as the Chief
Minister of a State. (Interuptions)..
is appointed as the Governor of
another State to . dismisg the Chief
Minister there.. (Interrutpions). Mr.
Anand Sharma knows it.... (Inter-
ruptions).

[ RAJYA SABHA ]
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MR. DEPUTY CHAIRMAN: Order,
please.

SHRI DIPEN GHOSH: Sir, will you
allow them to barrack me like this?
Do they think that they will be
allowed to speak? Do they think like
that? (Interruptions).

MR. DEPUTY CHAIRMAN: Al of
you, please sit down. (Interruptans).
All of you are unnecessarily wasting
the time. Therefore, please let him
speak. (Interruptions). All of you
take your seats. At least, you should
learn the manners that when I stand,
you should sit down and everybody
should sit down. May I make a
request to you? Everytime if you are
going to disturb a Member, then
there will be no end to it also.

SHRI HARISINH BHAGUBAVA
MAHIDA (Gujarat): What were they
doing. Sir?

MR. DEPUTY CHAIRMAN: Please
co-operate. Let the debate go on. Let
Mr. Ghosh speak. You put up your
speakers and meet their points.
Otherwise, thig debate will go on end-
lessly. I am sorry to say this. I
would request you all to co-operate
with me. Let all the speakers speak
one by one. Yes, Mr. Ghosh.

SHRI DEBA PRASAD ROY: How
can he talk about the Governor?
(Interruptions).

ot gaawmafa « foo <7, 98 a8
¥ YT §, o7 qqAr 8T, Fan |
ESIE IR S CO NN o i )

SHRI ANAND SHARMA (Himachal
Pradesh): Sir, Mr. Ghosh in his speech
said that Mr. Anand Sharma knows
it. T would like to know what the
reference is.

SHRI DIPEN GHOSH:; I have not
been allowed to complete that sen-
tence.

SHRI ANAND SHARMA: He said
that Mr. Anand Sharma knows it. He



269 Recent Political

has rightly said it. (Inferruptions).

Just now we have received a telex
message. .,

MR. DErUTY CHAIRMAN: Mr.
Sharma, please take your seat. You
have not pbeen allowed to speak. Let
nothing of what Mr. Sharma says be
recorded.

SHR] ANAND SHARMA. *

MR. DEPUTY CHAIRMAN: I would
like to make a request to the Mem-
bers from my right side: Will you
allow the debate to go on or will you
allow the debate to go on endlessly?
Unnecessarily the time of the House
is wasted and no point is made.

SHRI LAXMI NARAIN: Let them
speak sensible things. (Interruptions)

g faega gafwat = s 0
(eaTem)

gz ¥ g AR
g FTW &I

&t IgaAEfa
qe g9 0¥
(emqen)

SHRI DIPEN GHOSH: Let him say
that I am speaking nonsense. (Inter-
ruptions) .

If anybody can show that I am speak-
ing nonsense, then I will sit down
(Interruptions).

Sir, I would like to raise a funda-
mental question ang it is about the
quality of the person to be appointed
as a (Governor.

SHRIMATI USHA MALHOTRA:
How can he enter into that subject
now? (Interruptions).

SHRI DIPEN GHOSH: Sir, I am
only saying that a person who was
considered unfit to continue as the
Chief Minister of a State.... (Inter-
ruptions)...is given the authority
to appoint and dismiss Chief Minis-
ters! What an irony?

*Not recorded as ordered by the
Chair.

[21 AUG. 1984]

l

Developgents in
Andhrae Pradesh

MR. DEPUTY CHAIRMAN: Please
go to your next point.
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SHRI DIPEN GHOSH: A person
who could not be kept as the Chief
Minister of a State is given the gutho-
rity to appoint and dismiss Chief
Ministers: What an irony in our sys-
tem. This is what I wanted to say
and in that context only I said that
Mr. Anand Sharma knows it. (Inter-
Tuptions).

Sir, one thing T want to make clear
here. (Interruptions). I want to make
one thing very clear that everytime
the Prime Minister, Mrs. Gandhi,
wants a scapegoat for her follies and
for her misdeeds....

SOME HON. MEMERS: No, no.
(Interruptions).
SHRI DIPEN GHOSH: ... or for

follies of her Government, and here
also we know that Mr. Ram Lal will
be made scapegoat. As Mr. B. D.
Pande was made a scapegoat in
Punjab, as Mr. Bhinder was made
a scapegoat in Punjab, as so many
other persons were made scapegoats

by the Prime Minister for the
misdeeds of her Government
(Interruptions) Now, Sir, I want to

say in very clear terms....

SHRI JAGESH DESAI (Maha-
rashtra): Will you allow me to raise
a point of order?

SHRI DIPEN GHOSH: Mrs. Gandhi
as Prime Minister just now, while
intervening in the debate, stated
that she stood for democracy, since
1067, Sir...

AN HON. MEMBER; That was not
the statement.

SHRI DIPEN GHOSH: And she
said that she never broke any party,
she never broke any Government...
(Interruptions) I am not going to say
how would she break her own party,
I am not going to suggest how she
broke Government after Govern-
ment in one State after anether
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[Shri Dipen Ghosh]

State.... (Interruptions) 1 want fto
make it very clear, Sir, that Mrs.
Gandhi will tolerate democracy only
so long as it offers no opposition to
her supremacy... (Interruptions) I
am concluding.

SHRI JAGESH DESAI: Will you
listen to my point of order? (Inter-
ruptions)

SHRI DIPEN GHOSH: The nation
has experienced it, the nation has ex-
perienced it in 1975, that her Gov-
ernment, and... (Interruptions) After
having got strictures from the Allaha-
bad High Court, in order to remain
in power, in order to continue in
Government, how... (Interruptions).
How she put curbs on Parliament,
put curbs on Members of Parliament,
put curbs on the Judiciary, put curbs
on all democratic norms. ... (Interrup-
taons) ....in order to establish her
authoritarian rule. (Interruptions)
Now, Sir, I want to conclude. If,
however, what the Prime Minister
has said is to be taken at the face
value, will her Government dismiss
Ramlal, Dismiss Bhaskara Rao
Ministry and reinstal NTR Ministry?
My second question: If Mrs. Gandhi’s
statement is to be taken on the face
value, is her Government prepared—

because the President acts under the -

advice of the Council of Ministers,
will the Council of Ministers at the
Centre headed by Mrs. Indira Gandhi
advise the President, Rashtrapati
Zail Singh, to direct the Governor
of Andhra Pradesh to convene the
Legislative Assembly of Andhra Pra-
desh, within the next three days?
Both Mr. Rama Rao and Mr. Bhaskara
Rao should be asked to prove their
majority on the floor of the House
because she has said that her Gov-
ernment had no hand in the toppling
game. Let her Government advise
the President to ask the Governor of
Andhra Pradesh to convene the
Legislative Assembly of Andhxga Pra-
desh and to get the majority tested
on the floor of the Legislative As-
sembly.

[ RAJYA SABHA ]
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Sir, the Andhra Pradesh issue also
underlines another important ele-
ment. It is very dangerous that de-
liberately and calculatedly the high
and august office of Governor is
being debased, (Interruptions) I may
tell, Sir, that it is being debased
everywhere. We know what hap-
pened in Andhra Pradesh. We are
discussing it just now. Only the
other day, in West Bengal... (Inter-
ruptions). )

MR. DEPUTY CHAIRMAN: West
Bengal is not being discussed. Leave
it at that.

SHRI DIPEN GHOSH: He is ask-
ing me. This debasement of the high
office of Governor was underlined by
the exist of Mr. A. P. Sharma.* So,
Sir, this is the way and manner in
which the Central Government is
debasing the august office of Gover-
nor. .So, we demand that the
Governor of Andhra Pradesh should
be dismissed, Shri Bhaskara Rao’s
Ministry has to be dismissed, Shri
N. T. Rama Rao’s Ministry has to
be reinstated, the post of Governor
has to be abolished and Article 356
of the Constitution has to be repeal-
ed. This is my party’s demand.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): I would like to submit
to the hon. House that the discus-
sion is very much limited. The
question of changing the Constitu-
tion need.not be raised here. I would
only sympathise with the CPM Party
who has chosen him to speak Dbe-
cause he has transgressed all sense
of decency.

Y Fo o HA : wagwiafa i,
Tq g7 F mweal faOeft @At &7 S
Tx & ag faega T@ IF T AT
ST w@r g fw g9ETe § SeuEd
T wF F@l 9 AR gar  ar

*Expunged ag ordered by the Chair.
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UICAZAT g1 FTar & ar 9§ Fgf a%
9T JAF §  WIlag, AE FIEAK
FOAMRAT g, ¥ AW FlE W
FL 5 @ E Ay g dsi § o
FE FW WA 93 AR ¥ frg Jwd
fasey &7 33 am F wAx §3
FT ATE A AF-HTF FT @A

ITAATIT AGIRS, WIRGT FAdl
T} F T wregAT AR FIEATT
¥ wrE@ wegeal ¥ EEIX F 9
999 W1 AT gWIX T 194 ag 9§+
T AT ARG WL F geel gY
(emamiw) Sowemer  agigm, o
FIH F 7g frgl &1 a0 q@f #0
A & IqT AT F q5T A -
feq 9o & sedfa @gl v wamw
fer 1 #dm W ¥ wrae Wz T
dgar vl fr Fgr 9w ag P
f&e gy gam ogw W@
qA A wEAr A4 gHI IAF SAFEY
TT | TE ZHAT A8 F@ AT § 1 A
gAW  FZ wIEAT & IR SN
gAWT @AIr  FF1AT §, WINEifaw
UMt & S 0 A 0 G
FATE | I8 WIvdrT ST qrey & &f)
YT @rgds a9 & frg &
FAFAT W & ARG AFATB FT
ATFTITA FATT & ATAT g1 TX & |

AT 2.40 9T o TTo ATdo
F ATAT gF S A wE F1N 9
FT qgF gATAT AEAT § | 9§ I
IHIT g 1=

“Hyderabad, Dateline August 2I:
Andhra Pradesh Chief Minister,
Shri N. Bhaskara Rao today met the
Governor, Shri Ram Lal, along with
the Telugu Desam, M.L.As. loyal to
him.”

AN HON. MEMBER: Begus people.

SHRI J. K. JAIN: Now, these are

the people. These are the people
who talk of democracy, who talk of

[21 AUG, 1984]
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prolection of the press and now he
says that the UNI is bogus. Now see
the face of these people.
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Sir, I again repeat.

“Mr. N. Bhaskara Rao today met
the Governor, Mr. Ram Lal, along
with the Telugu Desam M.L.As. loyal
to him. An official spokesman said
that 95 MLAs were with Mr, Bhas-
kara Rao when he met the Governor
on summons from him. Later, the
Chief Minister told the newsmen that
the MLAs were the same people who
were produced before the Governor

on August 15.” U.N.I. 14.40. 'This
is the latest.
3TRATIA  WEEA, AT FHIR

A g F w9t @1 9 o
glqa & e fqeam g, § o W
gda #1 SfwEw sW@ & ar s
ey & o & maw A1q F g
FIIEF AET TT AH |

sft d%Fg qal © wdeasy aETA
f& gFar o3 ar & | ag AW
agt a9 &1 T g |

St Fo Fo FA : HYFAAT FATIAT,
&l ar ga g faw &9 1 7q 9@y
HYT @F AT qET F1 BT
FL A 14 o & wag  sorfag
qgT WgTT war  ad ET,
affr SW/¥  FFw A 9
oed, WfHT W TX gx &
T Rww  F OHIEAl ATS Ty
g 9R My qF wwAE § & oA
T FT ug dad, fa@agq & wa
W F WAEF F FAAT AT
aw oF faeeRt qEf & fag
IqF A FTEHT F fquIq o
FT FuFradr T =9
fFar war )
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[‘5ﬂ €To Fo ﬁ.’?f]

7 Frar  gfagis W quw
grml oW W s f5 fea
a] & ¥ «@w s fawg g+
939 & #egT IS Al F0iEY
IT 9T FEA &1  GAT  FIa&TR
F@ omd

T4HWGTT MEIEA, A AW qrEf
F we- gAYy g ag faemd a@v
fasy 18 WEH & wEA F WA
weE, TN TF SAAAEr T €9
 foagr 1 mlt ST grEEly A7 ¥
gIy FFqeq ¥ 4g A wEvae fEwar
f& 95 o OHo To C} 3 faadg &
30FTUT & | 30 FAA A & AT
qEFT UE FY fwee ¥ ft WKW
Tdo Yo WATAE FY foee & Y q 1
gagwrata #Aged, 95 ¥ ¥ 30 *Y
gzr sy Al 65 THo UHo o
ITRIA F AT FT E 1 oFg S
mreamelt St § @A @wre
g . . . (w=aE)

Y AT FEOU TLA ¢ 40 T3 FY
T . . . (mFEw)

WY Fo &o TR : TGN FgT T WE
qIgE, WY FAAT Ao WIA q9H
¥ T AFE @ A1 GGT FY FE-
T A @ g, T el A
W, .. (cwamw)

stz anf: 937 ¥ #AwIT 39
g ay . . . (zu=dw)

MAoFodT: W AATE | 39
# 0F A WIT qar § | dRg awqf
WK Gfd ¥ TF THo THo To AT
FeT AW AT § 1 95 H & 40 FY
Zr afwg 1 wETAT SrEAT qY gy
Aty & fogaAry & 1 55 g9 §

[ RAJYA SABHA ]
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TFo Mo TATUT &1 T F €A
295 & e ¥ foo® & wr aweq
T AT g g oA, TH AFIT 294
F Fw wWT F § 199 JqMRAA
FE 1 199 ¥ & 55 warerfan
F1§ AT ggdl  FATE FT qAT
95 ¥ 55 &Y s@r am {%
frad a1 . . . (sa3am)

SHRI  B. SATYANARAYANA
REDDY (Andhra Pradesh): 162
members were present today.

SHRI V. GOPALSAMY: You were
already manhandled by them. Please
don’t speak.

sft ¥o &o Fw : SEwmld
wglew, 55 WIAIN & qA1T 144
a9 F 294 F ;W ¥ 1 AW
g qiEf FY g A, qRE"
wwar  qrEf @y A o«
Ty fag @ gaar f @ @
@E | T FAY ATEA AG FT AGA |
qeaq wgtem, faaga aw @rfgx R
f& dRem ol &7 gewe Hafewa
feemz g8 | wadR W@ F@T 99
gAT 7 15 ANEq &1 G AT TN
FT qA% A< X fzav \ @ & Qg
9 & FT ga7 oy 3y7x %7 fear far
AZY AT THo UAo To | ¥F TA
Foa@ g A 9 TN F AR
Y UF 92 &M@ @ 10 IR AT
g ag A § AT wqy & &
mT & F9 35 UHo Tefo To AT
qrar g 1 ol qAaIE FE) & A
g ar€ 16 ard@ FN mWT WHI )
qifry #7 & qwa =W @Fad € 7
5T S%E ¥ w7 f5 gw qg 12 aw
TET | WY T@ F GHo UHo To
T IFC  WEAT | HeAH  WRrEW
g 12 & gt 3 T =wW
awr aE & odifer s @
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TR0 TFo UFo FT TEIH H @ 8 |
AfET T FA%T GRFT F Frav ez
a1 ag feedt wiET dagwiw g1 qFT
2 wifr ug afg saw gt AN
grdT ar ¥ 918 A7 #9T, {9
FT TG 9T Tswad § gL a3
Ty AT WE g% 9N 9 Igd
s | dffs gWa & s g iw
AT 7w fFey SF1 & TsEifa &7
ATAAT FTAET IBT FL M & AAET
TF 07 SIqTaT0 ger FAT AT &)
At & faATT 9T T GFTR FT OSATA
HaraT Ag E (swAarA) oW WY
ifgd T @MY FT TH qE TV TG
g87 I1@ F§ FT TG AAqAATAT
FIF FE AGEIT F IAT (WA-
ari) .

&t aYo FEARTTATN TWEY : JIATT
§ AFC ATIT FIT | agF ZARN F1S
qadAg 4gt & | (smadd)

it Ao ¥o WA ¢ Trgw  fafees
F FTT 4 WG AT F [
wgg w1 ¥ Fw @, AR fRaAr
drafadl LI F AT F ;YA §
gt Sy § 1 9a FART FAFA
FUITT A @ AT TEM AQRAAH
& guisfar qar F 90 A AF
far & femvt =€ a3y A&l
TEr 43 g 1 ag ugl FMAT 48
ga & wifs @i st|r avd ®
915 ¥ g WiF0§ | ag JAq0 ML &
gIen F ®F K ;AT 43T FW 9

Sy gravfa ¢ TIq S GFIe
&7 | W g@d NAT 9T AT A
faox qu =Eh |

[21 AUG, 1984 ]
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oft Fo o FA : WU 9y fiFeq
g f& qas ama faar sEo

it Iymwwafa @ wiw @l g
HAW® R A AW FE

Mo Fo AT : WY TAHT Afew |
T AR TN AT G £ | 47w
g ax 15 fgaz  ®1 gmm  #Hi<
Fife? 1 HF ar wm # AP0 A1, wraq
3 Fa&A F AA TF Nl F F\y
FIWHT ® feedm o™ & Mg
Al fFar | 9% WYX g4 =91
& feur g Q@ w3 G @
Sifgd | wow uens fewp &

st grawrafa - A oie Adr
fer &

& Wo o WA : WIIT HET AT Fpary
oHrS fwar 7

ot ggewmafa: wiT 99Y @t
e F WAy \ AT uAis 7@l faar
g1

& Wo Fo AT : fruF oAs fomuy
et o @@ F Hzedt mwy av
agi feasmy =&Y gmr =ifey

ot grgwnafa : 51 fegwa g
WAE § AT qA FIfAG g west
wm ... (wawm) '

oft o o F: W WAX & fF
fadt =@ % wigal & 90 ww@e
TR 4§ ¥ faast e ww g,
dAfrg aredd dwar T & omeEy
oF & @AM T § faa¥F  meex
AT Fzaae A € | F mrawy
FIAAN FAGAT § 7 | qrETy STt
g€t & Al q AqIREw ¥ A
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[‘31'-7 E‘TO #o si""f]
T Fio uITIT F gmrd  frar fx
UMAy, feedft =AY 1 44 W@y ?
_aszafy & mET s FA |

U weRt AEw : FqE AT
2T |

St Ko ®o FaA: faurg ¥ 73 I
qige g & migThfrrms vz &
USY & THoTToTHo HI UEAF &
gRa w@0 3 awdr 1 IFE I QI
wifsor % stz 99 arfaw §  weada
TEM T1 TFo T THo & FFF 9T
g | (suauA)

* 5t @Yo ey ATvmm JGE ¢ fagTA
TaAT  F wARIAT FIF H FAAR
GBI (zama)

WY FoRo AT : AW ANE F
fad & =a¥ 3w & waqd vl w0
gma agl gt Agar § e
%4 - “fgaras 9@ | AW A"
GEICCIRET I R Ot
ghdae g 7 owT g F@ fw
AT I F AT TAIAT A Aeggfy
% qud o™ fagEsi F1 gEa
femiw ¥ w15 wrRr agl g o Al
Tdeana Z #15 wg741faF Fam
gsm § A Ueafz I9 9%
Faw wmafg 1 FT aFd
EECTINE AR SO :C S -4 |
fagrm % @ WEgEw H wAE
IIAN | THo THo To F AIY Oy
gogt frat #1 AT andAl a1 #%
usgifa waw w7 =@ few ) 7g feg
gFIT F NF g & ! TF  qlFE-
FIY, fEew FAF AKX, w1 Foa=f|
gaq gl FH1 FAdE g
A, FAT T I KN & IO
FE ANA, dg§ TAo o  UHI-
AT AT IW A ANGH § @7 70q

{ RAJYA SABHA]
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gIRI F FIL ATESF  Fe W@ §

(smaama) 1 7@ J FFEA
T Fmam, WIRT mAT AEEQ
W1 gt & drodto mTo Fr Tradl-
a8 gfediege av & g f& fwa
FFT ¥ AT IH F @A A
Fma miefefl & @w & o#d
Tqo THo To fam faay
(za=men) |

it dYo ea FTmw W : 57 wEA
g . . . (swagm)
PROF. C. LAKSHMANNA: What-
ever the hon. Member or anybody

else says, truth is truth. It cannot be
altered. (Interruptions)

ot S o ¥ o A : sTFATAfT AR,
g AT w oaig 2 fr o i@
gt gx fewE # HI7 gmiA AT
fagar @ & f&& a9 g¥o gFo To
agt & 1 S udwEr fhT ¥ faonit
qr #f1 Fr w9d {g ¥ A FgT A9
wird fF mgr, g9 ar g &1 =@
AT FAFT qAZIT . . . (AIAT)

ot &to gEATTa I ;. qHIH
THoTH o To gHIR T %
(samam) ‘

St Fo Mo Ax : AY IHT WIY
fagza fam 91 & g9 917 F «ieq
A AW A W GIFT 9T amy 2
qT fagra &1 O qFNF IIUT
IAHT SO AT ¥ fag wAg  aAg
fer x|

oft gwawafa . sga wgen
NFT WA § |

oft o HoFa: AT AA AT M
g s gaz waw fgar &, 7 4t
¥ § fr owd  wEw  gfas &
afgs wwg Ko s
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o\ gwawrafa : wIoRT wfas &
nfgs gwg fgar § | 99 719 qurg
FriwT |

o So o a4 : HHY, H <7
Frat § AT JAT Fgar g | swar
qiEf & wET ¥ e 90T mA &
qrg F@T FAT 7 ST FIW F T
TR TIX 18T F o) A g &
gy &1 fFar 7 ITF @ F1 AeEr
#1 zav =13 fagr | gwd & Few
F g% 36T I faomt | 3E0 @
AT A TT GEA F AR qITFT
garg i fRar ) fage ¥ oFqI
ZiFT F # fFEr , wg e %
forr a5t § | TaF FF FIAW
gw & A 9v fe@ gg & o
qAqT a@t w1 ogewre fqer @ o
Txn fag garw @Er av #iv 48
Yary A4 Y wrag @AW A & A
Ffers MR fava & sfagm § uxs &
farer <gar . (ea=marw)

SHRI DIPEN GHOSH: Your party
supported him at that time. Mrs.
Gandhi supported him.

st o ¥o [ @ I TATT FoT TR
* Aig (5 orfqarge # wuare
7ET F 8T H IW AL AT ) ;W
gt g fag g At &1 6w &
TOAT A9 AT § | FATAT 9F a7

F¥ 3f@T, IAFT a9t qfed | Swatag

& @ ¥ ¥ fET I Iew 4T
faerrg &% T3 § 1 T w9m F7 fagE
aqgEFt F AT FIW ATA Tg
sRar aret WY fro Fo Fio F AT
OIS IAGT & J1F 9T {ITHSS F
iy T W E | gEIT IT E
Frearat #r fafzst & qras 97 0
G U G T M T T e
TE-TF MR ¥ iwar gur g fx fawm
IR & N0 F (A fram F AT
T @ F W 3 & IEr IFI
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§ gaT oA qg ¥ I q@ie =g
w@|r g . . .

st guawrata @ fad, sas 20
fome &1 W 1 wE WY gwia
e |

5t Fo Do A ¢ TTAATTT WA

godm w1 fawm A usw W&t
(st weq A1y RA) ¢ STFAIT AR,
IaF Ataa deT

sy gawEta . FE AT AT
g ) erg 7 g .. . (wmawe
Mr. D. P. Roy...Mr. D. P. Roy...
Mr. D. P. Roy, will you hear me?
Mr. Roy, go to your seat, please.

SHRI DEBA PRASAD ROY:
Members are...(Interruptions)...

MR. DEPUTY CHAIRMAN: I
know, tempers are running very high.

SHRI J. K. JAIN: The Parlia-
mentary Affairs Minister has already
made a request to you.

5t Syewwafa : fafaeer =1eg
F Fgl 3% § & afws wiow: o
FI TR & dfA T MY e aly
& gaFr @izw =few | @gm & fEar
oG Hy FB AT !
ot Ro o st s HUHIGY fadgw
? fr foad oo AT & 9
Ia9 F1 GEdi &1 guivy Oid &1 Y%
g g iy | (swFemE) |
I request you to please allow me.
You have already wasted so much
time on the debate on a political

party here. It is not anyway on the
Governor’s role.... (Interrubtions).

MR. DEPUTY CHAIRMAN: Mr.
Gurupadaswamy now... (Interrup-
tions) Sorry, there is no time.

SHRI J. K. JAIN: I would re-
quest you.
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SHRI DEBA PRASAD ROY: Why
don’t you allow him?

MR. DEPUTY CHAIRMAN: Please
take your seat. Mr. Jain, I am sor-
1y, I have three more names from
your party, May I announce their

names
™

SHRI J. K. JAIN: And how many
from other side

MR. DEPUTY CHAIRMAN: Mr.
P.N. Sukul, Mr. Chandrasekhar Red-
dy and Mr. P. K. Bansal. If every
Members wants to speak for one hour
or half an hour, how will I find time

SHRI J. K. JAIN: Please fell us
how” much time they get.

ot geavmafe ¢ fed, wrg @R
§ @ T ¥ TFIEE F, ST
wqg @1, & #1 F#% . | (wagm)
fagar =18 =g &1, 79 71 Hefy
g axar €7 . . . (wmawwm). . . .

w{Y FFT AT Y ¢ HIT SART AT
ifae

=t gqawmafa : gy SETer AR
2 far & AT =1e} § us %€ AR
frar @rm (gaww) .

SHRI J. K. JAIN: At least seven
minutes without any interruption.

MR. DEPUTY CHAIRMAN: You
take two minues.

SHRI J. K. JAIN: No, Sir,

MR. DEPUTY CHAIRMAN: Then
sit down... (Interruptions) . . . Two
minutes more.

SHRI J. K. JAIN: In two minutes
I can’t finish.

MR. DEPUTY CHAIRMAN: Then
sit down.

SHRI J. K. JAIN: I must wnake
my submission here, please. I request
you, Sir.

[ RAJYA SABHA ]
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it geawmafa : ww 20 oz &
§9 7l %% 9% oF WE AT AW
F5 A0 &g THd |

st Wo Fo WA : WY THTIATH.
(smaenw) ... .. W@ sy Qe
(saxerear) .

st gugwafa ¢ g 37 faae ®
FEHT HIAT FG A FL )

M Ao ¥ A : Symwnmk
wgRd, ¥ ug gy wr vgr 91 f¥
JT FwA FT AT HEEEAT ATAAT 9T,
frg wwm ¥ T9 TEf F  aeRR
wfgr gor, @F wT FIWr A
Seaarafs  wEew, 3 awy R
UFo Yo IRIVT 7, TIHFILT FH-
Tifeat #Y geara fFm TsTT ¥ gf
faer  ofrast &1, wgi 5 s
F] gy o, 43 = e o
umg 7 fewtnT FUFT, I forar
Tfeysl & FYY FE FAIEAT ToF (Srorary
5 ura wrafrm fastarar s
fgar ofwwz & S FT GuFEr |
Sugrafs wERE, 4§ IHRT FIOO
g o) ardf w9 S oTwel oA
frwfsa g€ & 1 mRRaE gt
gra fasfoa =t oA e Rl
g ¥ few for &5 18 W 5
OB R (£ T,
fefigaz wifpar @8 N gamr
A | Igawals  wERm, §F faon
qq F AW FAAT AT g fr A
AR F TR T AN FET F
fax oy & vaAifE F weRw Sy
=i 92T FIET § 92 WIT-gere
F faTr war & =7 adYy s 97 5
yg famrd? Sarartwg @ w0 osh
Udo Yo TIATIUF IR TIW FT ToTHT
#g FFT ® Y EATR F% T 0
FIgan ag grar & fF waAr Y Fe



285 Recent Political

F fedy sfeg wr wgr smar & fw
AQ A7 g T qu IR wN
Hifer aad, qn ooz fewlsa
AT TE, NG JRST FgA F
fY. ... (cmEaw)

PROF. C. LAKSHMANNA: This is
an allegation. This is very unfortu-
nate, Sir. You please do not allow
such things.

St o Ho WA : T AT
¥ gy & N gfagl 31 ew ax
q 99 T, URo UHo Ufo FT TN
T I T 1 gy F AT 1 agr
o1g arqy T8 5 To 2o I
oo (mTmw)  weRf ¥ wgEw
qiffere § fawrg @y & 1 ug
AT | T Ry F AT Sa|r
w3 Wl Sg W waAify *
fowre &t g9 gy ¥ W ol
oS N owaT gArE & wlghrfaa
F AT B FEA FHAT W] 4g
amr w CX vy wfE wY Ew oIg
S FT ATET g FI¥ /[ qrEy
Y Frvor 91 5 39 wd F gem
g8 feafae gor | svawnfy @k,
feedt ofwdmr & g7 aar  wider
FGFT § ! (WITW) (ARY AN
w2r) Sumwrafy wEE, wo¥  mide
W K a1 fe ¥ mag s g
gails A WA F@ A 2

Nt gqawiafy : ommar CwEr g
T ST GIgE 9w A wUN F@T Fl,
HF TIEF AE

N Fo o Fa: fHeqr  wfavar
d g9 % qIERY @ gy § ER
AT IR At g F wred] w7y
W ST AT AE A 1 gATaT
i ¥ RN T, gm faint aw
* WEEl F AF wiwe feanar fw
! TTo o ;o d wugaT ThaW
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FEFIT MG ¥ A WY UZY H4T,
oIT U g ST (sgand)

No, Sir, let me have my say. It
is a fact. I challenge.

sitgq,  sofafdl ¥ 9T =J@d
A THo 2o AILAT &7 fFet «
Fgr & qu @ § SarT way 48
a7 %3 g (3ATUE)

PROF. C. LAKSHMANNA: It is
indecent and arbitrary...

st Wo & . ww: Sygwmafy
H31Z%, TAo ETo WTo T Fyr fwul
(zmagr=)

AN HON. MEMBER: He is not
using proper language.

SHRI JASWANT SINGH: Sir, I
am on a point of order. You quite
rightly observed earlier about parlia-
mentary and unparliamentary. I
submit you do exercise your powers
to decide as to what is parliamentary
and what is unparliamentary.

st o &o WA EE UG
nfqr dewe F1 Gw &7 FE
gafqu o9 sAET FfEwr 95«9 |
wRg avarg A wX | (|Igm)

MR. DEPUTY CHAIRMAN: Let
me hear him.

SHRI JASWANT SINGH: Sir, 1
can understand the bafflement of the
ruling party, and its frustration. (In-
terruptions) It is only because...

MR. DEPUTY CHAIRMAN: What
is your point of order, Be specific.

Y Juag fag : i To TR
Fg1 af w0 0F #aT;
gy wEl F T H agr, g
giofa A3 B |\ a7 Frg faug
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[ swaara foz]
grafasts & @ SasT S fAur g
Iay AT ) ¥ (smaawm)

MRAoRos : 75 Fgar ;T
Mg § T FEgAAEA | (WAUA)

st waga Yag: ;. grawafy
wgeT, ¥W 99T & A (SAIUM)

sy Sugwmifg ;. &afsr ) g

@Al ¥ 78 € (swadw)
Every time everybody is standing up.
(Interruptions) Come out. What is
the point? S HTT FIIA F< ar MIT
T G NG (sgaen=) IAHT AT
gAAg g5 wiy @S Er W ..
(saaura)

SHRI JASWANT SINGH: My
point, Sir, is arising out of bafflement,
incomprehension of what is involved,
out of frustration, they have nothing
else to say but abuses. I restrain
myself because it is pointless to
react.

SHRI J. K. JAIN: He was giving
sermons, Mr. Ghosh, when he was
talking of irrelevant things. What
was he talking?

SHRI JASWANT SINGH: There
was reference made to antim sans-
kar. Please exercise your mind.

ot Iqawata @ {7 enter & gfaw
FeFIT F1 19 BIET |

Leave that.

Y Fo Mo FF : FITET TH I
F1 agl e AT e |

SHRI SUSHIL CHAND MOHUN-
TA: You said that only two minutes
more would be allowed to him.
Apart from that, I am seeing for the
last ten minutes that you are trying
your level best to control the hon.
Member so that he should take only
the time allowed to him. But conti-

nuously your ruling is being flouted. I

[ RAJYA SABHA]
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oft gaavafy : ST ey § oy
gar 3t § & g1ed dFE o H
gz sraq fev & adf qATHAr
a1y gs Sifgu. . (gwEw) A9
#fsT | §7 age guArmd F W
Fara<g § | 3 ugdr @A F IR
g ITRY ordf FT Trgw I A7 ST
Yeqd FY qATHAT. AN AT Y -
M | 1 will not stop. You go on

st Fo HoRA: W s
sgaa fag ot & WIZT  WIE HIST
FY ISIFT AU ¥F FET FT TfaT
4 .
sy gl - ww afEy, wfar
ar # 3 & g, .. (wFEE)

St So do W : K AT ooy
wfer argar g fF 59 987 & meav
N “Sagg T gAr auvg
W& TEATE Al g, I9 §a &
war F ‘qErEe’ WEE gdwId
TEY, §1T T qEA F W7 AW AT
C I e B {0 S € 1
rdifas gfow geare S sofag ¥
fpur,  mIT ®UTY IR S
f& Fur Sg =ufFs T 3T IFIT AT
qEET FIF WY AR ST F g3q
frgr 7 #aY ? aife fear sayfad
7379 Fwgr fF Ao 39 I § o5
qAr FE a7 gy § AIRT GAT S
AT TS .

st Iqgwafa . gEF T ;W
af54 1 g1 Tar WITHT . . (SWIWIA)

Y Fo Ho WA: F {WH TV
W g.... (.am)

MR. DEPUTY CHAIRMAN: Mr.
Jain will not go on record.

st Fo Foaq: *

#Not recorded.
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SHR: M. S. GURUPADASWAMY:
Mr. Deputy Chairman, Sir, while
dealing with Andhra political scena-
r10, let all of us, from this side of the
House or from the other side of the
House, have a correct perspective
and lct us have a correct focus. Let
us understand the basic issues involv-
ed.

Sir, what arc the basic issues? The
basic issues are, according to mec.
two. There may be many other un-
important issues. But mainly they
are two: One is, whether the Gover-
nor has got a right to dismiss the
N. T. Rama Rao’s Government when
he still enjoyed the support of the
mojority in the Assembly. Sir, the

I'The Vice-Chairman (Shrimati
Margaret Alva) in the Chair]

second issue is  whether the Union
Government and particularly .the
Prime Minister has anything to do
with destablising of Mr. N. T. Rama
Rao's Government. This point has
already been mecenlioned by my hon.
friends. These are two basic issucs
before us. Let us understand the
sequence of events which took place
since last week briefly. Sir, On the
14th August, Mr. Bhaskara Raoc who
was the Minister in Mr. N. T. Rama
Rao’s Cabinct, was dismissed. On the
15th morning. that was the indepen-
dence day, the Cabinet of Mr. N. T.
Rama Rao met at about 7.30 a.m.
Afler a good deal of discussion then
Cabinet passed a resolution at about
8.30 a.m. requesting the Governor to
convene and emergency session of the
State Assembly so that he may seek
a vote of confidence in the House.
Let us know whether there is any
wrong committed by Mr. Rama Rao
in making this demand. He also
mentioned while writing a letter to
the Governor that he would like the
Assembly to be called on the 18th
i.e., on Saturday. He did not want
to lose any time to prove his majority.
The point before us is whether
the Siate Legislature has got the
power to decide that the Government
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of the day enjoys the majority or
not or somebody else should have
this power. That is the basic issue.
We are having a parliamentary sys-
tem of Government. The most im-
portant tenet of a parliamentary
democracy is that the elecled House
should have control over the Minis-
try and that Ministry is colleclively
responsible to the Assembly. That is
the norm accepted by all demo-
cracies. No other form, no other
chamber, and no other individual has
got the power to rémove the Govern-
ment. Only the legislature has got
the power to decide the fate of the
Ministry. Here the Chief Minisier,
Mr. Rama Rao makes a request io
the Governor to summon the House
so that he may be given an opper-
tunity to ftest his majority, and the
Governor, instead of acting on the
advice of the Chief Minister refuses.
He has no such discretion. Instcad of
conceding the demand he takes into
cognizance of the claim of a dissi-
dent Mr. Bhaskara Rao that he en-
joys the majority. Let us concede
that he enjoys the majority. If he
enjoys the majority, the natural
course, the only course, the legiti-
mate course is that the Governor
should convene the Assembly, Shri
Bhaskara Rao then might move a no-
coufidence motion against Mr. N. T.
Rama Rao and throw him out. But
he did not want that way. He sub-
mits a bogus list of MLAs—suppotted
by our overzealous, overenthusiastic
and eager friends of the Congress
party—and requested the Governnr
that he should be asked to form the
Government, and Mr. N. T. Rama
Raco should be dismissed. In the
meantime, Mr. N. T. Rama Rao and
158 MLAs went to the Raj Bhavan
and requested the Governor and
told him that they were prepared to
paradc their members, the LAs
who support Mr. N. T. Rama Rao.
In all, therec were 158.

2o

AN HON. MEMBER: No. only 120.

SHRI M. S. GURUPADASWAMY:
I do not dispute anything at all. I
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do not go into that number at all
But why do I say 158? My friends
should understand this. I say 158
because 158 people who went with
Mr. Rama Rao were arrested by the
police. This is on record. (Interrup-
tons) My friend, Mr. Babul Reddy
was present there. He corrects me
saying that there were 163 MLAs out
of whom 158 were arrested. ~Their
names are on police record. They
were taken to the police station and
their names have been entered there.
The names of 158 people are entered
in the police record. It can be veri-
fied. Then, my friend Mr. Upendra,
goes to the Governor and requests
him that the list may be verified.
And he says, if the Governor has got
any doubt about any MLA being
under coercion, or intimidation re-
sorted on behalf of Mr. N. T. Rama
Rao, “You call the Legislature
Secretary and before him let there
be an identification parade”. Like
the beauty parade we are having
parades now in the political field
also. We have reduced politics to a
beauty  parade. Anyway, Shri
Upendra says he is prepared to
parade them before the Governor and
he can satisfy himself in any man-
ner he likes. The Governor does
not yield; he does not concede. On
the contrary, he 1is so anxious to
make Mr. Bhaskara Rao the Chief
Minister. He wants to have the
swearing-in ceremony and install a
minority Government,

Recent Political

AN HON. MEMBER: What about
Ka‘rnataka?

SHRI M. S. GURUPADASWAMY:
I will come to Karnataka. You top-
ple Karnataka Government ang then
T will talk about Karnataka. And
you can’t fopple it also. By the
iime you topple Karnataka Govern-
ment you would have been toppled
at the Centre itself. Mrs. Gandhi
will go away. (Interruptions) Let
us take il as a joke. Why are you
quarrelling with me, I take it as
humour. T don’t take it seriously.
Shri Rama Rao was not given the
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opportunity to parade or identify these
MLAs before the Governor. On the
contrary, Bhaskara Rao was ap-
pointed as the Chief Minister and
the swearing-in ceremony took place
in Raj Bhavan. And before that,
Rama Rao and 158 MLAs were ar-
rested. Let us not forget that Rama
Rao happened to be the Chief Minis-
ter still. I think it is the first time
in any country of the world or at
least it is the first time in the his-
iory of thig country that a Chief
Minister ~was arrested by  the
Governor. .. .

SHRI T. CHANDRASEKHAR
REDDY (Andhra Pradesh): He was
not arrested.

SHRI M. S. GURUPADASWAMY:
All right, T respect Mr. Reddy; he
was taken to the police station. To
satisfy you I say NTR was asked to
sit in the van and he was taken to
the police station. He was then the
Chief Minister of Andhra Pradesh.
(Interruptions) I know you are very
amotionally exerdised6. (Interrup-
tions)

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): He has
the facts with him. Don’t interrupt
him. He is getting confused.

SHRI M. S. GURUPADASWAMY:
1 am not getting confused.

He was taken in the van to the
police station when he was the Chief
Minister. Was this not unheard of
and unprecedented? Never did such
a thing happen Dbefore anywhere.
And the Governor of Andhra Pra-
desh has set a new precedent in ar-
resting his own Chief Minister.
Only in a military coup could such a
hing happen. We have seen Presi-
dents, Prime Ministers, Ministers,
being arrested but only by a military
coup. And I don't think this was a
military coup. But he has been ar-
rested. Then, the Governor gives
one months time for the Legislature
to meet. Under what logic does he
deny the immediate summoning of
the session within fortyeight hours?
Rama Rao wanted only two days to
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prove his strength. But Rama Rao
was not given that opportunity to
prove his strength whereas Bhaskara
Rao was given one full month. Why?
Is it for purchasing the MLAs? Is
it for intimdating them? (Interrup-
tions) I am only raising the question.
You can answer it late. You have
got a lot of opportunity to reply. Is
it for putting undue pressure on the
MLAs to come over to the other side,
But they really did all that. Police
officials were sent to the meeting
place where Rama Rao was present
on the ground that some MLAs have
been kidnapped, have been kept
under pressure. But all the MLAs
say they are not there under pres-
sure; they are there under their own
volition. Afterwards eighteen MLAs
were taken to the police station when
they were about to go to Delhi, on
the ground that these MLAs have
been forced to go to Delhi by NTR'’s
men. These 18 MLAs make a state-
ment in the police station—they are
going on their own, they are with
NTR. Bhaskar Rao’s Government
put obstacle. They used all intimida-
tory tactics. I do not want to go into
the question of purchasing MLAs be-
cause you know it much better; I
have no knowledge. (Interruptions)
I welcome the interruption coming
from my fair lady. I am very hap-
py. OQccasionally interruptions by
fair lsdies should be welcomed by
all of us. Madam, all the obstacles,
all the¢ difficulties, all the pressures,
are brought on MLAs, to prevent
them from going to Delhi. Trains
were running late. Shameful. The
fast express train running between
Hydermbad and Delhi was stopped at
every sfation. The MLAs had to face
lot of harassment on their way. They
had no water. Nobody cared for
their food. Lot of inconvenience was
caused fo them.

SHRI M. S. RAMACHANDRAN
(Tamil Nadu): People were remove-
ing the fish-plates and, therefore, the
trains had to run cautiously to avoid
accidents.
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SHRI M. S. GURUPADASWAMY:

Mrs. Gandhi has removed the fish-

plates of the entire democracy.

294

The MLAs came to Delhi facing all

ithe difficulties. Mr. Advani has
given their number. I have got the
list of their names. Mr. Upendra

said now to the Prime Minister that
he is prepared to take to her or all
MLAs who have come here for veri-
iication. But she is not prepared to
meet them.

AN HON’BLE MEMBER:
iv is a show.

Because

SHRT M. S. GURUPADASWAMY:

What is Mrs. Gandhi doing? Is it
not show? It is a drama. Mrs.
Gandhi has no answer for that. She

is not prepared to see the MLAs and
verify the claims whether they are
really MLAs or bogus MLAs. All of
vou can verify that.

SHRI M. S. RAMACHANDRAN:
You want the strength to be tested
on the floor of the Assembly.

AN HON’BLE MEMBER: It is not
icr business to verify.

SHRI M. S. GURUPADASWAMY:
It is not the Prime Minister’s busi-
ness. Her business is to engineer
sabotage, to destabilisc Government
and to topple non-Congress Govern-
ments. Her business is to engineer
coup d’etat againgt non-Congress
Governments. That is her business.

THE * VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): Your
time is up. Do not be interrupted.

SHRI M. S. GURUPADASWAMY:
I must get all my time. They have
been interrupting me. You ask your
members 1o be silent.

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): When I
sit here, I have no ‘my people’ on
cither side.

SHRI M. S. GURUPADASWAMY:
I do not want to be partisan. 1f my
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friends charge me that I am partisan
in my approach, may I remind them
that almost all the papers in India,
90 per cent of the press, almost all
the major papers have condemned
the action of the Governor? I will
read from two or three respectable
papers, and tell you what they have
written about this episode. I think
everyhody agrecs that The Hindu is
a very respectable paper. The Hindu
in its editorial on the 17th says:

“There cannot be the slightest
doubt that the dramalically engi-
neered dismissal of the Telugu
Desam Government in Andhra Pra-
desh has dealt a severc blow to
democratic practices and institu-
tions.”

It says further:

“If the political situation be-
comes even murkier, it is the
Centre and those who have gone
along with it in this political des-
tabilisation game which will bear
the responsibility.”

The Times of India in its editorial
on the 18th has obscrved that:

“The Governor has violated every
Constitutional and political norms.”
It goes on to say:

“As far as we can recall, no
Governor since Independence has
ever behaved in so disgraceful a
manner.”.

It further says:

“Developments in Andhra Pra-
desh have seftled the issue that a
Chief Minister’s majority or the
lack of it must be tecsted on the
floor of the House. Mr. Ram Lal’s
conduct has left no room for doubt
that we can no longer depend on the
Governors to discharge this respon-
sibility.”

It finally says:

“We endorse the unanimous Op-
position demand for the Andhra
Governor’s dismissal.”

[ RAJYA SABHA ]
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Then, Madam, “The Statesman”,
has said in its editorial on the 19th
August.....

SHRI KAMALENDU BHATTA-
CHARJEE (Assam): What do you
say?

SHRI M. S. GURUPADASWAMY:
Plcase hear me. 1 know it is very
inconvenient to you. The editorial in
“The Statesman” of the 19th August
says as follows:

“Mr. Rama Rao’s Ministry did
not collapse and would still have
been in olfice but for the Governor’s
disgraceful machinations. Nor can
anyone in Delhi deny. with the
climax that has been created under
Mrs. Gandhi’s benignity, that no
State Governor darcs to take a
single step without being certain
of the Prime Minister’s approval.”

SHRI SYED SIBTEY RAZI: Madam
Vice-Chairman, I am on a point of
order. It is the convention of the
House that certain clippings from the
newspapers could be referred to and
could be quoted. But if the Member
writes down something from the edi-
torials of newspapers and then reads
them out herc according to his own
convenience, I think it is objection-
able and it is not the convention of
the House. The original -clippings
could be referred to here. But keep-
ing a copy of such clippings, written
in hand or typed, is not permitted
and this should not be allowed be-
causc there is this apprehension that
some motivated word could be used
by the Member and, therefore, only
the original ghould be allowed to be
quoted here. This i my point of
order,

SHRI M. S. GURUPADASWAMY:
Madam, my friend, Mr. Advani, refer-
red to the Constitutional position.
May I invite the attention of the
House to article 164? Article 164 deals
with two things: Collective responsi-
bility of the Government and its ac-
countability to the legislature and of
Governor’s power of discretion. Both
are there in the same article. As 1
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said earlier, the Governor’s discretion

cannot override the power of the
Legislature. That is not the intention
of the Constitution-makers. If that

iz so, Mrs. Gandhi could be dismissed
by Rashtrapati tomorrow in spite of
the fact that she enjoys the majority
here. She enjoys the majority in
Parliament and yel, on the same
ground, Mrs. Gandhi can be removed.
My friends opposite quoted the
cxample of the Janata Government.
They rcferred to Mr. Charan Singh.
What happened at that time? Mr.
Morarji Desai tendered his resigna-
tion. (Interruptions).

SHRI T. THANGABALU (Tamil
Nadu): They lost the majority. (In-
terruptions).

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): Mr.
Gurupadaswamy, do not answer these
interruptions. It is going to be more
than half-an-hour. You finish soon.

SHRI M. S. GURUPADASWAMY:
I am finishing. Fifteen minutes they
have taken by interrupting me.

SHRI LAL K. ADVANI: Irrelevant
interruptions. N

SHRI M. S. GURUPADASWAMY:
They have laken my time. How am
I responsible?

Now, what happened during the
Janata period? Let us understand
that. (Interruptions). Mr. Morarji

Desai tendered his resignation. ..

SHRI T. THANGABALU: They lost
the majority. (Interruptions).

SHRI JAGESH DESAI: He lost his
majority. (Interruptions).

SHRI M. S. GURUPADASWAMY:

. and Mr. Charan Singh was asked
to form the Government by the then
Rashtrapati. Mr, Charan Singh did
not enjoy the majority in the House.
It is not true that Mr. Morarji Desai
was dismissed by Rashtrapati. And
Mr. Charan Singh was supported by
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Cong. (I) at that time. Of course,

Mrs. Gandhi pulled the carpet under
his feet and he had to go. That is a
different story. But at that time Mr.
Morarji Desai  tendered his resigna-
tion. He was not dismissed as Mr.
Rdama Rao has been removed. (Inter-
ruptions). Now,...

SHRIMATI USHA MALHOTRA: It
ig not correzt that NTR wag removed.
He was requested to recign, He
should not have hesitated, (Interrup-
tions) They were in the minority. A
request wag made to him to resign,
because the Governor was convinced
that he had lost tho majorily. That
is why a notice wag given to...(In-
terruptions) '

SHRI M. S. GURUPADASWAMY:
At that time there case was nled in
the Delhi High  Court. The Delhi
High Court in its judgment observed
very pointedly that the majority or
the minority of the Government has
got to be testeg or proved on the
floor of the House. I have 3 whole
series of documents here with me,
But because T have no time I will
just refer to the bhook. [ wou'ld like
my friends on the Opposite to read
that book. Tt is not my book. Ma-
dam, it is by Dr. J. R. Siwach of the
Kurukshetra University. 1t ig entitl-
ed “Politics of Precident’s Rule in
india”. There he has given a list,
from the very bheginning up to the
present time, and qtates that wherever
there were non-Congress Govern-
ments, the Centre has always toppled
them. That was. .. (Interruptions).
It ig  on record. You ghould go
through the book be-rause 1 have no

time. .. (Interruptions) I am fust
concluding, Madam. I do not blame
Ramlal. My  friend, Mr. Advani,

blamed him. I do not blame him,
After all, he is a small fry as my
friend said. He 15 a stooge. He is
an instrument. He iz useq by Mrs.
Gandhi,

SHRIMATI USHA MATHOTRA:
Absolutely baseless,
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SHRI M. S, GURUPADASWAMY:
I blame Mrs. Gandhi. But for Mrs.
Gandhi, this development would not
have happened at all. (Interrup-
tions). The conspiracy was hatched
in South Block here. It iy Mrs.
Gandhi who wag responsible. (In-
terruptions) I charge Mrs. Gandhi
She has destroyed democracy ipn this
country. 1 charge her that She has
tried to bring in dictatorship in this
country. I charge her of destroying
all democratic normg and parliamen-
tary system of government. I charge
her. .. (Interruptions) Therefore, Ma-
dam, it ig not the Governor I hlame,
He will be dismissed, I know. He
has got to be dismissed. (Interrup-
tions) He is a disgrace... (Interrup-
tions) I say that let NTR be...(In-
terruptions) .

SHRIMATI USHA MALHOTRA:
On the one hand, he says he is a
stooge. On the other hand, he s2V¥S
that he ghould be dismissed. He goes
not know what be i; saying.

SHRI M. S. GURUPADASWAMY:
I say that Mr. N, T. Rama Rao has
got to be made the Chief Minister
agaip because he enjoys the majority
even today. Mr. Rara Lial has got to
be dismisseg and even tried in a court
of law for his criminal action, In the
end, may I say: 12t Mrs. Gandhi think
over it not to repea* s:ich misdeeds in
future.

(Interruptions)

SHRI P. N. SUKUL: Madam Vice-
Chairman, T am thankful t., you for
giving me this opportunity io parti-
cipate in this rather interesling de-
bate. It ig no doub: interesting be-
cauge despite the entire hue and cry
raised by our friends from the op-
position, it is  ultimately going to
prove to be a meaninglesg debate. My
friend, Mr. Advani, was good enough
to point out in his speech at the very
outset that under the Constitution we
have no right to examine the conduct
of the Governor. And the entire is-
sue relates to that only, Mr. Guru-
padaswamy just now referreq tn Arti-
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cle 164 ang he entirely and inost con-
veniently forget about Article 163(2).
It was an emergent gituation. Don’t
forget that it was not a Coalition
Government, It was o« one-party
Government and that one-party majo-
rity Government turned intp a mino-
rity Government because Mr, N, T.
Rama Rao himself agreeq that at least
63 persong were with Mr. Bhaskar
Rao, if not 95 or 99.

SHRI PARVATHANENI UPEN-
DRA: That is wrong,

SHRI P. N. SUKUL: I would ncver
disturb anyone in his speech, I was
hearing very patiently. What I was
saying is that it was a one-party Gov.
ernment having a total strength of
199 members. Even if 65 persons go
out of that party, ihen that party is
reduced to a minority party. Even
according to that calculation, it was
reduced to a minority. Ag Mr. Guru-
padaswamy said, the basic issue is
whether the pariy of Mr, N. T. Rama
Rao was in majority or not at the
time of dismissai. Now, [ would like
to ask: who is going to prove it and
who ig going to 2~omz tc g conclusion?
Under the Constitution, 1v is only the
Governor who js competent, when
there is a controversy and when the
House is not in session, anq who can
exercise hig discretion and come to a
conclusion about the majerity, That
is exactly what the Governor has
done in this particular case. When
Mr, Bhaskar Rag weat to him on the
15th with a list of 91 members, what
did the Governor do? He again call-
ed him the next day. Mr. Upendra
also went to him at about 10.00 P.M,
on the 15th along with a few party
members and the Governor asked him
to come again at 12.30 the next day.
Mr. Bhaskar Rao was called at 11.30
and Mr. Upendraz was called at 12.30
Mr, Bhaskar Rao went to him at 11.30
and Mr. Upendra never went gt 12.30
or even afterwards. What wag left to
the Governor? How could he decide.
it? When he saw  the list of Mr.
Bhaskar Rao and when he saw the
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support of 57 Congresg legislators, 8 | tacked by the faction of NTR. [The

Independenty ang 5 Muslim Majlis residence of N. Rajkumari TDP

people, he was satisfizd that there wag
a prima facie case for Mr. Bhaskar
Rao being sworp in as the Chief Mi-
nister. That is exactly what  the
Governor did. After losing the con-
fidence of his own partymen and after
losing the Government, why wag this
crisis precipitated? It was not done
because of the Coagress Party. This
crisis was precipitate@ because of the
inherent contradictions m the Telugu
Desam party, N. T. Rama Rao was
time and again being called an auto-
crat, a dictator within the party and
that is exactly the reason why his
Government fell, why his party was
divided, why that vertical split touk
place. And when hLis party wag re-
duced to a minority and vhen ne
could not Just muster up the requisite
number of MLAg and take them 1o
the Governor, what happened ulti~
mately when the new Chief Minister
wag going to be sworn in. At that
time Mr. N. T. Rama Rao went there
along with his people in order to
disturb the proceedings. In fact, he
wanteg to stop the Governor {rom
administering the oath. poeg this
behave a man who enjoys majorify?
Had he enjoyeg the majority supprrt
in the House, he would not have be-
haved in such an irresponsible man-
ner and he would have geen to it that
when the House met, he could have
proved his majority in the House.
After all, the House was meeting
within a few days., The heaveng were
not going to fall. But he could not
contain himself. Mr, Gurupadaswamy
was just now talking of intimidatory
actions. The devil quoting the scrip-
tures, I must say. The entire list of
mmtimidatory actions js there against
0 many. In today’s paper it has
been said that two ML As were haras-
sed by this party and I must tell you
for your information that the resi-
dence of Ratna Bose, TDP MLA was
attacked by the Telugu Desam fac-
dence of Shri P. Malikarjun Rao,
tion belenging to the N'TR. The resi-
. TDP MLA, Krishna District, was at-

MLA, Guntur District wag attacked
by the NTR faction. Similarly, the
residence of C. H. Ranga Rao of Eluru
wag attacked by the NTR {faction,
Just like that there are 19 persons
who were attacked only because they
supported Bhaskara Rag and they
did not support NTR. This is demo-
cracy. Thig is your respect for tradi-
tions. You are talking of go many
big thing. I can very well under-
stand if the party of Mr. Advani is
there to support bim. But [ simply
fail to understand how the people be-
longing to the CPM and CPI are sup-
porting him. How they are supnort-
ing an autocrat? You do not know
that in the Ramakrishna Studios
there four Americang are thers who
are taking photos and the very mnext
day these photos are flashed  from
America. (Interruptions).

SHRI INDRADEEP SINHA (Bihar)
Who hag allowed the Americang in
India, the Government of India ¢r the
Government of Andhra Pradesh?

SHRT P. N. SUKUL: NTR wanted
to organise mandals out of villages,
so many mandals. Qur Congress
party was opposed to that reorgani-
sation.

SHRI INDRADEEP SINHA: Why
didn’t your party...(Interruptions).

SHRI P. N. SUKUIL: Dont disturb
me., If you want to explein, you can
do it afterwards. You give a reply
to whatever I say. Why should you
get up every now and then? (Inter.
ruptions),

THE  VICE-CHAIRMApN (SHRI-
MATI MARGARET ALVA): Mr.
Sinhd, your speaker is going to reply.
He hag got a chance.
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SHRI P. N. SUKUL: Madam, I was
referring to his idea of reorganising
villages into mandals. Our Congress
party was opposed to that scheme of
Mandals and the American Consul
General in Madras came to our leader
of the Congress Party in Legislative
Council, Mr, Rosaiah, he came up with
a list of 1200 mandals, and said to Mr.
Rosatah, why are you opposed to it,
il you.have any changes to suggest,
I will sec that those changes are made
final. This was the arrangement bet-
ween NTR and  his party and the
Americans. 1 do not understand how
friends of the CPI and the CPM can
side with the Telugu Desamn party.
(Interruntions).

SHRT INDRADEEP SINHA: T ask
him why did his Government not
prosecute NTR on this charge? If
you have got the courage, please do
it.

SHRI P. N. SUKUL: Madam, my
fime is being taken like that. So, in
sp:te of Uus munority that he is hav-
ing inside the legislature. he has come
to Delhi to parade his partymen on
the streets of Delhi and take them
to Rashtrapati. What for? Two days
he has allotted for pressmen for press
briefing, just to have the show, the
grand gala opening in Delhi; two
days for the press! And this is, in
fact, going to be an international show
because tomorrow you will see flashes
from other countries. That is his only
idea of bringing the MLAs {o Delhi;
otherwise, everybody knows, under
the Constitution, President cannot do
anything. President cannot even
identify the members, he cannot de-
tect what forgery you have commit-
ted, if you do it. That is why, it is
a matter, as I said, this entire dis-
cussion is going to be a meaningless
and futile exercise because it is not
going to affect the complexion of the
case. The Governor’s decision, his
judgment, his discretion that he has
used, stands and nobody can question
that discretion of the Governor.
Under Article 163(2); it says:

[ RAJYA SABHA]

Developments in
Andhra Pradesh

“If any question arises whether
any matter is or is not a matter as
respects which the Governor is by
or under this Constitution requir-
ed lo act in his discretion, the de-
cision of tne Governor in his dis-
cretion shall be final, and the vali-
dity of anything done by the Gov-
ernoi ghall not be called in question
on the ground that he ought or
ought not to hLave acted in his dis-
cretion.”

34

Thercfore, the decizsion of the
Governor has put the final seal on the
matter. Now, the ncw Chief Minister
has also said ithat the legislature is
going to be convened very shortly,
and it iz going to meet and your res-
pective strength can be shown and
proved on the floor of the House, and
so long as you are not able to do that,
I would request my fricnds of the
Telugudesam faction, led by Mr. N. T.
Rama Rao, that they should not mis-
behave, that they should not go un-
ruly, that they should not allow what
is being done in Rayalaseema district

and elsewhere. Places are being
looted, buses are being burnt. What
happened in Hyderabad? There was

sorne mechanical defect and there was
a scare of bomb, and that is why the
planc was delayed, and the partymen
of N. T. Rama Rao tried to damage
the aircraft. You damage the aircraft
first and then complain why it was
late. What happened at Palam? How
did you try to break the window-
panes and how you wanted to stop
all the passengers? I only advise my
Telugu Desam friends to have a little
of  heart-searching. Why did this
vertical split take nlace and why 95
persons fell out? Mrs. Gandhi is not
to be blamed for that. You can say
Andhra Pradesh Congress extended
support to the new Chief Minister.
It did because it did not agree with
the policies and programmes of Mr.
N. T. Rama Rao. It is a debatable
point and in democracy. our party is
competent to extend its support to
anyone it finds fittest for the job.

And, Madam, what is the position
today? The position as on today is,
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there are 95 Telugu Desam MLAs be-
longing to Mr. Bhaskara Rao, 57
Congress-I, 5 Muslim Majlis, 8 Inde-
pendentg and 2 others. It means, Mr.
Bhaskara Rao has a total strength of
167 members, and that is going to be
proved on the floor of the legislature
also, Having bee nreduced to mino-
rity, you were talking that he ad-
vised the Governor to convenc the
House and that the Governor did not
do so, and that the Governor did not
head the recommendation of the
Chief Minister, the outgoing Chiet
Minister. But, you forget the point
that he had not resigned. Without
resigning, he had no checks to re-
commend that this should be done or
that should not be done. Only when
the Chief Minister resigns that his
recommendation is taken into consi-
deration as to what should be done.
But he had not resigned. He had to
be dismissed, and if you say that you
demanded convening of the House,
you know that the House is shortly
going to be convened. That is all,
Madam, that I have to say.

500 B.M. So, once again I will only say
that the Governor has used

his own discretion, his own judgment
and now our friends on the opposition
should not unnecessarily try to be un-
democratic, unruly and should not in-
dulge in mobocracy and other things.

st fATew  qnf INGAIs987
wgigar, Ay waw - wfeg gzamn
¥ IR I A, FIFE B, Y A
gralv fem & 1 fax gfgshfaqi
N 8w & Hfagra ¥ fawrg & s
§t v ag=A &1 fg adF A mET
wated ¥ vae fRm § ag <R
uE 9% waq Aafaa wr & 3t
ggq d&T gAe § WA TE g0 W
et & raAr ¥R § B SR Ay
AN § oagug & wreFv A F
19 M7 T 97 F g 72y & &
FAIFE o o o MTo F ™A
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g gt #iv mzNE a1 gw

@ ag I3 a3 FWI, A4 wgqv

AT FGH WT 7 IEHHT AT FIA Q1Y
gufe & &1 ANREA e mizaE |
a odwEdl F T 9T gq A
aredi & g ) F#IfE 3A OSFIT 57
wfefeafaat ax#f a7 30 §  Segeq
z¢, zdifag wq 1968 W FE
£y § gx feaiga faar fa 4
€} o afefeafy 971 21 sre &y
va 8 sfaa 3 g 5 agdar
Ziga F owg o wdl I sy
i sfamrg ) § 3g fag ar &
TT HAFT ARW AM A% fafqeee
F1 UF HAlg ¥ WEET wATIEY T
AT FATAT WY UG A T qAT
g ar ¥z uEm o & ag msqua
A § agqa @) 38§ o ) ofefeafy
wa fer arz & dar @ v oaq
1970 A wrgufa wEmw § i
w@Ad ®ouF awd famma A
qGAIT FRTT IT F neIW 1T
W W IW WA WE-RIEHiT &
WAHE 4 1 GEN o WeAT aRAAA
ga@ far @t ag froid § we
famt mar f& S3 23 www F @
da1 g fa fadl gen 4@ F som
ggua @ fza1 & @1 s9% fav g
A WS WA n¥Ed ) ge
widl wiomEn fwar s ox gade
f@ ag =uwdi & dfe qang
U3 93 & HeaT WFET | ¥9 F a9
wsayel § faoigar & |ig gy
% & faferr 9Ret § a1 fear
g gl 3 gar WAt frarag
T ALy Fi, qw K GRT 7y,
geu AT & agr frar s
TR AETA AGT WIW F HAFIAf
F FATAT | TF HIW H AT §F @
gae "eqT g 3z 7@ € f& 15
U T gEg 1T X WA 93m
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[+t e 7af]
Fr Fqvwe 7 T feqiwa far o
Weqna wiy far #T ag Wegws
fix A%l & AFH wQww XA
FT a4 AHIT & 4T§ Fag 8. 45
97 qgwa & W g faaer s
Ffw 18 arli@ i AWE I faq
pEyrHAl F1 Aifen A QAR
ag g3 x7 fam s & afd
UAITE F AT HFAT R TE
g0 owm #i 3IE f'w 6 ad ga
qer wdi, geEield qEr wdr ofi
T 1A W, N3[T A faa v fE5
@ AT & 1 G F I 9 &
frr. 160—~165 faHig®i ;1 T Fw=H
wadTr wgiEd A faed F fAw agw)
Ffwa wade wgga T war w7 faan
far 9% 4 & 1w feag gl frar
? zafan § W fam & W@
g% agl RAT *FW Y MT 97
§ o I5ET WA AT T ARFT 7
W owie gaR fafwerr fagia o
wIg & § aw S ar F4r AT g,
@ ARM@E ¥ TF F AT 10 A
11 &% % 4§ Taq¢ wgea faer
qray, i fea fer @@ A
oM & wadr wgcy A fuw
fra foar s adt o, am =@
fear AT O AvE MAAT A
gy & W v & @ s«
qer war ¥ faaw w1 aEw fyar
@ 9l W9 qEr AAI HGIEd SOk
9 #fsre fafed & TWo o
i o ST S 3ivg #wiv WwF 25
grefaat 1 afl frewqre F % foar
T AT 158 Fu AT A
¥ Aer WA @G Y WM OF 5 a9
a% 9fa® ¥ FTm w § d3T @)
TAXT ATH T & | I AE AT 2
ff & TTo Tho ToF AT ST WA
ggigr ag War § & v aiw

[ RAJYA SABHA ]
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HIgSfedi arsg Wl 9 | qeAF M-
feft #1F av o TAo To =¥
WE gar g1 9T Ay o ag 9%
&3 & sawr o feanr aar | ags-
fedi wga e ®@ At gr 9
a8 99 FO g T o wdT APy
T WIET VA HIGT F) AT 497 4g
Fowgd frar & g R 3 wF &
g Ials =i W R v
SETA F FE WG TG & A7
gavg ag fw 3§ firegaTe W) @
far, 5 IF q¥ SAwr d50 @
o IART FETERAT A wE widw
SE ¥AT G A W4T | WAAT ARy
T owER WFAT a7 S@iEqrt a wrsv
W FT gAHy qfaw aed § @’
A faveare awar gy AR
F UGl 2| e WAl % 9% &
forgm sfvam &) 7 wade agem
F qar Fwl =g N M 7
ARAT ® wig F faw ag sfug
qr

HFAAY, A® {AFT g7 FT
UFY FEW % 163 THo Tdo Qo
Tel Tguf & Ty 9w gu o fae)
g § adl =W afvw: g el

SH A7 R agt madT wgma ¥ Il

ey #1 war w7 fear @1 fv
78 ¥gA f& g favware @ war,
IIP T@gF G @ war  IET
qT FTFH @l 0ar av ¥ S 32-36
9 H omreg 9w 8 miy ar g
fFaR ST 9T wTh @y 9T, W
A & @ qfem IR Ten 3T @
i + feFgusiz a9 g wiw A
gfaw & STwr et fra afed
AR F agt AT Wi ey M
FEH HOA wErw F @ Rty
sow fad 1 g siwd gu o fw
Tsfs STogw A @v @R,
afeq qratsr F ¥ fag, ofew
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v sAa7 ¥ @mAx a8 fa@d 3 fag
f& myr TISRTIA AT TE TRV
FT G BT T GFF § G @
TiFaqla, SHIRET & A AE I
g3, afamA & W Aagl IT
qHT |

areaav, afchafaar ars -gadi
wiaw dar xv & & f5 ag a1eA
wagT g FT TEF| feaam FT TRI
g @1F gw 7 o zaw) fewww
faar | WeA @ Faw 3g AG §
Hter 9%m AT, W TRE F g
f 4ife3A § fag qw@ A gar AW
fafrw o s mef s @Rt MR
i@ Al ¥@ @ q

17 @ ¥ Sq 3§ T TSl
—3T o1 afsg T o 7 73
¥ &1 TIE Hadd ALl g, ag A
F7Fr F1 ngarl ¥, § N GuaAav
dgr &Y g, wfFa foaew & midad
wT & A WOF AL FAM, @I
g fafaeeT fofaw § 7@ ¥ AT
TEl AT agige Wy A @yt &
YT Tad & | SN wAr fear
fF AT FANET 4 WAT FTH 9
I gasr gated ¢ fR@r i ga
Ay F1 oAqd A fa=rdr o

qATLEr AT FITAIE! FT qIAAT
TAAL #7 a4 FW F F#1E wlgFie
741 %, WG NAAT FARY A AEE-
MmIE @i, MY IS FAEF &
mEIMEA &1, AT AE  SHIRA
ar FIEEITT T AT A1@ &Y

Tigt, wEdmn, 7 sgoa &1
agd afam 2, wfea Tsaog
Fedeanadt gl wfusdd & 94
g, SAmEr Y 9| {1 e FET g,
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dfrars F1  dexw, medt F1 AT I
HIGET TN § | FET TR AAS

¥ gg @@ &0 409 wg0 @i ameo|
sgT giaram # awi gav 40!

ANy wEad 9 A AT ST FT
30 f& M aeAl Mo g w9y
@FT F GA--FTF1 4 FI, 9ZA
feqr &Y waARIA &7 maq e A

IR AN E O T A EA M (1 B (EE )
ME T 9T qA AV A1)

>

FAIT HT ATHT w1 F@ET {3
T4l, SF%F qex A1 F1 F@Eq fFw
TGl AP & qEG HAY @Y ¥ v a9
WA FT A0 {5 ST wym=A w
gar faar g | wargAr gar &
Jdr, ANED sAF fAaw g ST,
Tga wAtsET Ta 41, ag g Ww
ML gEA @i ! mrg waq &
ST | AtFR wargAr w17 AT
MAT, ZE F1 WIF FAT FT AAETL
AT A AT FAL fRAT FTI0 &
FAET AT AZATET FT g Y
T FL AT G 9 G@a9 F F49IT
g AT A FqHdr F fegreat &
YAET 2 |

wadm, fs9 sqq sy ez

T AR WTF ggt W gm
M T2 FY T o FAfzF § of—
T A4l F--TRqEEErEy ST 43
ugqay qr 48f §, diw afcferfur g
qA1d K §9A g, 9919 F 39 99 ¥
ardy afcfeafqar 930 < & war
FX S Gwd; F, Ard g f& aFm,
ag @Rg A 4 qfFF, [,
g g8 3w # A4 § A%
SAVHAT AT THI &9 FE@ H ARl
AR E il
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=% ditz asi]

wAId ag 90 gral &, 93 qAM0
g 5 3= W AT gEEEd &)
Steatge T & s feasls &l
27 H oA T £, WA wgieal,
miaF g fF #@g 3y ol ax
LqgET B agET 2 W g owa
g F G5 Mmaar 91 f@ ;A
FIIL F i mef@dt 7 @@ orgr
& BT & ¥ AW, Fo THo WF
@ M FE AT, afFs w0 &0
AT A0 IF-aRF FT AEIGT AT
g fag mefedl 7 T9 Tger, 4§
¥ F @ fyfwe av, sAa @
F @ gad wy F fgog gAwE
faer

Tl IRIT ", AAAAN,
3w ¥ W1 FWE T AL ¥ STH
gude fauai--5g IA-a8H 7 Il
T 2¥ q@ § A TAVREY 0 @A
gFd & #tv q wWiEEr wged,
dfqgrs & fag@l &7 T g ogEdy
2

& IqAadt § g8 Fl g
f& =Y uw we S 7, 9O Foawa
Juge fgwive 9@ F1 AT g
F owiadt F WAW F yew wd1 ¥
AT LAY T WEE F
muy ¥ faat faaw feawr ag
fgu ¥, SaF WL IAF dgF &
famis——aqiw "AT ST 7 39%T
gy =g fEawl & mgr 9T
gl Wed HRW F FF AW &
f& Ggr mTHl, TF BEr & @T
FN qeEq "aAl, FAAl a9 wET AT,
Ta ®E@TW €@ F1 USHAA AT
fgay e W sEA Ay Difafess
ufgrg & fag fagial & faoda,
A & fass, saAd & fagl
AN wedleaas & f@ars g9 9461

[ RAJYA SABHA ]
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#T FAAFAT FY O£ | g3 @ddr
A% qiE 93 sfad AN E wiw war
g F a8 ma &1 vaafy wges
AT qI@ AT AFIT K AVGY A
=rfgy, F@ieq wA1 aifge M7 oz
Ten "1 A A few & zrdw, WAt
48 w2 FNIEW HAN AT fF qgTA?
AT AAT | 7 FAFT Fgy F1 IHW@
91 T 7 3 F wafaal #1 38
FgT F1 weg N f& e anfay
21 A% W a1T #v ¥ fF ya
ey Aar, oy swar § o=ar g,
SAqr F ¥ Y AEX HAT T 48
g2 w1 2idw  woar  gafEr o
F & fag adl feav  w@r A
foay avstraw g% ¥ wem HdT
FAET, SARD FOAT AP 99
W & fag 30 fza #vardn far
T | agr wadq g og§ ara &l
f& 30 fga =1 zvdw fear war ?
FA0 AT AGAS IF-FIA H1 FgrAT
& T A g, WA F ggrar
g w1 AEY § ? WA weYEan, ag
Fgq AAT AT & | FAY A SAVHE
F AT O GFAr § WMT A Y
gfqura w1 T & g g 1 z5fEg
g ol &, wHe g adl, afew
I T FSAFA F qeAl ®
391 33 & fau moA wrA—awiw
g8 T4 ¥ W Tfgn fx faga
7 gH Ao 9 A qEHiH T a4
W 7 & TAHR A FANL &
g4 |

SHRI T. CHANDRASEKHAR RED-
DY: Madam Vice-Chairman, after
Mr. Bhaskara Rao had sent his resig-
nation.... (Interruptions) After Mr.
Bhaskara Rao had sent his resigna-
tion with three of his colleagues to
the Governor, in the meantime, the

then Chief Minister, Mr. Rama Rao,
had sent a recommendation to the
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Governor to dismisg Mr., Bhaskara
Rao. After thig dismissal, there waga
a vertical split in the party and there
were 91 MLAs who had gonc to Mr.
Bhaskara Rao and three more joined,
and he had taken the list of 1
people to the Governor ang the
Governor after calculating found that
when there were 199 MLAs there,
91 plus 3 had gone over to his side
Mr. Rama Rao’s was a minority
government; and when the minority
is thcre, he cannot continue in the
Ministry as the Chief Minister.
Minister. (Interruptions)

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): There
are some newspapermen who are not
with him. So do not worry. Listen.

313

SHRI V. GOPALSWAMY: It is his
maiden speech So I do not want to
interrupt.

SHRI T. CHANDRASEKHAR RED-
DY: As I sait earlier, even some Of
the Ministers who were with Mr.
Rama Rao got frustrated because
they were treated as his . bonded
labourers. (Interruptions) Earlier in
my Calling Attention motion I had
said that Mr. Rama Rao had not dele-
gated powers to have Cabinet meet-
ings or to take any on-the-spot deci-
sions and there was no government.
The Ministers and the MLAs got
frustrated and he became a dictato-
rial Chief Minister.

SHRI INDRADEEP SINHA: Is that
a ground for dismissal?

THE  VICE-CHAIRMAN SHRI-
MATI MARGARET ALVA): Please
do not interrupt. You can brief your
party; you brief your speakers.

SHRI T. CHANDRASEKHAR RED-
DY: When he has no right to continue
as a minority party leader, I do not
know how Congress (I) party
(Interruptions)

SHRI DEBA PRASAD ROY: Just
now whep Mr. Virendra Verma spoke,
nobody from our side interfered. Now
when Mr. Chandrasckhar Reddy is
speaking, they are interrupting him.

[21 AUG. 1984 ]
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THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): I am

looking aftey that. Please sit down.

SHRI T. CHANDRASEKHAR RED-
DY: Bhaskara Rao and Rama Rao’s
is a family affair. Now the Telugu
Desam party has a vertical split,
When we found that Mr. Bhaskara
Rao had got a majority and he had
gone to which side. we said we will
support him and give 57 MLAs to the
Phaskara Rao Government. That is
all. You are unnccessarily bringing
in the Prime Minister, youy are bring-
ing in the Congress (I) party. The
Congress (1) party came in only at
the later stase when we found that
he had got 91 MLAs. Now they have
brought 162 MLAs. Here is the UNI
news which says that 95 pcople he
had produced before the Governor.
Eut the newspaper reports today sav
that a probe into fake identify cards
had been ordered by the Gov-
ernment.  Mr. Ilarirama Jogiah, the
then Minister, telephoned to the Sec-
retary, Legislature Party: Please send
me some forms to make identity
cards. The Secretariat refused flatly.
Then they went and got new forms
printed in a private press, they got
prepared the identity cards and
brought those take identity cards to
Delhi for which the Government of

"Andhra Pradesh has now put a CBI
enquiry. Now they say that 95 MLAs

arc with Mr. Bhaskara Rao, and these
people say they have 162. Which is
correct and which is wrong? ’

SHRI KALYAN ROY: You say.

SHRI T. CHANDRASEKHAR RED-
DY: With all your bogus identity
cards, 95 MLAs they have produced.
One of Mr. Bhaskara Rao’s supporter,
Mr. Peela Reddy is sitting in the
Central Hall. That means he has got
96.

SHRI KALYAN ROY: You decide
which is more, 162 or 95.

SHRI T. CHANDRASEKHAR RED-
DY: For two months when Mr. Rama
Rao was in America there was no
Government. It was not functioning.
The Chief Secretary was the Chief
Minister. Sitting in America, the
Chief Minister gave orders to do this
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[Shri T. Chandrasekhar Reddy]

and that. The DIG comes from Mr.
Rama Rao and says, “l have been
sent from Mr. Rama Rao to see that
the law and roder situalion is con-
trolled.” He gives press statement.
Under these circumstances, the mem-
bers of that party got frustrated, and
the party split. Many members left
Mr. Rama Rao and Mr. Bhaskara
Rap got majority and formed the
Government. What is wrong, I would
like to know.

SHRI KALYAN ROY: Nothing
wrong! You go ahead.

SHRI T. CHANDRASEKHAR RED-~
DY: Mr. Rama Rao has not produced
majority and has not paraded them
because he asked to call the Assembly
on 18th. By that time Mr. Bhaskara
Rao has shown his majority, and
after seeing the majority, Mr. Ram
Lal, Governor, asked Mr. Rama Rao
to resign which he refused for which
he has been dismissed. He was not
arrested. He has been gheraoing the
Governor, and he was saying, ‘I do
not want to go from here.” Mr. Upendra
was there. A car was brought for
Mr. Rama Rao. He said that he
would go in a van. That is why he
was taken in the van. Some of our
friends said that he was arrested,
when he was Chief Minister.

SHRI INDRADEEP SINHA: You
arrested the Chief Minister. He was
Chief Minister at that time.

(SHRI-
You

THE VICE-CHAIRMAN
MATI MARGARET ALVA):

please give your questions to Mr.
Kalyanasundaram. He will raise
them. If you want, you can give

them in writing.

SHRI T. CHANDRASEKHAR RED-
DY: Mr. Ram Lal’s action, the Gove
ernor’s action, is absolulely correct.

SHR1 M. KALYANASUNDARAM
(Tamil Nadu): Madam, the action of
the Andhra Pradesh Governor is a
serious outrage against our Constitu-
tion. It has undermined the confi-
dence of the pcople in our parliamen-
tary system.
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j My learned friend, Mr. Advani,

owpn party.

while initiating the discussion raised
certain valid points about the con-
stitutional implication and democra-
tic propriety and about the powers
of the Governor. But the discretions
are drifting in a partisan way.
Tempers sre allowed “to run high.
Even the Prime Minister who inter-
vened in a hurry, only dissociated
with the action of the Goernor., She
did not justify the action. She want-
ed to clear that she had nothing to
do with it, that she did not send any
instruction and also that no other
Central Minister had sent him any in-
struction. The Governor acted on his
own., I am prepared to believe it.
Ang the Prime Minister further
stated that it was a split in their
party. That is also true. But may
I ask our Congress friends and also
the Prime Minister: Then, why
should the Congress (I) members, 57
or so, join the bandwagon of Mr.
Bhaskara Rao?

=} TIRIATE aveA; WTOq frdr 1Y
guaq fagr & are aF 57 AF

So many times yoy have lent your
support to those who did not deserve
it at all.

SHRI M. KALYANASUNDARAM:
They are defending only for the sake
of defending the action of the Gov-
ernor. They do not realise what seri-
ous damage is going to cause to their
(Interruptions).

THE  VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): Mr.
Kalyanasundaram never interrupts
any speaker. Let him finish,

SHRI M. KALYANASUNDARAM:
That is their weakness. They do not
want to listen to other speakers. They
want to protest every speaker and
every sentence. What I wanted to
say is: let us approach the problem
in a dispassionate way. Whether the
action of the Governor will do good
for the State, for the country and for
the  Constitution. My  Congress
friends wanted to defenq the Gover-
nor's action. But I can tell our
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friends from Telugu Dcsam  party
that this is a blessing in disguise for
them. I wish Mr. N. T. Rama Rao
speedy recovery. The action of the
Governor, Mr. Ram Lal is very im-
proper according to the Constituttion.
Even he lacked human decency. Mr.
Rama Rao returned after a serious
heart surgery and the next day he
was askeg to resign on the recom-
mendalion of a dissident. Mr. Rama
Rao challenged that he has got the
majority and asked the Governor to
convene the Assembly within three
days. He was prepared to prove his
majority. But the Governor did not
listen to him—the Governor dismis-
sed Mr. Rama Rao’s Ministry ang in-
vited Mr. Bhaskara Rao to form the
Ministry. Can such a thing happen?
I do not think this is worse than
what happcneq in Sikkim or J&G.
This can never be defended. I would
advise my Congress friends not to
defend Governor’s action because to-
morrow you will have to face the
same situation. You may have to
make that Governor a scape-goat.
Pledse see the agitation that is going
on in that State. I am not encourag-
ing violence. Is Mr. Bhaskara Rao
the real Chief Minister there? In my
opinion, from the reports emanating
from the State, it is Mr. Rama Rao
_who is the defacto Chief Minister,
%7 with the support of the people having
a majority. Mr. Bhaskara Rao is at
the mercy of the Governor with
bullets and bayonets of the police.
This is the situation. Let us face the
reality. I do not suggest to dismiss
Mr. Bhaskara Rao immediately and
reinstate Mr. Rama Rao. A constitu-
tional method is necessary for this
purpose. Whatever damage has been
done, has been done to the Constitu-
tion. But how to rectify? That should
be the approach of the Government
of India—that should be the approach
of the Prime Minister—that should
he the approach of the Congressmen
and others in the House who have
any respect for our Constitution and
democrati¢ system. What should be
done now is the question? Mr. Rama
Rao had claimed majority. Don't
dispute about the number? Mr. Bhas-

[ 21 AUG. 1984]
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kara Rao is not able to show his
majority. I want to ask a gquestion:
are these MLAs to be paraded to Raj
Bhavan? Is Raj Bhavan to decide the
majority or minorily of a Govern-
ment? Is Raj Bhavan a cattle show?
They are being marcheg like cattle
to the Raj Bhavan. Our MLAs are
becoming cattles to be sold and re-
sold, So shame on our MLAs, We
should be concerned about this. I
don’t show any concern to this type
of MLAs whichever party they may
belong. If MLAs desert a party, the
defectors should not be supported.
Will the ruling party give us an as-
surance that they will not support the
defectors? I don’t allege that the rul-
ing party is responsible for toppling
any Government. But if you are sin-
cere, then dont encourage any defee-
tors. Defectors must be shunned.
Then there will be no toppling and
democracy will be safe. There
should be a code of conduct among
all the political parties that they will
not encourage defectors. What is the
policy difference between Mr. Bhas-
kara Rao, and Mr. N. T. Rama Rao
except the leaf of office? ‘What
is the policy matter op which
he differed from Mr. N. T. Rama
Rao? (Interruptions) 1 know a little
more of Andhra Pradesh because I
come from Madras. Mr. Bhaskara Rao
thought that he was a great politician.

Loyalty to party, Loyalty to
leader, fidelity to principles
were wnever the virtues of Mr.
Bhaskara Rao. The Congressmen

know it. In which party he was
stable, tell me. Was he not with Dr.
Chenna Reddy? Was he not with
Mr. Anjaiah? And then he was with
Mr. Rama Rao. He has behaved the
same way. Is he the type of person
whom you should encourage to be
made the Chief Minister? Will it do
credit to the Congress? Will they ask
themselves this question? That is all
I have to say about this Governor’s
action.

Now. what should be done? T will
only ask the Home Minister and the
Prime Minis{er now fo condemn the
action and dissociate themselves from
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this action. It is not enough to say
that your Prime Minister is not res-
ponsible. It is not enough to say
that the Central Government is not
responsible.  You must condemn the
action of the Governor and dismiss
him. The whole world is watching
us, Don’t think it is a matter concern-
ing only Andhra. People are indig-
nant. The whole country is indignant.
Are we again moving towards any
confrontation between the Opposilion
and the ruling party? Try to avoid
confrontation. The Prime Minister
is repeatedly sayig that more serious
dangers are around us, our unity is
being threatened, our security is be-
ing threcatened, our freedom is being
threatened. Is this the time to play
a political game like this? So the Con-
stitution must be respected and re-
stored. I demang of the Govern-
ment: kindly recall that Goveronr. I
do not want to go into his antece-
dents because many cascs are still
pending, involving his family. About
Rs. 50 crores worth of timber of the
Hfimachal Pradesh forests has been
felled illegally, and the cases are
pending before the court. His family
members are involved.

SHRI CHIMANBHAI MEHTA
(Gujarat): How can this come here?
On a point of order.

SHRI M. KALYANASUNDARAM:
He shoulg be recalled for his crime
in Andhry Pradesh.

SHR1 CHIMANBHAI VEHTA: How
can this mater be raised here?

SHRI SURESH KALMADI (Maha-
rashtra): The whole world knows it.
The Supreme Coury has said it.

SHRI CHIMANBHAI MEHTA: The
country knows that NTR was the
only person in India to oppose army
action in Punjab. He was the person
who went to America and tried to
meet Reagan. May I raise that issue
here?
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3 FIX H gH £9 19 &7 A% 3 |

SHRI M. KALYANASUNDARAM:
I- am not prepared to enter into a
controversy on this question. I leave
it at that. 1 am not demanding any
action against the Governor on that
ground. What he did as ‘Governor
of Andhra Pradcsh is the main thing
for which 1 demanq action. He
should be recalled angd removed and
the President can do it.

Secondly, if you want to maintain
peace there,. please dismiss Bhaskara
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Rao’s ministry and then call the As-
sembly and let NTR prove his
sirength. If Bhaskara Rao gets the
majority, reinstate him. But don’t
call the Aessmbly with Bhaskara Rao
as Chief Minister. There is another
rumour also. Bhaskara Rao has no
majo‘rity. He has been made Chief
Minister illegally. Therefore, Bhas-
kara Rao must be removed. The As-
sembly must be called. Let NT
Rama Rao prove his majority. If he
proves his majority, reinstate him as
Chief Minister. That will be very
graceful ang that will do honour to
our Constitution. That is the only
way you can undo the mischief, undo
the damage, done by Governor Ram-
lal. There is no other way. Let us
not create another tension in the
country in this situation. Try to
avoid tension. Rama Rao has made
a very reasonable demand., They
have all come here and demonstrated
their majority. That fact cannot be
questioned. You may dispule it. But
they are bringing their MLAs in flesh
and blood. They are not just fur-
nishing a list. The only course open
is to rectify the mistake, to restore
confidence of the people in our Con-
stitution and democracy. As I have
already suggested, on behalf of my
party, I demand that Bhaskara Rao
should be immediately removed and
Assembly should be convened. And
if NT Rama Rao has majority, let
him be reinstated or if Bhaskara Rao
has majority, no harm. But one
thing must be avoided. There is a
rumour that Bhaskara Rao also will
be dismissed and the Assembly will
be dissolved and President’s rule im-
posed. Then that will be very very
dangerous. Then Andhra will be
ruled by Congress-I for ever. Don’t
think on those lines. Rectify the mis-
take in a constitutional way. In
order to correct one mistake, don’t
commit another mistake. Kindly ac-
cept our suggestons. I want an assur-
ance from the Minister when he re-
plies, whether he agrees with the
action of the Governor or whether
he is prepared to condemn the action
of the Governor, on the floor of this
House.
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THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): Shri
Madan Bhatia.

SHRI v. GOPALSAMY: My name
is first on the list, Madam.

THE  VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): I know,
there are many more before you.

SHRI V. GOPALSAMY: From
Others’ list my name is the first.

THE  VICE-CHAIRMAN (SHRI1-
MAT] MARGARET ALVA): No, there
are others. Please sit down, 1
know...

SHRI V. GOPALSAMY: How? How
are you calling him first?

THE  VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): Telugu
Desam has also to speak first .

SHRI V. GOPALSAMY: I know,
Mr. Suresh Kalmadi is also sitting. I
know....

THE  VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): Actually
this was the chance of the Congress
Member. Because he was to go, he
made a request. So I have called
him. Actually this was the chance of
the Congress.

SHRI V. GOPALSAMY: But then
he has not joined the Congress from
Others. His name is there in the
Others’ list. How can he come in
between?

THE  VICE-CHAIRMAN (SIiRI-
MATI MARGARET ALVA): After
Mr. Kalyanasundaram it was the
chance of the Congiess. But he made
a request to me and it is my decision.
Please don’t challenge my decision in
the matter, He has requested me to
aczcommodate him and I have given
him the chance of the Congress-I.

SHRI V. GOPALSAMY: But my
point is his name 15 in the Others’
list. His name is not ithere in the
Congress-I list.

DR
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THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): He
hag not taken your party’s time.

SHRI MADAN BHATIA: Madam,
Vice-Chairman, I am standing on the
floor of this honourable House with a
little sense of awe. Let us remember
that at this crucial junclure we are
seeking to expound the Constitulion
of India—the Constituticn which is
intendeqd to endure for ages and is,
therefore, likely to be adapteq to
varioug crises in our political affairs.

. T do not hold any brief efther for

the Governor or for Mrc, N, T. Rama
Rao or for Mr. Bhaskara Rao. But I
do hold a brief for the Constitution
of India because I have taken the
oath to bear true fa:th and allegiance
to the Constitution. I shall be untrue
to the Constitution if { say anything
which is blurred by any political or
extraneous consideralions. Therefore,
I respectfully submit that the  first
question, the most vital question of
the Constitution which is facing this
honourable House today is whether
the Governor ig compelent to decide
on the basis of a memorandum sub-
mitted to him by the legislators and
signed by them that the Chief Minis-
ter in power hag lost the majority.
Or, must he under the Constitution

decide this queslion on the basis of

the vote taken on the floor of the
House?

Before I deal with thig ques.on, I
shall like to remind the Hon’ble
Members that our Constilution is
based on the Parliamentary system of
Government taken from Britain. Thig
particular fact was emphasized by the
varioug speakers in the Corstituent
Assembly when the Coustitution was
adopted. This fact has been empha-
sized by the Hon’bla Supreme Court,
This particular fact that our Consti-
tution means the Constitution as it is
written together with all the Consti-
tutional precedents and the conven-
tiong which form the foundation of
the Parliamentary system of Govern-
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ment has been lucidly put forth by a
famous jurist, Jenumings, in bhis book
“Varioug Charecteristicy of the [ndian
Constitution”. And there he says:

“The machinery of Government
ig essentially British ang the whole
collection of British Constitutional
Conventions has  apparently been
incorporated.”

Before I deal with the Ccnstjtutional
Conventions establisheg in Britain, I
would like to bring to the notice of
thig Hon’ble House that an identical
situation arose in Nigeria, the Consti-
tution of which is based similarly on
the Parliamentary system of Govern-
ment. In fact the wording of the
Constitution stands comparison with
the wording of the Constitution of
India. There thig queslion arose.

A memorandum was submitted to
the Governor signed by 66 Members
out of 124 Members stating that they
have withdrawn the support from the
Prime Minjster of Western Nigeria.
On the basis of that memorandum,
the Governor called upon the Prime
Minister to submit hig resignation.
He declined to submit the resignation
and he wag dismissed. The Prime
Minister filed a Writ Petition in the
court of Nigeria gaying that the Gov-
ernor under the Constitution was
not competent tp decide whether the
Prime Minister lost the majority or
not and this question had, therefore,
to be decided on the floor of the
House by means of the voting taken
on the floor of the House, He chal-
lenged the action of the Governor.
The matter went up to the Privy
Council because, under their Consti-
tution, the highest appellate autho-
rity is the Privy Council of Britain,
Madam, I would respectfully submit
here that the Privy Council helq that
the action of the Governor was totally
constitutional and wvalid. There was
nothing either in the Constitution or
in the Constitutional conventions of
the parliamentary gystem of Gevern-.
ment which woulg indicate that the
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Governor cannot decide the question
of the support which the reigning
Prime Minister is enjoying otherwise
than by means of voting on the floor
of the House and I wish to draw the
attention of the honourable House to
this judgment which is reported in
“The All-England Reporter?, The
Bench of the Privy Council wag pre-
sided over by five highest judicial
officers of England and their names
were: (1) LorJ Radcliff, (2) Lord
Jenkins, (3) Lord Guest, (4) Lord
Dublin ang (5) Sir Kenneth Crescent.
Madam, Their T,ordships first posed
the question which they had to
answer, and the question was—“Can
the Governor, validly exercise power
to remove the Premier from olfice
under section 33(!0) of the Consti-
tution of Westetn Nigeria without
prior decision or resolution on the
floor of the Assembly showing that
the Premier no longer commandg the
support of the majority of the House?’
and Their Lordships answer this ques-
tion in this way:-

“Their Lordships have not been
able to finq any indication; either
in the general scheme or in other
specific provisiong; which woulg en-
able them to say that the Governor
is legally precluded from forming
his opinion on the basis of anything
. but votes formally given opn the
floor of the House.”

Madam, the honourabls Member, Mr.
Advani, relied upon a provision of the
Constitution  which says that the
Council of Ministers would be
answerable to the House, Their Tord-
ships dealt with this argument also
and rejected this argument, Their
Lordships said:

“It is said, ton, thet the support
that ig to be considered is nothing
else than the support in the pro-
ceedings of tha  House itself and
with this  proposition also, Their
Lordshipg are in agreement. They
do pot think, however, that this in
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itself is a pregnani nbservation. No
doubt, everything comes back in the
eng to the question.”
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Mr. Deputy Chairman in the Chair

“What action the memberg of a
parly or a group or a combinatjon
are resolved to take in proceedings
on the floor of the House., But in
democratic politics, speeches or
wirtings outside the House, party
meetings, speecheg or activities jn-
side the House, short of actual vot-
ing, are all capable of contributing
evidence tg indicate what action
this or that members has decided to

take when and if he is called
upon to vote in the House and
it appears to Their Lordships

unreal to try to draw a dividing
line between votes on the floor of
the House ang other demanstrationg
where the issue of support is con-
cerned.”

Thig is the Constitutional Law, Sir.
ang all that hag been said on the floor
of this House nn this side that the
action of the Governor to decide this
question on the basis of the memo-
randum wag highly unconstitutional
has no basis in the Indian Constitu-
tion.

Ag regardg the Constitutional con-
ventions in England, T would respect-
fully submit, Sir, that there hag never
been a single instance in the entire
Constitutional  history of England
where the Prime  Minister, whose
party lost the majority on account of
a split or whose coalition, if he was
heading a coalition, lost the majority,
on account of th, withdrawal of
support of a particular constituent of
the coalition, ever refusej to resign
and took the stand-that he would
not resign unless he is afforded an
opportunity of showing his support on
the floor of Parliament. T respecttfully
submit, 8ir, it is embedded in the
Constitution of Britain ang the consti.
tutional conventions, which form an
integral part of Constitution, that the
moment the Prime Minister’s party
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becomeg a minority pariy on accoumt
of a split in the party, o the moment
his coalition loses the majority be-
cause a part of the coalition has
withdrawn its suppor:, he, without
waiting for time on the floor of the
House, must submit hig resignation,

In thig regard, I want to draw the
attention of thig hon. House to what
Jennings, the famous jurist, says, at
page 28 of “Cabinst Government”:

“The situation iz much the same
where political conditions cause the
resignation of a Government which
hag not suffered defeat either in
Parliament or at the polls. In 1905,
when Mr. Balfour decideg that he
could not conlinue a Government
which was breaking up over Tariff
Reforms, Edward VII gent for Sir
Henry Campbell-—Bannerman, whg
formed a Liberal Governrment pend-
ing an appeal to the people. In
1922, when the Conservative ur.der-
secretarieg and back-bexchers, led
by Mr. Bonar T.aw, rebelleg against
the Coalition, George V sent for Mr.
Bohar Law, who formed a Conser-
vative Government snd advised a
dissolution. Tp 1931  the Labcur
Government had no majority but
was governing with Liberal support,
Finding itself unable to agree' on
measureg to deal with the. financial
crisis, it resigned. and Mr, Ma-Do-
nald was commissioneq to form a
coalition Government. In 1940 Mr.
Neville Chamber lain’s majority fal-
ling to 81, and the Labour Party
withdrawing its general support,
the Government resigned and
George VI sent for Mr Churchill
because hg could form a coalition
Government which included mem-
bers of the Labour Pacty.”

I respectfully submit, Sir, that this
is a constitutional convention that
whep the party headed by the Chief

[ RAJYA SABHA

Developments in 328
Andhra Pradcsh

Minister has lost the majority
on account of the split, in that
circumstance, the Chijef Minister

must  submit  his  resignaijon. This
cons'itutional  convention was thrown
to the winds by Mr. N. T.
Ramarao. He trampled under his feet the
Constitu.ion of India and the constitution-
al conventions which form an integral
part of the Constitution, by insisting that,
“I shall not resign; you call the Assembly
and give me an opportunity to demons-
trate my support from the floor of the
hon. House”. 1 respectfully submit, Sir,
that the second conslitutional question
which arises in the present case is whether
the advice of the Chief Minister who
refuses to resign in these circumstances
can turn to the Governor by saying, ‘I
shall not resign but I give you the ad-
vice to summon the Assembly and my
advice is binding on you'—whether in a
circumstance such as this the advice of
the Chief Minister is binding on the
Governor. T respectfully submit, Sir, that
this who'e question arises from the inter-
pretation of the relevant article of the
Coss'itution which says that the Assembly
shall be convened, prorogued, summoned
or dissolved by the Governor gt such time
and at such place as he thinks fit. But
1 do not go to that extent, normally—
the Supreme Court has said ‘normally’,
not always—normally he is bound by the
advice of th: Chief Minister. But the
question before the hon, House is whet-
her in a circumstance such as this he can
insist that ‘my advice to you is that you
must summon the House, is binding cn
you, Let us test the validity of this particu-
lar contention by taking two other similar
circumstances. The whole question is
whether the Governor has no discretion
but to abide by the advice of the Chief
Minister, Supposing that a memorandum
had been submitted to the Governor and
the Governor felt that he was not satis-
fied with the memorandum and he went
to the Chief Minister saying: “T am not
satisfied with the memorandum, but you
please summon the Assemb'y to clarify
my doub's and have a vote of confi-
dence.” Supposing the Chief Minister
says: “No, it is my prerogative to advise
you under the Constitution whether to
summon the Assembly or not to summon
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the Assembly. I advise you not to summon
the Assembly for a period of three months
and my advice is binding on you.” Can
he say that? The very stand that he
would take in a circumstance such as
this would entail his dismissal because
the Constitution does not permit him to
take such a stand. Take the second posi-
tion. Supposing he was having a coali-
tion government consisting of four or five
partics and not even one party enjoyed
the majority in the House, and one cons-
tituent of the coalition Government with-
draws the support as a result of which
the Government in power loses the majo-
rity and writes to the Governor: “We
have withdrawn our support from this
coalidion government and our members in
the coalition government have resigned.”
Can it be said that in a circumstance
such as this, the Chief Minister can still
insist that my advice to the Governor is
that he must summon the Assembly and
my advice is binding on him.” If
be so, then India’s gradual transition to
the multi-party system is going to be stul-
tified. It is the asessment of the hon.
Members of this House on this side that
India is gradually drifting to a multi-party
system. The whole concept and basis
of the mu]ti-partif system is this that as
soon as the coalition loses the majorily,
the head of the coalition must resiga.
There is no question for him to wait and
say: “I shall not resign unless there is a
voting on the floor of the House.”

Sir, there is another vital reason, a
constitu.ional reason, why such an advice
cannot be given by the Chief Minister, If
the quesiion to be decided is whether the
Chief Minister in power has lost the
majority or has not lost the majority, this
again makes him a contender in the whole
question. He becomes one of the parties
to the case. He is no longer a Chief
Minister who has to give advice in tne
running of the administration of the Gov-
ernment,  (Interruptions) His personal
political fortunes are involved in the
decisien on this question and this parti-
cular question has to be decided by an
independent authority provided in ths
Constitution, namely, the Governor. The

that |
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Chief Minister has no power and compe-
tence to give advice on any matter 1n
which he has personal stakes. The Cons-
titmtidn forbids it. I respectfully submit
that if the foundations of democracy in
this country have to be made firm, if
India’s gradual transition to the mulii-
Qarty system has to be made smooth...
‘Interrupiions) Excuse me, I am talking
ybout Counstilution, there are two con~
ventions of the Constitutions which must
%e established. The first convention is
that if the Chief Minister loses the majo-
rity of his party because of a split or if
the Chief Minister loses the majoiity of
his coalition because of the withdrawal of
support by one constituent of the coali-
tion, he must resign and he cannot be
permitled to take the stand that he should
be given an opportunity to show his
sirength on the floor of the hon. House. 1
respectfully submat, Sir, that the second
most important conslitutional convention
which must be established is this that if
the legislators furnish their memorandum
to the Governor saying that they have
withdrawn the support from the running
Chief Minister as a result of
which he has lost the support cf
e majority, those legislators
must not be allowed to go back
on that memorandum except from the
floor of the hon. House. They should
never be allowed to indulge in the activi-
ties of horsetrading of the reigning Chief
Minister or anybody else. Otherwise, if
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- the Governor does not go by the memo-

vendum and seeks to change his colours
Jike the chameleons colours of such legis-
lators, the Constitution cannot work. Once
he receives the memorandum, he must act
and the legislators must face the conse-
quences of their memorandum. They
can change their stand from the floor of
the hon. House. But they cannot be pet-
qitted to change their stand after 26 hours
»f four hours or on the drop of a hat.

I respectfully submit, Sir, that if this
convention is not established, the Gover-
nor will become a party to the horse-
trading which may continue after the
memorandum has been submitted. The
whole Constitution depends upon the es-
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tablishment of these two broad constitu-
tional conventions, (Time Bell rings).
Sir, 1 am closing but it is with great regret
that T have to say that this whole subject
of discussion has been raised on account
of the involvement of one individual, Mr.
N. T. Rama Rao, on whose exit I cannot
shed tears, Right from the first day
when he took office, there is hardly any
constitutional norm which he did not
start breaking. The whole constitutional
fabric, the federal system of Government
is based on this concept that there shall
be total co-operation between the State
Government and the Central Government,
But, here is a man who assumes the
office and organises conclaves and gives a
call for the removal of the elected Prime
Minister. (Inteiruptions)

Sir, the basic concept of this Constitu-
tion, the most cherished value of this
Constitution is that Indig will be a secular
State.- He throws this concept to the
minds and declares the whole territory of
Tirupati as the holy city. Not authority
in this country, not even the Parliament,
without an amendment of the Consttution,
can declare even one inch of the soil of
India as a holy place. This is wholly
contrary to the concept of secularism.
Not a single word was uttered by the hon.
Members against this totally reprehensible
constitutional conduct.

Then, Sir, he goes abroad and he gives
instroctions to the Chief Secretary, in my
absence there shall not be a Council of
Ministers which will function in my place.
The people are killed in the streets. The
Constitution envisages, the Supreme Court
says so that there shall always be a Coun-
cil of Ministers. But he throws this cons-
litutiona! provision tq the winds and gives
instructions to the Chief Secretary to run
the Government on the basis of bureacracy.
I respectfully submit, Sir, that this is not
constitutional conduct.

But if 1 have ever fely disgraced as an
Indian, it is by virtue of his conduct when
he landed at Hyderabad from the United
States. He sits on a big dias, The
ladies come, wash his feet with coconut
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water, they touch his feet and kiss his feet
and he allows this and the water is dis-
tributed (lnterruptions) as holy water
among the people around. I just, Sir,
shudder to think what would have hap-
pened to my country if men like him had
been at the helm of affairs for the last
35 years. It goes to the credit, T must
say it, of the Indian leadership in the last
35 years and the Congress Party, that
India has been pulied out of this cow-
dung age and has been put on the path of
progress and modern age. Thank you.
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SHRI INDRADEEP SINHA: May I
seek a clarification from my friend. He
was talking of Constitutional law and
coavention. May I know whether Mrs.
Indira Gandhi, after the split of the Con-
gress Party in 1969, had resigned. She
lost the majority and yet she did not
resign.

SHRI PARVATHANENI UPENDRA :
Mr. Deputy Chairman, I seek your in-
dulgence. My throat is bad today, [
request my friends not to provoke me tu
shout back... (Interruptions).

Sir, it is not a question of Shri N. T.
Rama Rao continuing in power or the
Telugu Desam losing power; that i3
not the main question. The question is
how a legitimately elected Government, a
popular Government, has been dethronzd
in a very blatantly unconstitutional and
illegal manner, without even observing
the necessary formalities, When I hear
the speeches made by my friends on the
opposite side, I do not know whether I
should laugh at them or pity them, be-
cause on an issue which has tremendously
harmed them not only in Andhra Pra-
desh but elsewhere, they are jubilant; they
are showing glee, and today the entire
national press and the world press, the
entire public opinion, have gone against
the party in power at the Centre and ia
unequivocal terms, the Governor’s action
has been condemned. In spite of that, if
these people think that the action deserves
applause, I can only pity them.
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Sir, Mr, Ram Lal, in one day, has
finished whatever little was left of the
Congress party in Andhra Pradesh. It is
nothing but a diabolical plot and a cops-
piracy. We knew it was coming. It
started in September 1983 when an at-
tempt was made by the same person, but
because of our altertness, he could mus-
ter only 11 persons, and out of these 11
persons, 8 came and apologised to the
Chief Minister and the matter was clos-
2d. Again in March, during the Rajya
Sabba elections, another atiempt was
made but again it could not succeed, But
the plot continued, and they were oniy
waiting for an opportune time. And this
opportune time came when the Chief
Minister had to go for a major heart
operation, and even after his return, he
will be immobilised for a long time, so
that this will be the opportune time to
strike. On the 10th of August, myself
and an ex. Chief Minister of Andhra
Pradesh happened to travel by the same
flight. Two hon. Members of this House,
ene from Karnataka and another from
“Tamil Nadu, were also there, We were
sitting in the VIP Lounge at Delhi airport.
The senior leader said: I am sotry,
Upendra, Madam called me and fold me
that she was going to do something poli-
tical in Andhra Pradesh, - and I said...
{Interruptions) I said, “don’t do it when
he is in America. When he comes back,
you may do; otherwise he will gain pub-
lic sympathy.” And this is very clear,
therefore, that it was only a question of
time. .. (Interruptions), Please face the
facts., What is the use of shouting? I
am not untruthful; 1 am only speaking
truth.

It was supposed to take place on the
midnight of 17th August and the swear-
ing-in ceremony of Mr. Bhaskara Rao
was supposed to take place on the 18th.
As soon as I returned, I checked up the
position. It was a fact that signatures
were being collecled on some promises
and what was the methodology adopted
for getting the signatures? On the first
page all the bogus signatures were collec-
ted. On the second page they were asked
to sign. Naturally, the number is inflat-
ed. They were told; “already fifty or

-
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sixty members have signed. In any case,

the Assembly will be dissolved. There-
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fore, you put the signature.” This is how
the members were tempted. MLA after
MLA told me that this was the thing

going on., The Chief Minister came on
the 14th. This man, along with the co-
plotiers, were at the airport much be-

fore we went to show that everything was
normal, This man hugged the Chief
Minister showing great affection, while
everybody greeted him with a namaskar,
this man hugged him. This man hugged
him so that he can strike him at his back.
The Chief Minister returned home in a
critical condition. Doctors advised him
that he should not move for another six
months. In a frail condition the poor
man was faced with a letter containing all
imaginary matters, how he handled the
law and order situation, how the officials
behaved and all that. The MLAs came
to the Chief Minister and told him that
this was the thing going on and that he
could not ignore these things any more.
Therefore, the Chief Minister called an
emergency meeting of the Cabinet collea-
gues excepting this man, and consulted
them. After consulting his Cabinet zol-
leagues, he recommended this man’s dis-
missal from the Cabinet. The same night
three Ministers against whom  serious
charges of corruption were pending and
enquiries were in progress, were also per-
suaded.. .. (Interruptions). 1 listened to
Mr. Bhatia, [ listened to others. (Inter-
ruptions)

SHRI J. P. GOYAL (Uttar Pradesh):
Why can’t you ask them that they should
not speak?

MR. DEPUTY CHATRMAN : You don’t
stand up,

SHRI PARVATHANENI UPENDRA :
In the night three more Ministers resign-
ed. On the 15th August, at 7.00 a.m., the
Cabinet met in an emergent session and
decided fo request the Governor 1o 3um-
mon the Assembly on the 18th because
three days are required as a minimum
notice for calling an Assembly session.
The Chief Minister sent the request to .
the Governor io summon the Assembly
op the 18th It was also mentioned in
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the covering letter that the session may
be summoned on the 18th because I was
secking a vote of confidence, The Minis-
ter and three other Ministers had resign-
ed. 8o, it is my moral duty to face the
House and seek a vote of confidence.
This letter was sent to the Governor at
8.30 a.m, Mr. Bhaskara Rao had an
appointment with the Governor at 9.30
am, to present lhe list’ of bogus MLAs.
On knowing that this Cabinet recommen-
dation was going to the governor, he also
rushed to the Raj Bhawan almost simul-
taneously with a list of bogus signatures

of the MLAs. He also took with him
some people, not MLAs, but outsiders,
and introduced them to the Governor
stating that he is so and so MLA. A

parade was done. On that day, we had
a meeting of all the supporters of the
Chief Minister, numbering 168, and we
tried to see the Governor. I telephoned,
but he was reluctant, his staff was reluc-
tant. I could not speak to him directly.
All the MLAs were impatient. We came
to know that something fishy was going
on in the Raj Bhawan and the Governor
was likely to take a decision. Therefore,
they were eager to meet the Governor
and present the case before him, I took
163 MLAs to the Raj Bhawan, We were
not allowed to enter the Raj Bhawan.
We were stopped at the gate. But we
pushed inside. All the MLAs, including
9 exisling Ministers, were there. They
were asked to sit in the Darbar Hall. A
word was sent to the Governor. The
Governor sent a word that he would not
see us. Then we repeatedly sent riquest
and said, “let him come and see us, he
need not take action, let him only come
and see us. Let him give an appointment
tomorrow. We will just go back. Let him
come for two minutes and see them.” He
refused. Then T sent a word, giving my
name: “I want to see him”. Then he called
me along with another Minister. When we
reached there, we were sitting in the wait-
ing room, and after half an hour he camaz.
He had such ferocity in his face, he came
and atmost for fifteen minutes he haran-
gued us, teaching us manners, that we did
not observe the formality of taking a
prior appointment, etc,
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SHRI SYED SIBTEY RAZI: He does
not huve manners. Today in the morning,

he misbehaved with the Prime Minister.
Naturally he must have misbehaved with
the Governor, He is hgbitual in misbe-
having.

SHRI PARVATHANENI UPENDRA :
1 protusely apologised to the Governor.
1 tod him: “Your Excellency, we are
sorry for the inconvenience. But you sce
the anxiety of the members. We know
something is going on here. Some parade
is going on before you. They want an
opportunity also to show their loyalty to
After some time, other
parly leaders were called in. He told
us positively, “I am not laking any deci-
sion in a harry. ‘Tomorrow you please
come at 10 o’c ock. We will further dis-
cuss the matter”. I told him also, “since
you have seen the other group, you, pleas:
also see this group and satisfy yourself,
call the Secretary of Legislature and his
staff to identify the MLAs whether they
are genuine or not and then give a deci-
sion”, He said: “It is not necessary.
If it is necessary, I will call you”.

After we left—that was about !l
oclock in the night—he hurriedly called
Mr. Bhaskar Rao, Mr. Madan Mohan,
Leader of Opposition, and one of the
resigned Ministers, All the three went
there and they were closeted with him for
an hour, without an appointment, The
mat who scolded us for not taking an
appointment. ... (Interruptions).

SHRI RAOOF VALIULLAH: Sir,
are we supposed to listen to his personal
account of what happened?

SHRI PARVATHANENI UPENDRA:
Because I am giving an eye-witness ac-
count. You are speaking without the
basic knowledge, without knowing all
facts. Therefore, 1 want to present facts
before this hon. House.

Then, Sir, next day he did not give au
appointmenf. Several times I tried t0
speak to him. Once he came on the line
and said: “I know, keep all your people,
I will call you”. At 12-15 he telephoned
and talked to me, telling me to come at
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12.30 p.m. By that time he had already
despaiched the letier asking the Chief
Minister to resign. After he had despat-
chzd that letier, he said.... (Interrup-
tions).

SHRI SYED SIBTEY RAZI: Sir, on
a poin: of information. In what capacity
he went to Raj Bhawan? Was he the
Leader of the House?

SHR1 PARVATHANENI UPENDRA :
As a General-Secretary of the ruling paity
I went there.

SHRI SYED SIBTEY RAZI: Sir, he
is giving his personal account. I will
reques. him to explain his position, in
what po-ition he went there, We are dis-
cussing constitutional issues, He is ex-
plaining every thing. He should a'so ex-
plain in what capacity he went to see the
Governor. Was he a member of the legis-
lature? How could he go and see thz
Governor to falk about the political situ-
ation ?

SHRI PARVATHANENI UPENDRA :
Sir, he asked me to come at 1230,
Then T asked him, “I will come with all
the MLAs—163 of them”. He said:
“No., you should come alone.”, Then I
refused: “I will not come alone. If you
wanat, all of us wi'l come”. The Chief
Minister had since prepared the reply,
telling that he still enjoyed a majority and
he was coming with all the members.
(Interruptions) Therefore, when we
reached the Raj Bhawan, we found hun-
dreds of anti-social elements collected out-
. side the Raj Bhavan gate who tried to

prevent the Chief. Minister from going in,
who tried to prevent the M.L.As from
going in  We sent a word. He called us.
About 25 of us—all the party leaders
and Ministers—went inside. When we
went inside and when the Chief Minisier
gave the reply, he only uttered the words,
“] am satisfied, I am satisfied” and noth-
ing else. When the Chief Minister asked
him how he had come to the conclusion
and was satisfied, he said, “I need not
tell you all this.”...(Interruptions).. .

MR. DEPUTY CHAIRMAN : Order,
please.
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SHRI PARVATHANENI UPENDRA:
When we asked him to satisfy us, he was
in a great hurry to swear in the man who
was there already because he made the
swearing-in arrangements even before the
Chief Minister replied. Then we sat
there and said, “Sir, you please reply to
our queries or we will not go from here.”
Then he jumped over us, trampled on us
with his boots and, while going away, he
shouied at the 1G of Police, “Arrest them,
take them away.” Then the IG of Police
and the Commissioner went inside and
asked him, “Sir, he is still the Chief
Minister. Can we arrest him?” He said,
“Yes, Yes. Arrest them and take them
away.” I will still say, at that point
when Mr. Rama Rao was arrested, he was
stiil the Chief Minister. No dismissal
order was issued. Event to this day the
dismissal order has not reached Mr. Rama
Rao, That is the funniest part of the
s'ory. That is one point, apart from al!
o'hers, which you have to note, which this
honourable House has to mnote. After
that he hurriedly got him sworn in, and
the whole State is in flames. Mr, Rama
Rao wanted only 48 hours to prove his
majority, but this man who refused to
give 48 hours to Mr. Rama Rao gave 30
days to Mr. Bhaskara Rao,

SHRI T. THANGABALU: You were
not in majority. .. (Interruptions) , ..

SHRI PARVATHANENI UPENDRA
After Mr. Bhaskara Rao took charge
he let loose a reign of terror on MLAs.
From both the MLAs’ hostels the MLAs
had to vacate their quarters because anti-
social elements started intimidating them
saying, “Either you will join Bhaskara
Rao’s group or we will murder you.”
Therefore, they had to take sheMer in the
Ramakrishna Studio. Then the Chief
Minister sent a police force in the night
asking them to verify from each MLA
whether he was staying there voluntary or
not. The police came, talked to every
MLA, searched every room and every
corner of the Studio and gave us a pan-
chnama that nothing was found and
everybody was staying there voluntarily.
After that when we decided to come to
Delhi to present a memorandum to the
President of Indfa, they were threatened,
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“You will not be allowed to travel by the
trains.” Then we had to seek police pro-
tection.

SHRI SYED SIBTEY RAZI: They
came to Delhi for outdoor shooting.

SHRI PARVATHANENI UPENDRA:
When police protection was not coming
forth, the Speaker of the Assembly had
to write to the police, “Please provide
protection to them to go to the railway
station.” As soon as these people came
out of the place, goondas were let loose
on the buses carrying these MLAs and
they tried to prevent the buses from mov-
ing. Why they were trying to preveat
them was because the truth will come out,
because the nation will come to know
what has really happened. Therefore, they
tried to prevent them  Then they came
here by train.

Today they met the President of India,
162 of them. The total strength of Mr.
Rama Rao is 167. Five MLAs could not
come for various reasoms. 162 were pre-
sent today. While they were being ad-
mitted inside the Rashtrapati Bhavan, at
the gate the security staff asked them to
show their identity cards one by one and
they were allowed to enter only after
showing their identity cards. Not only
that. Again, at the inner gate, another
search was made so that no unauthorised
man could go. All other people were
stopped, including the press people, 162
MLAs went inside the Rashtrapati
Bhavan and met the Rashtrapati today.
After that, the Speaker of the Assembly
came there and told the President, “Sir,
I have come here only to testify that all’
these members present here are genuine
members of the Andhra Pradesh Assem-
bly.” .. (Intermptions) .

Sir, if you allow me I will place the
list of all the MLAs who saw the Presi-
dent today on the Table of the House. If
one name is found bogus I am prepared
to resign my membership of this honour-
able House.... (Interruptions)... And
strangely enough, today.... (Interrup-
tions)
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MR. DEPUTY CHAIRMAN: I am not
accepting. (Interruptions) This is not ac-
cepted,

SHRI PARVATHANEN]I UPENDRA:
Sir, two minutes. These things I  know
better. Today a report has come from
Hyderabad that the Chief Minister had
paraded 95 Telugu Desam MLAs in Hy-
derabad when many of them are present
here in Delhi. That is the report. Today
they held a press conference, including
members

......

AN HON. MEMBER: A point of order.

SHRI PARVATHANENI UPENDRA:
...whose names figure in the Bhaskara
Rao list. They held a press conference at3
P.M. and presented themselves before the
press, telling them; “We are the people
when Bhaskara Rao is claiming to  be
there. How can they present a list with
our names when we are here?”’ My sub-
mission is that the whole operation is bas-
ed on falsehood and untruth. It is shame-
ful on the part of a party like the Cong-
ress (I) to allow falsehood and forgeries
to take place. 1Tt is very unfortunate that
such things are happening in the country. It
is a great blow to the democratic institu-
tions in the country. Therefore, we re-
quest that this Governor, who degraded
his office, should be dismissed forthwith.
We also demand that the minority govern-
ment headed by Bhaskara Rao must also
be dismissed forthwith and NT Rama Rao
should be called once again to form the
government, If this is not done, the peo-
ple of Andhra Pradesh will do it, if not to-
day, tomarrow, when we will come back
with greater majority, And whatever might
be the short-term gains today, they will
stand to lose. The whole strategy upto
now has been to protect quislings.  But
because the public anger is so much, we
are not able to control the situation. There-
fore, it is necessary to take immediate
action. Mr. Venkatasubbaiah is so much
concerned about law and order whenever
something happens in our state. Let him
show the same concern and let the govern-
ment take an immediate decision to reins-
tal N, T. Rama Rao as the Chief Minister.
That this the only solution to the whole
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crisis. Otherwise, Andhra  people will
show their strength and teach a lesson to
the Congress (I) in the coming elections.

st a9z WA WA ;. AT
WIET WT MET ug ¢ fmogieg A
FIE AT F4 IW AW ORI
AT 9T ®F GFdl g |

MR. DEPUTY CHAIRMAN: 1 did not
allow anybody. You are unnecessarily
wasting the time of the House. I did not
allow him. You did not see. I do not
understand the point of order. Unnecess-
arily you are wasting the time of the
House.

SHRI PAWAN KUMAR BANSAL
(Punjab): Mr. Deputy Chairman, Sir, to
review the recent events in Andhra Pradesh
in right perspective, we must briefly look
back to the events of the past two years.
As the silver screen mighty God, NTR
appealed to the people of Andhra Pradesh
and entered politics and became the Chief
Minister of the State. When Shri Rama
Rao took over the reins of the State, the
eyes of the people were fixed on him with
a feeling in their hearts, a feeling of ex-
pectation that with this leader at the helm
of affairs, their problems would be eradica-
ted and, as promised, they would be led
up the path of milk and honey. The speed
and dexterity with which he changed his
role also impressed the opposition, and
they found in him a good host of concla-
ves of unholy alliances.

Soon after taking over as the Chief
Minister, Shri N. T. Rama Rao himself
realised that he lacked the administrative
acumen and the capacity to govern. But
for every ailment of his, he blamed the
Centre, he blamed the Congress, he blamed
Mrs. Indira Gandhi. Tn the process he
encouraged the forces of destabilisation in
the country. People, initially taken in by
the words and the gimmicks of the actor
turned politician in saffron robes with the
paste of sandal on the forehead and
anachroristic ear rings, soon found to their
chargin that their hallowed hero was un-
able to deliver the goods and did not have
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the capacity to govern the State, It was
one thing to act as an avarar, but quite
another to do anything perceptible jn the
real political life.

The party founded by Shri Rama Rao
lacked direction in the absence of any
philosophy, any ideology, any  commit-
ment. There were rumblings within  the
party. When Shri N. T. Rama Rao adop-
ted an anti-national stand on Punjgb, there
was a sort of revolt within the party itself
as is borne out by the statement of Mr,
Upendra himself when he said that twice
there was going to be a split in the or-
gapisation but somehow they were able to
intimidate or hold back the MLAs within
their fold. Sir, the MLAs who had turned
to Mr. Rama Rao in the political situation
prevalent in the State in 1982-83 also real-
ised their mistake to their discomfort that
they had found themselves being governed
by an autocrat who, in order to cover his
failings, became more and more dictat-
orial and ambitious, There was increase
in corruption in adminstrative fields with
the Chief Minister’s son and son-in-law
weilding extra-constituiongl authority.

There came the breaking point when the
simmering discontent within the  Telugn
Desam found an outlet on the dismissal
of Shri Bhaskara Rao, the number two
man in the Cabinet, by Shri Rama Rao. As
many as 91 MLAs out of 201 Telugu De-
sam MLAs in that House denounced and
repudiated the leadership of Shri Rama
Rao, and there was a vertical split within
the organisation. Resultantly, Shri Rama
Rao lost majority in the House and
forefeited his right to continue as the
Chief Minister of the State,

Immediately on being elected as  the
leader of the rival faction of the Telugu
Desam, Shri Bhaskara Aao mustered the
support of other MLAs in the House. An
absolute majority of legislators in the
State Assembly called upon the Governor
in person and requested him to request
Mr. Bhaskara Rao to form a Government.

There was an allegation against the
Congress that it was the Congress Legis-
lature Party which extended its support to



Recent Political

343

[Shri Pawan Kumar Bansal]

Mr. Bhaskara Rao, and in fact, encouraged
defections there indirectly which resulted
in the dismissal of Shri Rama Rao. The
question that 1 have to pose to my learned
friends from the Opposition is that in these
circumstances was it not the political right
of the Congress Legislature Party within
the Legislative Assembly of Andhra Pra-
desh to support any party there and if per
chance we chose not to go to the rescue,
of Shri Rama Rao we could definitely not
to be blamed for encouraging defections
there,

The morals of the hallowed saint were
thrown to the winds when on losing maj-
ority he declined to resign. It could have
been a different thing, if using the lucid
words of Mr. Bhatia, Mr. Rama Rao real-
ising that he had been reduced to minority
sent his resignation, Then what would be
the conduct of the Governor is another
story. But here the facts as they are be-
fore us are that he declined to resign and
the Governor being impressed of the fact
that Mr. Bhaskara Rao enjoyed the maj-
ority of the Legislature, was within  his
right to call upon him to form the Gov-
erpment. Sir, as I said the morals of the
hallowed saint were thrown to the winds
when on losing majority in the House he
declined to resign. In the circumstances,
there was no alternative for the Governor
but to dismiss Shii Rama Rao and call
upon Mr. Bhaskara Rao, the leader of the
majority to form the Government,

Sir, the Telugu Desam led by Mr Rama’

Rao was a house with walls of sand and
it has obviously failen because of its own
weight. Mr. Bhaskara Rao has taken over
as the Chief Minister strictly in accordance
with the provisions of the Constitution
having registered the support of the maj-
ority of the legislators.

All the hue and cry of the Opposition
and the allegations against the Congress-F
about engineering the fall of a good ally
is baseless, but true to their style of
functioning and blaming the Congress-X
for all their failings and drawbacks.
Perhaps, Mr, Rama Rao had given somz
false hopes of help and usefulness in thcir
one point programme of removing Shri-
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mati Indira Gandhi and the Congress-1
which has now come to hallucinate them.

In their crilicism, they unfortunately
forgot that the crisis in Telugu Desam
took the present form with the dismissal
of Mr Bhaskara Rao not by the Congress-
I but by Mr. Rama Rao himself. The
wheel of his mythological chariot has
broken and the house of cards has crum-
pled. But the blame is unabashedly passed
to the Congress-I. This is the pathetic
state of affairs. In Andhra Pradesh, the
Congress-I earnestly accepted the role
assigned to it by the electorate. Where
is our fault, if Mr. Rama Rao could not
sustain his image which he projected .wo
years back—and lost majority due {0
vertical split in his group because of his
own doings,
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The Janata history of 1979 has repeated
itself in the case of new found ally in
Andhra Pradesh——hat 1s the legacy of
unprincipal  combinations. One ouly
hopes that the Opposition Parties will see
the writing on the wall and give up the
cause of mindless confrontation without
having a policy of ideology or a programn
me to serve the peop'e and instead dis-
charge their expected duties of construc-
tive opposition. The change of Govern-
ment in Andhra Pradesh is in accordancs
with the Constitution. Here, I would only
just reiterare what Mr. P, N, Sukul has
said. He referred to the provisions of
Article 163 and 164 of the Constitution
of India. Certainly, there js no force in
the averment that the House should have
been summoned to test the strength of
the warring groups. Once it was clearly
established that Mr. Rama Rao had lost
the majority support, fol'owing his advice
would have only encouraged horse-trading.
And it was precisely to avoid this that the
Governor, on being convinced that the
majority was with Mr. Bhaskara Rao,
asked him to form the Government. Mr.
Bhatia again in a very homely man-
ner gave to us the interpretation of
Privy Council regarding the position
which exists in a Parliamentary De-
mocracy when the Prime Minister or
the Chief Minister loses majority support.
It is exactly according to that law laid
down by the Privy Counci! and the tradi-
tions which have been accepted in other
Democracies for long that we have to
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visualise the functioning of our Constitu-
tion, Only by doing so will we be able
to save the nation of all the avoidaole
agony on non-issues. Thank you.

SHRI SURESH KALMADI: Mr.
Deputy Chairman, Sir, I am very happy
to sex a very rare sight in the House to-
day, and that is, the frequent interruptions
by the Congress (I) Members, (Interrup-
tions) 1 hope the interruptions will not
be on my time. We were very happy to
ste their utter concern for democracy, But
when we caught them red-handed, they
were trying to get out of a difficult spot;
they were trying to get out of a Himalayan
blunder by making noise, by confusing the
issuc. But the entire world today knows
exactly what happened in Andhra Pradesh.

Sir, this is not a thing which happencd
all of a sudden. This is a situation, a
system which has developed over a period
of 4-1|2 years. In the last 4-1|2 years, we
have secn the leadership’s policy of divide
and rule. In Assam, it is Assamese and
non-Assamese, Hindus and Muslims. In
Punjab, we have seen, it is Hindus snd
Sikhs. And through the “Kar Seva” even
Sikhs are being divided into Sikhs and
Sikhs. This is the strategy of the leader-
ship of this party. Why there only, her
policy extends further to divide thz
Opposition. Her policy extends further
to divide the ruling party itself into 5o
many groups. And in the last three months,
she has gone even  further. She has
divided parties in the Opposition, There
is the National Conference and there is
the  Anti-National = Conference.  Just
because Farooq Abdullah is not with them,
he is anii-national and his party is Anti-
National Conference., They have divided
Telugu Desam and now they have come
out with a  brand
Desam”. Yesterday I believe Mr. Banga-
rappa was here to say that he is the real
Kranti Ranga and he asked for Congress
(I) support. So this divide and rule
policy has weakened the country and taken
the country to a precipice, to a point of
no-return.

Sir, with regard to the institution of
Governor which we have all talked about
today, in Jawgharlal Nehru’s time, great
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people were made Governors and Chief
Ministers were  consulted before people
were made Governors. Now in his daugh-
ter’s time, who are the Governors? We
have Ram Lal. We have an A. P.
Sharma; we have people like Tapase; we
have Talyar Khans. (Interruptions) 1 am
coming to* He is the last and the biggest
Governor they have ever produced of a
perfect yesman. That is* people who
have been corrupted, people who have
been in the political wilderness, people
who have been sacked from Chief Minis-
tership. As far as:* is concerned, he
has had such a criminal record; he has
changed his name four times*,

MR. DEPUTY CHAIRMAN: No, no.
please don’t record these names, These
names will not go on record...

SHRT SURESH KALMADI: I did not
give these names.. .

st UAIATE A1EE ;. AW @15
oG MET g | EAIR RIGHIG OTEH
A1 gior FAwd T9 a%g AT 9
FT YR FLIE §, OF UF =ulaqd #
A W UF €2 F OMEAT g, WAl
AY WOF W ¥ UFT ¢ @A T
frmr ar T SR T4 F 9w A
g FE F qF A T fFAr g,
JuF HF4 w oygt gv fedz =«
@ g, A 5 % aEang w9z}
& T g o g fw gw i
mag 7 W ¥ faga A= e
g omad fim @ ' oma g
ag ST W & T AT FLET
g\ 9 Mol gg A a7 wfwT =g
g & =0 ggr 9, S W@a o g
AW g, SHA FIGL SFT Ug7 9%
agq gl gadr g 7

SHRI SURESH KALMADI: In 1980
it was the same*

SHR] NIRMAL CHATTERJEE (West
Bengal): What was his name then?

*Not recorded.
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SHRF SURESH KALMADI: I would
not like to give a wrong statement on the
floor o the House. I have to state the
truth, (Interruptions),

st sfawr fag  (fmiz)
; MR 9T St &F qEw w41 @9 9,
48 §H SAN  TI9Ar AIFAZ ¢

SHRI SURESH KALMADI: Anyway,
the point is only puppets have been made
Governors, puppets on a string, and the
string is moved from Delhi. So they are
puppets on the string. Even Ramlal is
on a string moved from Delhi and no
action of his is really independent. The
name of the Governor should be changed
after sceing the recent incident to that of
toppler because he is the toppler of demo-
cracy, he is the toppler of Ministries. Hsz
is supposed to be*,  All Governors in
the country are*. So, this particular
institution of Governor has been put in
the mud. And that is why I will not
blame Ramlal for what he has done. He
is, after all, a cog in the wheel. He has
to do what he is directed to. ..

SHRIMATI PRATIBHA SINGH: He
is saying Governors are*., We would like
to know who, according to him, is*

SHRI SURESH KALMADI:*

MR. DEPUTY CHAIRMAN: Mt
Kalmadi, you must exercise restraint, You
are not expected to pass such remarks.
This is not proper.

SHRI SURESH KALMADI: If theres is
anything wrong in my remarks, you ex-
punge it...

MR. DEPUTY CHAIRMAN: When
you refer like this, it is in bad taste. It
is not expected of you. The smaller the
party, the bigger the type of democracy.
Let us have some respect for everybody.
I rule out all such insinuations and inau-
en does. l]

SHRI DIPEN GHOSH: Then you
should also have respect for smaller parties.

MR. DEPUTY CHAIRMAN: Every-
time he makes uncalled for remarks, It
is not fair. It is mnot proper.

*Not recorded.
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Those parties which are in power will
be more responsible than those which are
not in power anywhere.

SHRI SURESH KALMADI: If any-
thing good happens, then the credit for
that is taken by the leadersrhip at the
Centre. If anything goes wrong, then the
poor Chief Minister or the poor Gover-
nor is fixed. This is the system which
has been in operation at the Centre. To- .
day the Prime Minister made a statement
saying that she has nothing to do with the
toppling of the Andhra Pradesh Govern-
ment. She said that she has nothing to
do with what happened in Andhra
Pradesh and that she knew it only when
she saw it in the teleprinter, Sir, I have
definite information that when the Prime
Minister made a visit to Medak, she had
a secret meeting with Bhaskara Rao and
Ram Lal was invited there... (Interrup-
tions). If he does not succeed, he is to
blame, If he succeeds then, it is 20
point ka kamal or leadership ka kamal.
When Shri N. T. Rama Rao went for a
by-pass operation, the Prime Minister did
the entire operation from here on the
Andhra Pradesh Assembly, When the
cat was away, the mice were at play, It
was enginegred from here. The operation
topple started from here. Money bags
started flowing from Dethi... (Interrup-
tions).

SHRI KAMALENDU BHATTA-
CHARJEE: You should speak facts,

SHRI ANAND SHA}{MA: When you
were here, we were all honest. When you
are there, we become corrupt and become
purchasable commodity. This game was
started by Shri Sharad Pawar. When
from this side people go to opposition, we
become purchasable commodity.

SHRI SURESH KALMADI: I won’t
take them seriously. They belong to Rajiv
brigade and their job is to shout. I will
not take them seriously... (Interrup-
tions).

T was saying that this was engineered
from here. Still the Prime Minister says
she does not know anything. CBI offi-
cers went from here, She says she did
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not know anything, Army units ware
alerted in  Hyderabad. And Mrs.
Gandhi says she knows nothing,

SHRI RAOOF VALIULLAH: That
was because Hyderabad was burning be-
cause of communal riots when N, T.
Rama Rao was away in the USA.

SHRI SURESH KALMADI: When
Mr. N. T. Rama Rao came back ahead of
schedule, there was panic in the Cong-
ress(I) camp.

Sir, I am not going into the details of
what happened in Andhra Pradesh be-
cause most of the speakers have mention-
ed them. T would like to say a word
about the hurry in which Bhaskara Rao
was sworn in. At that time at the Raj
Bhavan there were only the staff. They
were collected and put together in the hall
of the Raj Bhawan and Bhaskara Rao
was sworn in. You compare this with
the swearing ceremony of Shri N, T.
Rama Rao Ministry at the Lal Bahadur
Maidan where two lakhs of people had
assembled for his installation. That is
democracy, This new Chief Minister was
sworn in, in the drawing room of the Raj
Bhawan with the Governor and some
staff present...(Interruptions)

I would like to know how many MLAs
were arrested along with NTR. This can
be found out from the police records.
That itself would prove that NTR had
majority on that day. I would also like
the signature sheet of Mr. Bhaskara Rao
to remain open. Today also, Sir, 162
MLAs were paraded in front of the
Rashtrapati... (Interruptionsy......

MR. DEPUTY CHAIRMAN : Order,
please. (Interruptions). Order, please.

SHRI SURESH KALMADI: Sir, Mr.
Upendra has said that he is ready to quit
the Rajya Sabha if one of his MLAs was
not an MLA. I would like to know if
anybody from the opposite side including
Mr, Chandrasekhara Reddy who brought
this news could say that if Mr, Bhaskara
Rao, the master manipulator, fails, (In-
terruptions),

SHRI ANAND SHARMA : These are

the people who have got only skin-deep
faith in democracy. (Interruptions).
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MR. DEPUTY CHAIRMAN : Order,
please.

SHRI SURESH KALMADI : Sir, they
have already made a great mistake and
the whole world is ,Jaughing at them.
They should be manly enough to admit
the wrong thing that they have done.
You should be manly enough to admit it,
particularly young people like you. I am
ashamed at this. (Interruptions). You
can fool the people for some time. But
you cannot fool all the people all the
time. The people of Andhra Pradesh
have reacted violently to the action of the
Governor. (Interruptions).

SHRI T, THANGABALU ; It is not
all the people of Andhra Pradesh, but it
is your own people only. (Interruptions).

SHRI SURESH KALMADI: Sir, to-
day, the Governor and the Chief Minis-
ter cannot move out of their houses; the
MLAs who have defected cannot reach
their houses because the people are burn-
ing theit houses... (Interruptions)....
Even the wives of these MLAs refuse to
give them food, refuse to give food to
their husbands, because they have defect-
ed and that is the situation in Andhra
today, Sir! (Interruptions). Sir, I con-
gratulate the people of Andhra Pradesh,
the young people of Andhra Pradesh and
the youth of Andhra Pradesh because
they have come out against this saying
that you cannot have defections, that
anti-defection laws must be enacted in the
country, and this is the lesson of Andhra
which, T think, we should learn and we
have decided on a social boycott. I also
take this opportunity... (Time bell
rings) ... to salute all the people who
have died, all the young people who have
died, for a national cause in Andhra Pra-

desh.

Sir, over a hundred MPs went and met
the President a few days ago and there
we told him, “We are a hundred MPs
here and we say that we have got 175
MPs supporting us and the Central Gov-
ernment has, therefore, lost the majority.
Wwill you call us to form the Government
and dizmiss the Government?”. Sir, be
was taken aback and he was aghast. It
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is the same situation here. Mr. Bhaskgra
Rao was sworn in in the drawing room
of the Governor! It is a similar situation
which has arisen here now. (Interrup-
tions). Sir, it is said that everything is
fair in war and love. This is the molto
of the Congress(I) also, There are per-
sons like Mr. Jambhuwantrao Dhote, an-
other disillusioned Congress(I) man, lLas
left them_  (Interruptions). And tomor-
row, Sir, another one will follow suit.
(Interruptions).

MR. DEPUTY CHAIRMAN : Order,
please.

SHRI SURESH KALMADI : Sir, sys-
tematically, chaos has been brought in-
to the. country. The judiciary has been
subverted and corrupiion is going en on
a large scale and sycophants are entering
every field of tife. I charge that it is be-
ing purposely done by the dictatorship in
the country and the dictatorship is trying
to join hands with the army to perpetuate
that system in this country which the
young people in the country must be
warned against. So, the couniry must be
prepared for a fight against this and to
defend the Constitution of the country. If
de'iberately democratic institutions are
made to lose their credibility, and if
democratic institutions in the country are
to be revived, then there is no alternative
but to fight against this tendency. (In-
terruptions). .

MR. DEPUTY CHAIRMAN : Order,
please.

SHRI SURESH KALMADI: You have
no guts, (Interruptions)
7 PM.

MR. DEPUTY CHAIRMAN : Order,
please.

SHRI SURESH KALMADI : The vzo-
ple will not rest till the Prime Minister
gives unqualifisd apology to the people of
the country for what happened in Andhra
Pradesh. Let me say while T go what tha
ruling party did in Andhra Pradesh what
they did in Jammu and Kashmir. It
has brought the Opposition together as
never before. It has brought the people
closer. (Interruptions)
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MR. DEPUTY CHAIRMAN: Let
him complete, please.

SHRI SURESH KALMADI : It is good
in that respect. It has brought the Op-
position closer to the people and it has
pushed the Congress(I) to a precipice
from which they will no: to able to come
out. (Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Sankar Prasad Mitra.

SHRI V. GOPALSAMY : What about
me? (Interruptions) These people want
me to walk out. (Interruptions) But I
won’t spare you, I will come upon you.
(I.'zierruptions)

SHRI SANKAR PRASAD MITRA
(West. Bengal): Mr, Deputy Chairman,
Sir, the issue raised by this discussion has
two aspects: the aspect of legality and the
aspect of propriety, I know, Sir, thal
articles 163 and 164 of the Constitution
are relevant to the subject matter of this
debate. It is also well known that nei
ther the courts nor any other authority
can question the legality of the Governor’s
exzsrcise of discretion in  dismissing a
Ministry. It is not necessary to go to
English decisions or to the Judicial Com
mittee of the Privy Council. This point
was settled by the Calcutta High Court in’
its decision in Mahabir Prashad’s case,
reported in AIR 1969, Calcutta, at page
198. _As far as I know, the law laid down
by this judgment has not yet been altered
by any other court in the land. But, Sir,
the propriety of the Governor’s action,
particularly when the Ministry’s strength
has not been tested on the floor of the
Legislative Assembly, can always be quss-
tioned. And because it can always be
questioned, and there are possibilities,
having regard to the language of article
164, of a Governor abusing his powds,
and further possibilities of widespread
public agitation, on this issue the Ad-
ministrative Reforms  Commission in
1969 in its report on Centre-State TRela-
tions, Chapter IV, paragraph 7 at page
25, suggested that some guidelines should

‘be laid down to enable Governors ‘0

exercise this power. This was also th2
decision of the Presiding Officer’s Confer-



Recent Political

353

ence. The decision of the Presiding Offi-
cers’ Conference was followed by the
setting up of a Committee of Governois
in 1971. What was the recommendation
of that Committee? The recommenda-
tion of the Committee was:

“When the Governor is satisfied by
whatever process or means that ihe
Ministry no longer enjoys majority sup-
port, he should ask the Chief Minister
to face the Assembly and prove his
majority within the shortest possibie
time. If the Chief Minister shirks the
primary responsibility and fails to com-
ply, the Governor would be duty-bound
to initiate steps to form an alternate
Ministry.”

I do not wish to discuss the facts of
the Andhra episode because this episode
has been discussed in details by all the
Members who have taken part in this de-
bate and it is for this House to judge
whether these recommendations of the
Committee of Governors was followed in
the instant case.

Similar recommendations were also
made in the Centre-State Relations In-
quiry Committee, Tamil Nadu, 1973,
Chapter VIII, pages 130-131, Unfortu-
nately, none of these ' recommendations
has yet been heeded to or implemented.
The result is that the country is facing
crisis after crisis on this count only and
the law and order situation in different
States has repeatedly been endangered,
human lives lost, injuries inflicted, some-
times fatal

Sir, I do not wish to take much of your
time because so many Members have al-
ready spoken and you have given me the

chance practically at the tail end. It is
my fervent appeal to the hon...
SHRI KALYAN ROY: When he is

speaking, not a single Minister is preseni.

MR. DEPUTY CHAIRMAN: He is
sitting there.

SHRI SANKAR PRASAD MITRA:
It is my fervent appeal to the hon. Home
Minister, in fact to the entire Council of
Ministers at the Centre to take imme-
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diate steps to frame guidelines for the
exercise of powers by the Governors
under Article 164 of the Conslitution.
Sir, so far as the present crisis in Andhra
Pradesh is concerned, the only solution
that I see is the convening of the State
Legislative Assembly at the earliest possi-
ble moment where the two contenders
would be called upon to prove their res-
pective strength and whoever succeeds
should be reinstated or continued as the
Chief Minister of Andhra Pradesh. There
is no other constituional solution to tlis
issue and I hope this particular suggestion
would be accepted by the Central Gov-
ernment. It is no use saying that the
Governor acted without consultations with
the Centre, without referring to the Cen-
tre.
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He may or may not have done so. 1
do not want to enter into that dispute.
But the Constitution provides that the
Governor holds office at the pleasure of
the President and so long as he holds his
office at the pleasure of the President, the
Central Government cannot shirk its res-
ponsibility in this matter. 1 hope mv
appeal would be heeded to by the hon.
Minister in the larger interests of the pre-
servation of democracy in this country
and also in the larger interest of the val-
ves enshrined in the Constitution of this
country, Thank you.

SHRI V. GOPALSAMY : Mr. Deputy
Chairman, Sir, like democracy has been
bypassed in Andhra Pradesh my chance
also has been bypassed twice. Anyhow,
1 am grateful to you for this opportunity.
More heat has been generated today from
both sides. Some days back people like
a lion or a lioness roared in this House
about scrapping of article 356, and so on
and so forth. I do not find them here-
1 do not understand why my friends from
the ALA.D.M.K. have been given the
whip not to enter the Parliament House
at all. Do they not know which side te
support? Are they in a dilemma?

AN. HON, MEMBER: They are
supporting our side,

SHRI V., GOPALSAMY : For that they
have no guts. Sir, Mr. J. K. Jain in his
speech made some references. It was
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highly discourteous on his part to say that
the last rites have been performed, whea
Mr. Rama Rao is in sick bed after by-
pass coromary surgery. (Interruptions)..

SHRI J. K. JAIN: Sir, I am on a
point of order,

SHRI V. GOPALSAMY : The Mem-
bers from that side never objected.

SHRI J. K. JAIN : On bypass surgery
I never said this, I said that he perform-
ed a Mahayagnya in which he wanted to
obtain a second birth.

SHRI V. GOPALSAMY : You said last
rites. (Interruptions)

SHRI J. K. JAIN : T said that some as-
trologers had predicted that in this birth
he can never become the Prime Minister
and for that he has to take the second
‘birth. Why is he talking of bypass sur-
gery? This is irrelevant. I never said
this. .

SHRI V. GOPALSAMY : This was not
objected to by my hon. colleagues from
the Treasury Benches, Only Mr. Jaswan:
Singh objected to it.

Sir, when our hon. Prime Minister in-
tervened in this debate she stated that un-
necessary questions are raised by the op-
position parties, Sir, I would like to in-
form this Government through you that
the questions are not raised by the oppo-
sition parties, The questions are raised
by the people in the slreets, the questions
are raised by the people in the street cor-
ners, in every hamlet, village, town and
city, in this country from Kashmir to
Cape Comorin. They are asking, why is
it that this undemocratic act has been per~
formed? Why is it that democracy
has been murdered? Why is it that demo-
cracy has been throttled? Why is it that a
popular Government has been thrown out?
These are the questions asked. You have
to face the people. That is why a popular
revolt is going on. The floodgates of a
popular revolt have been opened in An-
dhra Pradesh. That is why there is popular
anger, the peoples anger. You do not bel-
ieve in the truth. When you believe in
the para-military forces, when you believe
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the Central Reserve Police Force, when
you believe these security troops to  go
there, when you are parading these troops
in the streets, when the decision of the
people is not regarded, then you take the
decision in the Raj Bhavan, The Govern-
ment should be decided by the people and
not at the Raj Bhawans, not by the ag-
ents of the Central Government. That is
why the people say that the troops are
marching to crush demociacy and that is
why they have come to the streets.

SHRIMATI PRATIBHA SINGH: Then
why in 1980 D.M.K. asked that A.LAD.
M.K. should be dismissed?

SHRI V. GOPALSAMY: We never
asked. Don’t mislead the House. We
never asked. Sir, the Prime Minister, sta-
ted that she was totally unaware of what
wus going on in Andhra Pradesh. Eveh
when para-military forces were taken to
the streets, she says, she was not at all
aware. Whether the hotline was working
at all or not, whether their intelligence
was working or not, she says, only through
the teleprinter, through the agency reports,
she came to know of what was going on
in Andhra Pradesh.

Sir, what is the conduct of the Goverr-
ors? These Governors were appointed by
the imperial power, by the imperial Bri-
tish Raj, to suppress the masses in those
days. Mr. Advani elaborately described
abont the Constitutent Assembly debates,
whether the Governor should be elected
or nominated. Pandit Nehru was opposed
to the idea of elections. I do not want to
go into the details. But about the con-
duct of the Governors, here are the con-
fession statements of Governors. Sir, in
the year 1968, when Mr. Ananthasayanam
Ayangar was the Governor of Bihar, what
happened then. There was pressure from
the top to topple the Unified Front Gov-
ernment. He refused to oblige and he
lost his post. Mr. Ananthasayanam Ayan-
gar said: “My only mistake was that I
did not act as some other Governors did.
If 1 had, then I could have continued as
Governor for 15 years.” Sir, in this con-
text, T would like to quote no less a per-
son than the lieutenant of Gandhiji, the

Al
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great freedom fighter, §. B. Kripalani. “As
gentlemen partymen beholden to the Cen-
tral leaders for their appointment, it has
been but natural for us, for Swaraj Gov-
ernors to regard themselves as the agents
of the Centre rather than heads of the
constituent units of the Indian Union and
look to New Declhi for aid and advice as
and when confronted with a crisis or to
equate the interests of the State or  the
country with those of the Congress Party.”
Sir. when they say, “that was done by the
Governor, Shri Ram Lal, we do not know”
and if you say this, then Dr. Goebbles
would become a pigmy before our hon.
Prime Minister’s statement when she says
she was not at all aware of what happened.
Sir, we are not blaming the Governors;
they are the pawns; they are the agents
- of the Central Government. The prime
accused is the Central Government, The
prime accused in the conspiracy, in this
diabolical conspiracy, to annihilate demo-
cracy, is the hon. Prime Minister of this
country, Mrs. Indira Gandhi.. (Interrup-
tions). You are shouting shame. The whole
world is shouting shame to you. The peo-
ple are shouting shame against you. You
can shout in this House. You go out and
see the popular anger throughout the co-
untry. Sir, 162 MLAs were paraded in
Rashtrapati Bhavan, Mr. Upendra stated.
And Mr. Chandrasekhar Reddy says. no.
only 95 MLAs. ... (Interruptions),

SHRIMATI USHA MALHOTRA: On a
point of order. We are discussing, -accor-
ding to them. the Constitutional crisis.
How does the hon. Prime Minister come
in?

SHRI V. GOPALSAMY: 1 repeat and
stand by it. When Mr. Upendra stated that
162 MLAs went to Rashtrapati Bhavan, he
posed a challenge that if one signatory
member in that statement is provoked fake
or bogus, he said, he is prepared to quit
his post as M.P. and resign as Member
of Parliament. I ask Mr Chandrasekhara
Reddy, are you prepared to take up the
challenge? They know the truth. (Inter-
ruptions). Mr. Jain you please listen.

SHRI PARVATHANENI UPENDRA:
Sir, on a personal clarification. I repeat my
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challenge that if any of these 162 Mem-
bers who met the President is proved to
be bogus, I will quit immediately.

SHRI J. XK. JAIN: It has no meaning.

So many times you people have backed
out. (Interruptions).

SHRI PARVATHANENI UPENDRA:

Any one of them mgay accept the challenge,
I am ready.

SHRI J. K. JAIN: Two of the MLAs
have already backed out. Go and read.

SHRI PARVATHANENI UPENDRA :
Your money bags can do that, I do not
deny that. (Interruptions),

SHRI V. GOPALSAMY: I agree with .
them, Sir. when my friends from the other
side said that 95 MLAs have paraded be-
fore the Governor. Mr. Ramlal. If the
news which has appeared in the Indian
Express is true that on August 15th, that
is, on the Independence Day, three Prime
Ministers were produced in the city of
Delhi, in that case you can produce not
only 95 but 150 bogus MI'As. there is
no doubt in jt. You can produce any
number. If you are producing three Prime
Ministers in the streets of Delhi. ... (Inter-
ruptions). That has appeared in the Indian
Express. When you are capable of pro-
ducing three Prime Ministers in the streets
of Delhi, you can produce any number of
bogus MLAs. That has happened on the
16th August. (Interruptions). (Time Bell
rings)  Sir, they have become the profes-
sional butchers of democracy. You have
become professional butchers of  demo-
cracy. (Interruptions). If the Government
sincerely wants to vphold democracy, first
dismiss that*

MR. DEPUTY CHAIRMAN:  Please
do not record this thing.

SHRI V. GOPALSAMY: *

MR. DEPUTY CHAIRMAN: Please de
not record Mr. Gopalsamy,

*Not recorded.
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SHRI V. GOPALSAMY:: Sir, ‘dismiss’ is
not an unparliamentary word.

MR. DEPUTY CHAIRMAN: The way
you have called ‘Ram Lal’ is not parlia-
mentary. Do not repeat those words.

SHRI V. GOPALSAMY: Mr. Ram Lal
should be recalled.*

MR. DEPUTY CHAIRMAN: Don’t
record Mr. Gopalsamy. (Interruptions).
Please conclude now.

MR. DEPUTY CHAIRMAN: I am
concluding Mr. Bhaskara Rao’s Ministry
should be dismissed. Mr. N, T. Rama Rao
should be reinstated as Chief Minister and
then only you convene the Assembly. Then
you summon the Assembly. That is because
he was having the majority. (Interrup-
tions), Sir, this Government is trying to
bulldoze all the democratic regional parties’
governments, all the non-Congress  Gov-
ernments. But the people are watching
one thing. The veople are angry with
you. (Interruptions). If you are prepared
to hold elections, people will be teaching
you a bitter lesson. Already Congress has
been burried in many States. Not only in
Andhra Pradesh, not only in the South
but throughout the country you will be
routed in the next elections,

SHRI P. VENKATASUBBAIAH : Mr.
Vice-Chairman, Sir. ..

SHRI PARVATHANENI UPENDRA:
Deputy Chairman.

SHRI P, VENKATASUBBAIAH: I am
sorry, Mr. Deputy Chairman, Sir.., .

SHRI KALYAN ROY: You commit a
slip in the beginnig. What you will do at
the end?

SHR1 P. VENKATASUBBAIAH: Mr.
Roy, T am not as knowledgeable as you
are. You are very thorough. You are a
Pundit don’t make these shy remarks.

Sir, in this discussion, though it was
supposed to be very constructive and con-
fined to the issues that had been listed,

*Not recorded.
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tempers have been frayed and passions
been roused. Al sorts of  accustations
have been made against the ruling party.
1 do not want to go into all those things.
I treat them with the contempt they des-
erve, Sir, politics makes strange bed fol-
lows,

SHRI DIPEN GHOSH: When did you
discover that?

SHRY P. VENKATASUBBAIAH: The
Opposition has made a common cause
with Shri N, T. Rama Rao. 1 can under-
stand that and I sympathise with them.
So far as Andhra Pradesh is concerned,
they have become irrelevant. They are
desperately trying to cling on to the apron
strings of Shri Rama Rao to get some
seats because of his favours. That is the
only thing I can advance in support of
Opposition making a common cause with
Mr. N. T. Rama Rao.

Sir, our party has been accused that we
were responsible for all these things. 1
would like to give some background be-
cause all those matters have been raised
and I want to clarify and put the record
straight. Sir, soon after assumption of
office by the Government in Andhra Pra-
desh, 23 Zila Parishads were in the hands
of the Congress. The Telugu Desam Gov-
ernment has made defections a fine art
and they started defections and toppling
the Zila Parishads one after the other.

SHRI PARVATHANENI UPENDRA:
They were not sacked. Through legitimate
means they were removed.

SHRI P. VENKATASUBBAIAH: I ne-
ver came in your way.

SHRT PARVATHANENI UPENDRA:
We could have abolished the Zila Parishad
if we wanted.

SHRI P. VENKATASUBBATAH: My
dear friend, T never disturbed you. Now
please listen.

SHRT PARVATHANENI UPENDRA:
But why are you making a wrong state-
ment?

SHRI P. VENKATASUBBAIAH: This
is a statement of facts.
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SHRI PARVATHANENI UPENDRA:
The Zila Parishads were removed through
no confidence motions. They were not
sacked.

SHRI P. VENKATASUBBAIAH: Sir, by
engineering defections covertly and issue-
ing Ordinance to suit the convenience of
the ruling party, they have toppled one
Zila Parishad after another. They have
gone on record—if I remember correctly,
he can correct me, when the Visakhapat-
nam Zila Parishad Chairman was toppled,

. my great friend, Mr. Upendra made a
statement: “Now it is the turn of West
Godavari Zila Parishad.” If it is _not
correct, I stand corrected.

SHRI J. K. JAIN : He is keeping quiet.

SHRT1 PARVATHANENI UPENDRA:
It is correct. We adopted legitimate means
of toppling through no-confidence motions.
We did not sack the Chairman. (Interrup-
tions).

MR. DEPUTY CHAIRMAN: Order
please.

SHRI P. VENKATASUBBAIAH: Ano-
ther accusation has been made against us
that we are bringing through backdoor
such of those persons who have lost in
the direct elections. Sir, in the first att-
empt to send Rajya Sabha Members here,
at least two Members had lost the confid-
ence. And they have been brought to
Rajya Sabha. This fact will not be dis-
puted by my friend, Mr. Upendra.

SHRI KALYAN ROY: We are discus-
sing the Governor’s role,

SHRI P. VENKATASUBRBAIAH: You
did not confine yourself to the Governor's
role, . . (Interruptions), Sir, I am giving
the background because an atmosphere
has been created, ..

SHRI DIPEN GHOSH: Two  wrongs
cannot make a right. Does he suggest that
two wrongs make one right?
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SHRI P. VENKATASUBBAIAH: I am
giving you the background. An atmosphere
has been created to encourage defections,
to lure persons from one party to their
party by showing them some offices of
profit. This has resulted in this vertical
and horizontal split in their party. Sir, the
Chief Minister made a statement in a
Mahanadu that in his party there were
legislators and Ministers who were eating
grass. So, it was a most humiliating state-
ment made by the Chief Minister against
his own colleagues, against his own party.

SHR1 PARVATHANENI UPENDRA:
Not more than in your party. He sacked
a Minsiter only for that.

SHRI J. K. JAIN: Mr. Upendra does
not eat grass. That we can say.

SHRI P. VENKATASUBBAIAH: These
are the circumstances which ultimately led
to this large-scale split in their party.

We are not for defections. As a matter
of fact, in 1967 I moved a non-official
resolution in the Lok Sabha that the
Government should take steps, constitu-
tional or by common consensus, to  ban
defections. A Committee was constitu-
ted. ..

SHRI INDRADEEP SINHA: To which
party did you belong then?

SHRI P. VENKATASUBBAIAH: To
the Congress Party Mr. Sinha, you do
not know politics. From 1957 onwards to
this date, I am a member of the Congress
Party. T tell you, I never crossed. When
I resigned from the Congress (0), I again
stood for election—I sought the verdict of
the electorate—and T got elected. T am not
a defector like some of you. I sought the
mandate. When I resigned from the Cong-
ress (0), I stood for General Election—a
direct election — in 1971, T sought the
mandate of the electorate. Whether my
decision was correct or not, please stand
corrected if you are ignorant of all these
things.

SHRI INDRADEEP SINHA: I am
grateful that vou have accepted that you
belonged to Congress (O).
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SHRI P. VENKATASUBBAIAH: A
Committee was constituted and in  that
Committee all the political leaders were
there including the respected, late lamented
JP, and there were constituional experts
and jurnsts like Mr. Setalvad and Mr. Mo-
han Kumaramanglam. They prepared cer-
tain guidelines and on the basis of those
guidelines a Bill was formulated and sent
to a Joint Select Committee. But it was
not able to get through. If I remember,
Advaniji also was a Member of that Joint
Select Committee. Afterwards when the
Janata Party came to power, they intro-
duced the Bill. But the Bill was scuttled—
not because of the Opposition but by their
own partymen. The Bill was scuttled. So,
it goes to show the anxiety and the bona
fides of the Government to take necessary
steps to ban defections.

SHRI LAL K. ADVANI: Mr. Venkatas-
ubbaiah, you are right when you say that
my party itself scuttled it, I understand,
with your assistance. But after 1980 when
you could have brought it by now, five
years have passed.

SHRI J. K. JAIN: What we will do, we
will decide. We are not going to be guided
by you.

SHRI P. VENKATASUBBAIAH: I am
glad he has agreed. All sorts of insinua-
tions have been made against my leader,
my party—that we were responsible and
we are all sycophants. Sir, it is no sycoph-
ancy if we follow our leader. We are
proud of her. We are proud of her lea-
dership. But, unfortunately, sycophancy
has been made a fine art and it has been
practised with greatest diligence and care.
Once 1 remember Mahavir Tyagi telling
us that there were a large number of feet-
touchers. But
touchers has been taken by feet-washers.
Sir, when they accuse us, they must know
that our party stands for certain princi-
ples. (Interrup!ions).

SHRI J. K. JAIN: How many times
have you washed the feet, tell us.

SHRI P. VENKATASUBBAIAH: Sir, a
position had arisen that there was a verti-
cal split in the ruling party. This is the
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Sir, 1 just come to the issue that has
been discussed in the House, The recent
developments in Andhra Pradesh  started
with the dismissal of Shri N. Bhasakara
Rao, the Finance Minister, from Andhra
Pradesh Council of Ministers by the Gov-
ernor on the advice of the Chief Minister
on August 14, 1984. Sir, here, the Gov-
crnor has acted on the advice of the Chief
Minister and he dismissed the Minister., He
has performed his constitutional obligation.
He has been implementing the principles
enshrined in the Constitution.

He has done the same thing when it
has come to the question of deciding who
is having the majority, which is the plea-
sure of the Governor. To that 1  will
come later, This was followed by the
resignation of three more Ministers on
August 15, 1984. The Chief Minister on
August 15, 1984 wrote to the Governor
requesting him to summon an emergency
session of the Legislative Assembly on
August 18, 1984 to enable him to move
a resolution seeking a vote of confidence
in the Assembly. However, prior to the
receipt of that letter, Shri N. Bhaskara
Rao, the dismissed  Finance Minister,
called on the Governor on August 15,
1984 along with 91 MLAs of the Telugu
Desam Party and other supporters and
submitted a memorandum saying that
they had withdrawn support to Shri N. T.
Rama Rao and that Shri Rama Rao had
lost his majority and they had unanimously
elected Shri N. Bhaskara Rao as  the
leader of the party. They also requested
the Governor to ask Shri N. Bhaskara Rao
to form the Government. Subsequently,
two more Members of the Telugu Desam
Party, 57 Members of the Congress Legis-
lature Party, 5 Members of the Majlis It-
chad-e-Musalmeen and 8 Tndependents and
other Members submitted a letter extending
their support to Mr. Bhaskara Rao, thus
takine the total number of Members supp-
orting him to 162 in a House with a total
strength of 295, out of which one seat was
vacant. Again. on August 16, 1984 at
830 A.M., Shri Bhaskara Rao along with
other supporters went to the Raj Bhawan.
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Excluding the Congress (I) Party Mem-
bers, there weie 105 MLAs of Telugu
Desam Party present wita him physically
in addition to 1l other Members, which
constituted the requisite majority for for-
ming the Government. As the Governor
wis satisfied that N. T. Rama Rao had
lost his majority, he requested the latter
to tender his resignation with immediate
effect at 11 A.M, on August 15, 1984.

SHRI LAL K. ADVANI: This is a nar-
ration. We have heard this.

SHRI PARVATHANENI UPENDRA:
Is it your report or the Governor’s report?
(Interruptions)

SHRI P. VENKATASUBBAIAH : Ac-
cording to the information we have receiv-
ed.

SHRI J. K. JAIN: It is not Question
Hour. They cannot question the Minister.
(Interruptions) No, Sir. You allow these
people when he is speaking. Look at him.

SHRI V. GOPALSAMY: Don’t shout.

SHRI J. K. JAIN: What are you doing?
Are you observing silence?

SHRI LAL K. ADVANI: Sir, one small
clarification.  (Interruptions) Just for a
moment. Sir, the issue has been hinging
around. I can understand his saying that
the Governor did not consult them. But
the issue is: Was the Governor right in
arriving at the subjective satisfaction?

MR. DEPUTY CHAIRMAN: He will
come to that point.

SHRI P. VENKATASUBBAIAH: I am
coming to that point. I am only giving you
the background.

MR. DEPUTY CHAIRMAN: He is de-
veloping that point. He will come to that.

SHRI P. VENKATASUBBATAH: The
Council of Ministers was dismissed, and
Mr. Bhaskara Rao who commanded the
support of the majority of the Members
in the Legislative Assembly, was sworn in
as the Chief Minister in the afternoon of
August 16, 1984, The Governor also dir-
ected Shri N. Bhaskara Rao to prove his
majority in the Legislative Assembly within
a period of one month from the date of
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assumption of office. This action was ta-
ken by the Governor in exercise of his
powers under arucle 164(1) of the Cons-
tiwtion.  Si1, mn dismissing Shri N, T.
Rama Rao as Chief Minsiwr as also his
Council of Minuwsters and in swearing in
»nri Bhashara Rao as new Chief Minister,
the Governor huas acted under article 164
(1) of the Constitution of India. You know
the relevant provision of the Constitution.
1 will not read.

SHRI LAL K. ADVANIL: What about
article 164(2). Article 164(2) has been de-
fied. You are setting a dangerous prece-
dent. It is a very dangerous doctrine.

SHRI P. VENKATASUBBAIAH: The
quesion, “What is the precise connotation
of the expression ‘during the pleasure of
the Governor?”, has often been raised. The
Calcuita High Court, as my friend has
already pointed out, has provided a clear
answer. The High Court said, and 1
quote:

“The exercise of the pleasure by the
Governor is a matter entirely in the dis-
cretion of the Governor. This right of
the Governor is absolute and unrestric-
ted.” X

The Court went on to say:

“The Governor has absolute, exclu-
sive and unquestionable  discretionary
power to dismiss a Ministry under arti-
cle 164(1) of the Constitution, and the
exercise of ihe pleasure is not fettered
by any condition or restriction.”

SHRI LAL K. ADVANIL Is the Gov-
ernor a despot?

SHRI P. VENKATASUBBAIAH: He is
not a despot. He is satisfied. He acted
under the provisions of the Constitution.

SHRI K. MOHANAN: He as not acted
under the provisions of the Constitution.

SHRI P. VENKATASUBBAIAH: I may
remind you. [ may quote Dr. Ambedkar’s
observation also. Dr. Ambedkar, Chair-
man of the Drafting Committee, had also
made observations in this regard. He had
said:
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“During pleasure is always understood
to mean that the pleasure shall not con-
tinue nowwithstanding the fact that the
Ministry had lost the confidence of the
majority. The moment the Ministry has
Jost the confidence of the majority, it is
presumed that the Governor will exer-
cise his pleasure in dismissing the Min-
istry.”

Sir, even at the time of the framing of
the Constitution there was a proposal to
issue an Instrument of Instructions to the
Governor. This proposal was, however,
given up primarily because it was felt that
it would be unwise to make a rigid provi-
sion and that the Governor should be all-
owed to exercise his judgement and discre-
tion on merit of the case,

Sir, in the present case, the Governor
has applied the pleasure doctrine not arbit-
rarily but in a judicious manner when he
was satisfied that Shri Rama Rao had lost
the support of the majority in the Legis-
Jative Assembly and Shri N.  Bhaskara
Rao had the support of the majority of the
MLAs.

SHRI JASWANT SINGH: Can you say
that the Centre, had nothing to do with
it?

SHRI P. VENKATASUBBATAH: Sir,
whether the Governor should have accep-
ted the request of the Chief Minister to
allow him to test the majority on the floor
of the Assembly or not was a matter
within the discretion of the Governor. I am
quoting an instance, When the Governor
was satisfied by means other than testing
of the strength on the floor of the House
that Shri Rama Rao had lost the majority
support, it was not obligatory for him to
accept the advice of the latter. In any case
this was an advice tendered by the Chief
Minister who in the judgement of the Gov-
ernor had lost the majority support. There-
fore, it would not be proper to say that in
the dismissal of. _ ,

SHRI PARVATHANENI UPENDRA:
One clarification, Sir.

SHRI P. VENKATASUBBAIAH:. ..
Shri N. T. Rama Rao and swearing in of i,

Andhra Pradesh

Shri Bhaskara Rao the Governor acted
unconstitutionally,

Sir, for the information of the House I
may quole an instance, because Mr. Guru-
padaswarly always used to be unruffled-—
today he has been very angry and indig-
nant. ([nierruptions). Sir, I would like
to quote the Karnataka instance. The
Congress Ministry headed by Mr. Devraj
Urs as the Chiet Minister was in power
with the Congress Legislature Party hav-
ing a strength of 153 in a House with
effective strength of 206. Mr. Urs was
suspenrled from the membership of the
Congress Party, Mr. K H. Patil, Kar-
nataka Pradesh Congress President wrote
to the Governor claiming that the Cong-
ress Legisdlature had the majority in the
Assembly and they had a right to conti-
nue in office with a new leader. Accord-
ing to their report dated 31-12-1977 the
then Govzrnor, Mr Govinda Narain, the
Chief Mingister, Mr Urs met him on
27-12-1977 and mentioned that his view
the testing of the strength of the Gov-
ernment should be done on the floor of
the House. But he also added that he
was not keen to stick to the office if he
lost the majority support, Then the
House had to meet in a joint session of
both Houses which had already been sum-
moned to meet on 3-1-1978. The House
had to meet three days after—even then
the Governor pointed out that ordinarily
the testing of the strength of the Ministry
should be done on the floor of the House,
but in view of the special features of the
situation, he was compelled to take a
different view and could ngt wait for the
testing of the sirength of the Ministry on
the floor of the House. I quote, Sir, what
he has said in the report:

“Tt is abundantly clear from the sign-
ed memoranda, verified letters and phy-
sical presentation of Members of the
Legislative Assembly before me and ex-
pressing their free volition after fully
understanding the position that 109
Members of the Legislative Assembly,
have lack of confidence in the present
Ministry,

“The Ministry has, therefore, lost the
support of the majority of Members of
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the Legislative Assembly. On account of
lined, it does not seem necessary 1o wail
various special features as has beem out-
for the trial of strength on the floor- of
the House.”

Then what the Governor of Karnataka
has quoted in his report. He did not con-
cept to the request of Mr Urs that the
trinl of the strength should be tested on
-the floor of the House, This is in con-
nection with Article 164(1) it should be
read. Bug it is the pleasure of the Gov-
ernor to decide whether any particular
leader bhas lost the majority. So, the
discretion of the Governor cannot be
questioned according to the provisions of
the Constitution, - '

Sir, then let us go fo the Janata period
also.  ({nterruptions). Sir, 1the - major
constituent of the Tanata Party a loose
conglomerations - of different ' Opposition
Parties mamely BLD, BJS, Congress(V),
(SP), and CFD were, since its formation
and coming to power ‘had been trying to
gain prominence and hence moving to-
wards the split. Difterences between the
then Prime Minister, Mr. Morarji Desal
and the then Home Minister, Mr. Charan
Singh were so pronounced that on June
28, 1978, Mr. Charan Singh resigned
from the Cabinet. This move was sup-
ported by simultaneous resignation of Mr
Raj Narain, the then Health Minister.
Due to persuasion of the Bharitiya fan
Sangh leaders, Mr Charan Singh was
taken back by Mr., Morarji Desai in his
cabinet on June 24, 1979, with the elevat-
ed position of the Deputy Prime Ministcr.
The Janata Party which had a strength
of 315 in a House of 543 witnessed a
steady erosion in its strength, Mr. Y. B.
Chavan, the then Leader of the Congress-
(@) Party introduced a ‘No Confidence
Motion’ on July 10, {979 against the
Janata Party. The voting was to iake
place on July 16. But on July 13, itself
Sarva/Shri Raj Narain, Bahuguna and 11
other MPs resigned from the Janata
Party. Mr. George Fernandes and
some other also resigned on July 5.
Therefore, on July 15, Shri Morarji
Desai submitted his resignation as Prime
Minister to the President. The same was
accepted by the President. Shri Morarji
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Desai was asked to continue in office till
alternate arrangements weie made. On
Tusy 18, the President called Mr. Y. B.
Chavan, the mover of the no-confidence
motion, and- asked him to explore the pos-
sibility of forming a Government. Shii
Chavan expressed his inability to do so.
(fnterruptions)

SHRI K. MOHANAN : He has ot
answered the questions we have raised.
({nierruptions)

SHRI DIPEN GHOSH : What js he
reading? (Interruptions) on-a point of
order,

.SHRI K. MOHANAN : We will not
sit_here. He is testing our paticnee.
(Intcrmptimls)

SHRI DIPEN GHOSH: On a point
of order  What is he reading? Is it a
reply to the debate? Unteriuptions) Let
the Minister say whether Mr, Ram Lal
is going to be dismissed. We¢ want to
know categorically. . -Unierruptions)

MR. DEPUTY CHAIRMAN : May 1
request the Members of the Congress
Party to sit down and not make noise?
The Ministcr is replying. You don't have
that courtesy.

SHRI DIPEN GHOSH: Sir. ..

MR, DEPUTY CHAIRMAN : Please
tuke your seats. No, I will not allow
it.  (Interruptions) Only the Minisler
will go on record, and nobody else. ({n-
terruptions)

SHR] P. VENKATASUBBAIAH : !
am chronologically trying to inform th
House that the Governor und the Presi
dent exercise discretion according to th
arlicles of the Constitution. (Interrug
tions)

SHRI DIPEN GHOSH : Sir, we wal
out in protest.

LAt this stage, some hon. Members le
the Chamber.} e

SHRI P, VENKATASUBBAIAH :
am sorry, Sir, they do not have ¢
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paticnce to hear me. They hurled  all
soiis of abuses and we were prepared 10
take them. Here I am tryiog to imipress
upon the House the constitulional mpli-
calioas involved in that particular article.
The Governor did not act unconstitution-
ally.  He acted -under the provisions ot
the Cons‘itution.  Whether that article is
aibitiary, whether it could be wused in
this manner, is a matter that could be
discussed [aler in a constructive mannel.
I'he debate also, we thought, would %elp
us (o ger some sorl of cducation, some
sort of cnlightenment from the Opposition
being used arbitrarily. So in these pre-
to this article which, they are charging, is
being wsed arbitrarily. So in these pre-
sent oircum tances,  the  Governor  had
not acted in any unconstilitional manner.
The Prime Minister has made it amply
clear that the Ceantral Government has
nothing to do with this matier, nor have
we asked the Governor to do anythiang,
It is purely on the disuction that  hus
been exerciv:d by the Governor that he
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has taken this decision. 1 dow’t sce why
these fion. Members unecessarily get am-
tated and try to complicate and mislead
the public. Theu only wdea is to mislead
the people, to distort the whole thing ard
have some politicai mileage out of this
situation,  Tihus is their motive. 1 am
sorry, I am not prepared to oblige hein
on this contention made by the hon.
Members  Sir, the Goveinor was withia
his constitutional rights to have taken
such action, So, Sir, I only humbly sub-
mit to this House that the allegations that
have been made are buseless. They ate
also malicious and they deserve the cer-
tempt they received. With these words [
thank vou for the opportunity given.

Nt gomwmfa . "I w1 SN
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The House thea adjounrned at
fifty-six minutes past seven of 1he
clock, till eleven of the clock,
or Wednesday, the 22nd August,
1984.
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